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Addresses and Speeches 

FELICITATIONS TO PRIME MINISTER 

SHRIMATI INDmA GANDID 

(At a meeting of the Members of Parliament held under the Chair
manship of Shri G.S. Pathak, Vice-President of India in the Cen

tral Hall, Parliament House, New Delhi on Saturday, the 18th 

December, 1971; felicitations were offered to Prime Minister, 
Shrimati Indira Gandhi for successfully leading the country dur
ing Pakistan's aggression on India from December 3 to 17, 1971. 

We give below excerpts of speeches* made on the occasion by 
Dr. Dhillon, Speaker of Lok Sabha Shri G. S. Pathak, Vice

President of India, Shri Humayun Rashid Choudhury, Head of 

the Mission of the People's Republic of Bangla Desh and the 
reply of Shrimati Indira Gandhi-EDITOR). 

Dr. G. S. Dhillon, Speaker, Lok Sabha 

I am presenting this address on behalf of all the parties and all the 
Members of both the Hous·es of Parliament. 

On this unforgettable day in the history of our nation, and a day 
equally memorable in the international history of respect for hum,n. 
rights, we, the Members of Parliament assembled in this Central Hall, 
are indeed very happy in offering our heartiest felicitations to the 
Prime Minister Shrimati Indira Gandhi. 

Throughout the course of history, India has stood for human free
dom and held aloft the banner of human dignity and you, Madam 
Prime Minister, will remain a shining symbol of this tradition .and 
heritage of our people. 

We hail the birth of a new State and a great neighbour-Bangla 
· Desh, This is a historic creation of the struggles and sacrifices of 

millions of people. 

*Other Members who spoke on the occasion were Sarvashri Darbara Singh
,. 

Murarji Desai, Indrajit Gupta, Dasaratha Deb, K. Manoharan, Pitambar Das,. 

Frank Anthony, P. K. Deo, Samar Guba, S. B. Giri, S. M. Muhammed Sheriff
t

Sardar Narinder Singh Brar, Sarvashri S. A. Shamim and Mallikarjun. 

' f \ ' 
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On this occasion, our minds naturally turn to the architect of this 
new State, Sheikh Mujibur Rahman. We pay our tributes to the Mukti 
Bahini for their valour and sacrifices in the fight for freedom. We have 
the deepest affection for our anned forces and we are proud of their 
heroic deeds and their sacrifices in upholding the cause of freedom 
and human dignity. 

Madam Prime Minister, your wise and courageous leadership and 
the great role that you have played in bringing about the liberation of 
75 million people in Bangla Desh will be written in letters of gold. In 
the great hour of triumph, we the Members of Parliament, fell genuine 
ly happy and proud to be with you and we assure you of our full sup
port and confidence. 

Shrl G. S. Pathak, Vice-President of India and Chairman of RajJa Sabha 

I wish to add a few words to the brilliant speeches that have been 
made this evening in this hall on this historic occasion. The whole na
tion is rejoicing today and the sentiments of the nation have been 
expressed in this hall today. You have heard it stated that the victory 
represents many things, vindication of human rights, vindication of 
international law and justice, democracy, secularism and other things, 
Communalism and tyrannical domination of man over man is at an 
end in Bangla Desh. We have seen as has been !,tated, "the triumphs 
of ideas over the physical might of tyrannical man.'' 

Bangla Desh has been recognised, and is now enjoying freedom 
and that is a matter of great rejoicing for us. I have watched, and I 
am sure, everyone of you have watched, with close interest, how the 
Prime Minister has been able to achieve these results. 

At one time when we were seeing streams of refugees coming into 
our territory we were forced to put the question and indeed the whole 
world was putting the question : How is it possible for the Prime Mi
nister to fuHil the pledge that they will have to go back to their country, 
that they shall not remain here and that conditions will be created in 
which these refugees will have to trek back to their own country from 
which they arrived? 

The Prime Minitter has sc>t several qualities like decision maldntJ 
and *Hfw plamaing. TIN greastest quality which I have seen in her 
is the sense of timeliness of each step which formed part of the plan
ning for this mission. Each step was taken at the appropriate time. 
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But each �P wu a part of that planning. Now, thil is a very rare 
qua!ity· She possesses coolness and balance of judgment, combined 
with an iron will and determination. 

She represent high statesmanship which is recognised and which 
is being recognised in the whole world today. She bas confidence in 
herself, but what is more, she has confidence in the nation. 

The unity of the nation was never demonstrated more clearly in 
recent years than during these nine months. The prestige of the nation 
has been upheld. She has got the capacity for ceaseless effort and 
devotion to the cause which she espouses. 

We are gathered today to congratulate her and I join my voice 
in offering congratulations to the Prime Minister of India. We have 
the satisfaction that we have also served humanity. People in our 
neighbqurhood were suffering, had been suffering for more than two 
decades, and all that belongs to mankind was denied to them, We are 
happy that we have contributed to the removal of their suffering and 
we have served humanity in this manner. 

She became for the time being the voice of the people of Bangla 
Desh also. This new State symbolises the determination of free people. 
This new State represents the triumph of the spirit of man. 

I congratulate the Prime Minister, the Armed Forces, the Mukti 
Bahini, the entire nation on this most historic event here. 

May I congratulate you, Mr. Choudhury? May I also congratu
late our Babuji Jagjivan Ram, on the noble work which has been 
accomplished? The nation is grateful to the Prime Minister. We have 
great reason to congratulate the Soviet Union also. 

May I, Madam Prime Minister, give you my best wishes for a 
long life in the service of the nation and for all happiness? 
Sbrt Bumayun l1asb1d Cbosdhurf, Bead of Uae ll1alloa of tlae People'• 

Republic of Burla Desh In New DelJIA 

You have done the people of Gana Praja Tantri Bangla Desh a 
great honour by having invited me on this occasion when you are 
honouring one of history's greatest statesmen, the Prime Minister of 
India, the champion of democracy, the champion of liberty, Mns
lndira Gandhi. 
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When on the 25th of March this year Yahya Khan let loose bis 
savage brigands on the unarmed and unsuspecting people of Bangla 
Desh, when the Pakistan army killed a million citizens of Bangla Desh 
and drove 10  million citizens of Bangla Desh into your country, your 
great people, under the magnificent leadership of your Prime Minis
ter, and in the true traditions of Indian culture and hospitality, gave 
support and sympathy, to the unfortunate people of Bangla Desh. 

It was your support, your sympathy and your succour that enabled 
us to regroup ourselves and to fight back the military junta of Islama
bad that bad descended upon us. It was the support of the people of 
India that sustained us during the darkest and most agonising nine 
months that we bad passed through. 

Today with the combined effort, when on the invitation of the Go
vernment of Bangla Desh, the armed forces of India and the armed 
forces of the Mukti Bahini defeated that brutal army, Bangla Desh is 
free, the citizens of Bangla Desh are free, the people of Bangla Desh 
are free. 

But it is a victory not only for Bangla Desh, it is a victory for India 
also, because it is a victory of justice over injustice, victory of demo
cracy over despotism, victory of good over evil, victory of secularism 
over communalism. 

The friendship between the people of Bangla Desh and the people 
of India is not a friendship of convenience. It is not a friendship of 
only camaraderie. This friendship bas been sanctified in blood· No fleet 
on earth, nay no power on earth, can destroy this friendship. 

Sharing common ideals of secularism, democracy and justice bet
ween man and man, the people of Bangla Desb and the people of 
India will march forward cartying the torch of hope not only for the 
people of the sub-continent but for the people of the world. 

Madam Prime Minister, you are not only the leader of great people 
of India; you are a leader of the people of Bangla Desh also. Madam 
Prime Minister you are not only a leader of the sub-continent, but you 
are a leader of mankind as such, because you of all the democratic 
leaders of the world, have defended democracy in the way it should 
have been defended. 

The people of Bangla Desb will never forget the contribution that 
the people of India have made to the achievement of the freedom of 
Bangla Desb. 
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Today, I do not want to take much more of your time except to 
�y. thank you, and thank you on behalf of the people of Bangla Desh. 

ShdmaU JmUra G&IIIUd, l'rlae llbdlter of IDGa:. 

This function would have been an acutely embarrassing one for me 
laad I taken your words literally. But I cannot believe that we arc here 
.to felicitate an individual. We are gathered here today, the Members 
of many different parties, representing a very large part of the world's 
J>Opulation, to salute the human spirit. We are here to salute the high 
ideals for which this country has stood and which have brought fourth 
1he best in our people in all times of difficulties, the spirit of compas-
11ion which moµvated Sheikh Mujibur Rahman to feel the deep concern 
for his people which was the beginning of this particular struggle for 
freedom, the spirit of high patriotism which drove all thoughts of 
.cf.anger and hardship from the minds of our brave fighting forces, the 
spirit of unity which ignored all the differences which existed between 
different political parties, the spirit of brotherhood which brought a 
new solidarity among all sections of our people-I think it is these 
�ualities which we have gathered here to salute today. In this time of 
travail we could not have succeeded, had any one group been alone. 

The Armed Forces have done a magnificent job, but we know that 
they needed the support of all sections of the people, and we know that 
that support, sympathy and solidarity was forthcoming also in a mag
nificent way. 

I should like to take this opportunity to thank my colleagues be
.cause it was their work for all the past months and before that which 
has contributed, it was this team spirit which we found in the Go
vernment 'Yhich has contributed to the strengthening of the nation and 
had prepared it to face this tremendous challenge. 

All the world admires a deed well done and I think, with all mo
desty, we can say that we have done this action well. But let us not 
forget that the road ahead is still long_ and steep and the hurdles are 
many and we have many peaks to scale. Let us hope that we can do 
this in the same spirit in which we have faced this challenge, that we 
-shall climb from peak to peak, raising our nation to new heights of 
achievements, of quality and excellence. 

I also want to welcome-I should like to say a very special word 
of greetings to our guest-his Excellency the Representative of Bangla 
Desh. He and his people have exhibited the human spirit of which I 
spoke in no less a manner than we have seen in our country. 
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Our Armed forces have fought but before that it was tho men
sOQJe of ahem were old, but most of them were young-and boys of 
the Mukti Bahini who, with hardly any training, hardly any equipment,. 
faced one of ·the most brutal regimes the world has ever known. It was 
thi5 bwnan spirit, the lcwe of freedom, the desire to express themselves 
and fight oppl'C5sion and exploitation, this was what g&Ye them the 
strength which no weapon, alone, can ever give. So we salute them 
today. It is their spirit, and their endurance that sustained the struggle 
in Ban&Ja Desb. We salute all those people. 

May I on behalf of all of you ask Mr. Choudburi to convey our 
very best wishes to the leaders of Bangla Desb and to the gallant and 
courageous people of Bangla Desh. 

I fully share the views be has expressed about lasting friendship
between our two countries. 

We declared a cease-fire not because of anybody telling us to do 
so, but because we had said that our objectives were limited. We had 
said that we could not tolerate the annihilation of an entire people 
on our borders; we had said that we would support the cause of 
democracy, the cause of freedom and the cause of human rights. And 
when that battle was ended, it was we who decided, and by we, I 
mean not only the Government but if the Opposition does not want 
to say all the parties let me say nearly all the parties, who decided to 
have a unilateral ceasefire on the Western border. And in future also 
whatever steps India takes, they will be because the people of India 
regard them to be the steps which are in their interest and in the in
terest of world peace. Let India, Bangla Desh and aU those in the
world who stand for freedom, who stand for the rights of man, let them 
aU unite to free this world of all that oppresses mankind. 



PRESIDENT'S ADl>ltESS TO PARLIAMENT 

(The President of India, Shri V. V. Giri, addressed the two Houses of 
Parliament assembled toiether on March 1 3, 1 972 in the Central 
Hall of Parliamen1 House and outlined the policies of the Govern
ment of India on various issues and the legislative programme for 
the ses!lion. Reproduced below Ls the t�t of the President's 
Address-EDITOR] . 

HoN'BLE MEMBERS OF PARLIAMENT, 

The nation has come through a great test. It has shown unity and 
courage, compassion and clarity of vision in the face of the external 
threat. The world now bas a clearer idea of the quality of our people. 
The life and liberty of 75 million people were at stake in Bangladesh. 
While the world wavered, India gave refuge to ten million fugitives from 
tyranny, and when attacked, met aggression stoutly, defended her own 
freedom and went to the aid of Bangladesh · in defence of human 
freedom. 

Exemplary Conduct of Armed Forces 

Our armed forces fought with valour, ability and a sense of purpose. 
The co-ordination among the three services and other para-military 
forces was exemplary, as was the spirit of comradeship between officers 
and jawans. Many jawans and officers made the supreme sacrifice. 
Many more will bear for life the marks of their patriotism. As Sup
reme Commander of the Defence Forces I ·  salute them and offer the 
nation's sympathy to their families . I acclaim the spirit of the people 
of our border areas who showed calmness and fortitude in the face of 
danger and the disruption of their normal lives. We are aware of our 
responsibility for the welfare and rehabilitation of those who have been 
displaced from their homes due to aggression. Civilians elsewhere also 
remained united and rose to the occasion. 

Generation of Confidence and Pride 

The guidance of Parliament, the judgement and teadfflhip displayed 
by tbe Oovemmeftt in its political, diplomatic aad mffltary policies and 
decisions, the effective functioeing of the administrative machinery at 

335 



.236 Journal of Parliamentary Information 

all levels and the morale and determination of the people as a whole 
.have contributed to our success. This has given the country a justifi
.able sense of confidence and pride. 

When I addressed you last year, I called upon you to give undivid
.ed attention to economic and social transformation. We could not have 
foreseen that a war would· be forced upon us. But every great challenge 
met, every risk taken for a high caW1e, every task well done, generates 
new capacity and strength. Our unity, strength and resolve have grown 
-during the year. 

Programmes of Social Justice 
We should use these now to enlarge our programmes of social justice 

.and equality, to forge ahead in our quest for self-reliance, and to pursue 
�ven more actively our basic policy of response to friendship, resistance 
to pressure and dedication to national interest and world peace. 

Self •reliance and Realignment of Priorities 

In the last twelve months, seH-reliance made gains in spite of wide
:Spread floods in the north and east and drought in the Deccan and the 
influx of Bangladesh refugees which caused all manners of stress and 
strain and brought in its wake staggering administrative and organisa
tional problems. The defence effort to meet Pakistan's unprovoked 
aggression imposed further burdens on the economy. The peace on our 
borders is still uneasy and vigilance cannot be relaxed, With the libera
tion of Bangladesh we have to extend help to the new nation in its 
«onornic reconstruction. These factors have led to a re-aligning of 
our priorities in the short run as well as in the longer perspective. 

Resilience of Economy 
Our economy showed resilience in coping with the unexpected 

�trains of the year. The tempo of growth and development was main
tained. Production of foodgrains rose by more than 8 per cent, reach
ing a record level of 1 08 million tonnes in the agricultural year 1 970-
7 1 .  In the current year production is expected to be even higher. As 
a result the Government has stopped concessional imports of food
grains. Exports are looking up. Special measures for the creation of 
additional employment in rural areas and for the urban unemployed 
have made some progress. It is proposed to intensify these measures. 
The interim report of the Committee on Employment has just been 
received and is being studied. The Planning Commission has been 
reconstituted and the plan as a whole re-appraised. 
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Land Reforms 

The implementation of land reform measures has gained momen
tum. Assam. Bihar, Kerala and · West Bengal have made headway in 
_providing security of tenure and ensuring greater measure of equity 
in rentals. Assam, Rajasthan, Tamil Nadu and West Bengal have en
acted legislation lowering the previous ceilings on land holdings. A 
national policy providing for lower ceilings on agricultural holdings 
.has been enunciated, based on the recommendations of the Central 
Land Reforms Committee. The State Governments have been advised 
to amend their laws suitably in the light of these recommendations . 

.Rural Credit 

Programmes for providing water, electricity and credit to farmers 
.have made headway. Credit from public and co-operative institutions 
is flowing into development of irrigation, particularly ground water 
resources. The Rural Electrification Corporation has sanctioned Rs. 
I 06 crores, of which Rs. 43 crores ha�e been advanced to backward 
.areas on concessional terms. 

Industrial Production 

Slow progress in the industrial sector, however, has been causing 
·concern. A number of remedial steps have been taken to promote 
better utilisation of capacity and to improve the pace of licensing of 
new units. Special attention has been given to the claims of new and 
medium entrepreneurs. The lending policies of financial institutions have 
been specially oriented in favour of backward areas. The output of 
1he small-scale sector has been increased significantly through larger 
allocation of raw materials and liberal imports. 

:Scrutiny of Public Sector Investment 

Government have provided for greater outlays in the public sector, 
-since such outlays largely govern the pace of industrial activity in our 
-economy. Task Forces have been set up in each Ministry to assess pro-
-gress, indentify short-falls, and suggest changes to accelerate Plan 
Schemes. The Industries (Development and Regulat ions) Act has been 
amended to give additional powers to Government to take over closod 
industrial units. A Plan Investment Soard will soon be set up to pro
'Vide a forum for the scrutiny of ma,ior public sector investment proposals 
1hrough joint discussions. 
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Revival of Industrial Activity in West Bengal 

My Gov«nment bave btea particularly an-, to revi11t iuustriat 
acti,vity in Wat Balgal. Progress has � made ia implcmentina a 
sixteenppoiat programme drawn up for this purp<>H. 

Maintenance of Industrial Peace 

In the wake of the recent emergency, I gave a call for a moratorium
on strike& and lock-outs to ensure that industrial unrest does not slow 
down industrial progress. The Prime Minister bu also initiated a dia
logue with the leaders of the trade union IJlOVom�t. I have no doubt 
that workers will fully contribute to the maintenance of industrial peace. 
They may rest assured that Government will ensure that tu gain& of 
increased productivity are equitably shared . 

Arthik Swaraj 
The tendency on the part of aid giving countries to use their credits 

as a lever to influence our policies adds urgency to our attainment of 
self-reliance. It is imperative that we should fill agricultural gaps, 
achieve full utilisation of installed capacity, avoid strikes and lock-outs 
and achieve increased productivity all round. Increased production of 
steel and fertilisers in the industrial sector and of commercial crops 
such as cotton and oilseeds in the agricultural sector and enhancement 
of our own technological competence hold the key to Arthik Swaraj. 
We should give the highest priority to effi.ciency in production and cost 
competitiveness. Export promotion and import substitution should be 
pursued with grim determination. 

New Steel and Fertilizer Projects 
Preliminary work is in progress on the new steel plants at Salem. 

Vishakhapatnam and Vijaynage1. Govenunent have taken a decisio1t 
to set up a holding company for steel and associated industries like 
coking coal, iron, manganese, etc . , to achieve economics of verticaf 
integration and ensure coordinated growth at minimum cost . Efforts to 
attain self-sufficiency in fertilisers are continuing. Two nn, fertiliser 
plants have gone into predpction, two more are nearing completion. 
Constnsction bas begun on three plants, two of tbem coal,based. Work 
on a third coal-based plant is expected to start shortly. Sn new pro
jects have been approved - three of them in the public sector. 

New Techniques and Indigenous Research 
The Intensive Cotton District Programme has made props tn 

thirteen districts. In addition, a special programme to spread a new 
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bqh yiekting v•iety of iotton - hybrid 4--llu al8o blen Uku up. A 
beginning has been made to introduce non-traditional oilseeds such as 
soyabean and sunflower. Under a centrally-sponsored scheme, soyabean 
cultivation will be extended over 4 lakh hectares by 1973-74. Trial 
.-d aeltction of suitable sunflower varieties has also been taken up. 

T1ie nowly constituted National Committee on Science and Tech
nolo&Y bas initiated a number of studies on the contribution which 
indigenous research and development effort can make to self-reliance 
in different areas of our economy. 

Mobilisation of A dditional Domestic Resources 

Simultaneously, with reduced reliance on external assistance, A,thik 
Swa,aj rec;i1o1ires greater mobilisation of domestic !'esources and stricter 
financial discipline all round. Steps are being taken in consultation 
with State Governments to bring about reduction in their overdrafts 
by the close of the current financial year. Measures need to be devised 
to tap for national development part of the additional incomes which 
are accruing to the affluent sections of the farming community. Gov
-ernment have appointed an Expert Committee to examine the problem. 
Price Situation 

It is a matter for some satisfaction that despite the enormous 
increase in the Government's commitments on account of refuacc relief 
and hostilities with Pakistan, the price situation did not get out of con
trol . However, Government are not complacent, and will maintain a 
close watch over prices and distribution of essential commodities . The 
public distribution system will be strengthened and credit policy kept 
under constant review. 

Social Welfare Schemes 

The Mat-Term Appraisal of che Plan has shown that social welfare 
schemes tend to be given low priority in the course of implementation. 
This is being rectified. 

A scheme has been approved to provfde Central assistance for 
house sites for landless rural workers. This will supplement th• 
measures taken by State Governments to protect tenants facing eviction 
by landlords. Government have also approved a scheme for the im
provement of urban slums. The .urban reconstruction and renewal pro
aramme for the Calcutta Metropolitan area continued with full vigour. 
In the current year O"\'er Rs. 40 crores arc expected to be spem on water 
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supply, transportation, housing and other developmental activities in 
this area. 

Ceiling on Urban Property 

Eight States have so far favoured Central legislation on ceilings on 
urban property. They have been requested to get resolutions passed in 
their legislatures under article 252 of the Constitution. In the mean
time, as recommended by the Housing Ministers' Conference, a study 
group is examining certain aspects of implementation. 
Reforms in the Social Structures 

In spite of the preoccupation with defence and the problem of 
refugees, Government proceeded with major reforms in the social struc
ture. One of the notable events of the year was the abolition of prince
ly privileges and purses. Parliament gave its approval to amendments 
to the Constitution to enable other steps towards the ushering in of a 
society of equals. 

Birth of New States 
The Government gave effect to the reorganisation of the north

eastern region. The new States of Manipur, Meghalaya and Tripura 
and the Union Territories of Mizoram and Arunachal Pradesh have 
come into existence. The nation's good wishes go to the people of these 
areas. The North-Eastern Council will be established soon. I hope 
that the States and the Union Territories of the North-East will make 
rapid progress through close co-ordination of their development efforts. 

Elections to State Assemblies 
Elections have just taken place in sixteen States and two Union 

Territories. The peaceful manner in which they were held has again 
demonstrated the maturity of our people and their enduring faith in 
parliamentary democracy. 1be new Governments which will take office 
in different States in accordance with the choice made by our people 
will receive the whole-hearted support of my Government in our com
mon task of eliminating poverty and achieving social justice. 

Emergence of Bangla Desh 
The emergence of Bangladesh under the leadership of Sheikh 

Mujibur Rahman is a landmark in the history of our sub-continent. 
indeed in man's search for freedom. We share the happiness of the 
people of Bangladesh in their triumph. We are gratified that our anned 
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forces have been able to return from Bangladesh so speedily. Sheikh 
Mujibur Rahman and his colleagues have had a series of discussions 
with our governmental leaders on matters of mutual interest. Our 
Prime Minister is visiting Dacca for further discussions, and to convey 
the greetings of the people of India to the heroic people of Bangladesh. 
My Government are giving Bangladesh the fullest possible co-operation 
in the enormous task of rehabilitating its uprooted people and the re
construction of its economy. We look forward to uninterrupted growth 
of co-operation in all fields between our two countries. The similarity 
in our ideals and outlook bolds a good augury for the growth of such 
relations. A strong, peaceful and friendly Bangladesh will add to the 
strength and stability of the sub-continent as well as of Asia. We are
confident that the new nation will be enabled to make an effective con
tribution to the community of nations. 

Talks with Pakistan 

We extend a hand of friendship also to the people and Government 
of Pakistan. We have taken the initiative in proposing direct talks 
between our two countries without any pre-conditions. We hope that 
Pakistan will accept the changed situation on the sub-continent and 
respond to our initiative in a spirit of goodwill. India has no territoriaf 
designs on Pakistan or any other country. Our unilateral and volun
tary declaration of a cease-fire on the Western sector, once the Pakistan· 
forces surrendered in Bangladesh, confirmed this, if indeed confirma
tion were necessary. 

Challenges lo Foreign Policy 

Our foreign policy encountered, and successfully overcame, com
plex challenges in the past year. The correctness of our analysis of t�e 
forces at work on the sub-continent, and the restraint we showed in· 
dealing wit, them, have been widely recognised. There bas been a 
strengthening of our relations with most of our neighbours. 

lndo-Soviet Treaty 

The signing of the Jndo-Soviet Treaty of Peace, Friendship and· 
Co-operation in August last year set the seal on a friendship that bas 
been tested by time. It is a treaty of peace against war. It is not 
aimed against any country. 
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China's Entry into U.N. 

We welcome the entry, though belated, of the People's Republic 
.of China into the United Nations, a step which we had been consis
tently advocating. We hope that this will promote peace and stability 
in Asia and the world . 
. U.S. A ttitude towards Freedom Struggle in Bangla Desh 

There was great disappointment in our country at the lack of sym
pathy displayed by the Government of the United States of America 
towards the struggle of the people of Bangladesh for their democratic 
rights and _ fundamental freedom. Public opinion in the United States 
of America has expressed this sympathy in abund,mt measure and has 
been critical of the policies of the erstwhile military regime of Pakis
tan. This gives us hope that our relations with the United States of 
America, based on mutual respect and understanding, will not be al
lowed to deteriorate. 
U.S. China Pareys 

One of the important international developments of the year was 
the move of the United States of America and China to rearrange their 
relations. We hope that this will lead to a true relaxation of tensions 
and not to a sharpening of divisions. 

Doctrine of Balance of Power Outdated 

The configuration of world forces is changing rapidly. Relations 
between super powers and between them and other powers, are also 
undergoing a change. However, there are certain basic points which 
have to be borne in mind by all States, big and small. There should 
not be any attempt to carve out spheres of influence by the application 
of the doctrine of balance of power in this region or to dictate to 
countries, big or small, regarding their relationships with other coun
tries. India does not seek leadership or domination. Nor will it 
tolerate domination by any country. We want this sub-continent and 
indeed the entire South Asian region and the Indian Ocean area to be 
free from power rivalries or domination and to develop into an area of 
peace and co-operation rather than one of confrontation. India would 
also like to encourage and foster greater regional co-operation, parti
cularly in the fields of technology, trade and transit, science and cul-
1ure, first &lid foremost between the countries of the s\Jb-contlnent and 
then with other countries of South Asia, So1,1th East Asia and West 
Asia. 
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Detente in Europe 

My Government welcome the Four-Power Berlin Accord and hope 
that the process of detente in Europe will continue, leading to stable 
,:greements among the countries concerned. 
New Natiom 

The emergence of Bahrain , Qatar and the United Arab Emirates 
as free nations is a welcome development .  
Conflicts in We.i't A sia and Vietnam 

My Government deeply regret that the conflicts in West Asia and 
Vietnam are continuing. My Government hope that the attempts to 
arrive at a peaceful settlement in both these areas will bear early fruit. 
The intensified bombing in Vietnam is not consistent with tlle desire 
for peaceful negotiations. 
Relations with Neighbouring Countries 

With the steady implementation of the lndo-Ccylon Agreement on 
Cit izenship and increased economic co-operation, our relations with 
Ceylon have been strengthened . The successful conclusion of a new 
Trade and Transit Treaty with Nepal has removed a source of mis
understanding between the two countries and paved the way towards 
an era of co-operat ion to our mutual benefit. 

The sudden demise of His Majesty King Mahendra of Nepal has 
been a matter of deep sorrow to us . We extend our good wishes and 
co-operation to the new King, and the Government and the people of 
Nepal . We �"""lrl l ike to assure them of our continuing friendship 
and co-operation for strengthen ing peace, progress and stability in this 
region . 

We have close relations with Bhutan and it was a matter of deep 
sat isfaction that Bhutan was admitted as a member of the United 
Nations in Seotember 1 97 1 .  Our co-ooeration with Bhutan has heen 
in keeping with our earlier assurances · and is bound to grow in the 
interests of hoth countries and peoples. 
Lel(iJlative Programme 

A survey of our internal and external affairs must inevitably include 
a reference to the legislative and other business which will come up 
before you . 
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The estimates of receipts and expenditure of the Government of 
India for the next financial year 1 972-73 will be presented to �.iu for 
consideration shortly. 

Government will bring before Parliament Bills for replacing the 
Contingency Fund of India (Amendment) Ordinance, 1 972, the Admi
nistrators-General (Amendment) Ordinance, 1 972, the Public Wakfs 
(Extension of Limitation) (Delhi Amendment) Ordinance, 1 972 and 
the Indian Copper Corporation (Taking over of Management) Ordi
nance, 1 972. Government also intend to bring before Parliament the 
following legislative measures: 

( 1 )  The Antiquities and Art Treasures Bill, 1 972. 

(2) A Bill to establish Hill Areas University in North Eastern 
Region. 

( 3 )  The Untouchability (Offences ) Amendment Bill, 1 972. 

(4) Bill to provide for deterrent punishments for certain types 
of economic offences involving contravention of laws 
regarding Customs, Central Excise, Gold Control, Income 
Tax and Wealth Tax. 

(5) A comprehensive Bill to provide for amendments of For
eign Exchange Regulation Act, 

(6) Bill to nationalise General Insurance Companies. 

(7) Bill for the nationalisation of the Coking Coal Mines 
whose management was taken over by the Government. 

(8) The Air Pollution Control Bill. 

(9) The Disturbed Areas (Special Courts) Bill. 

War Against poverty 

Honourable Members, in conclusion, may I remind you that the 
war against poverty is no less heroic than military action? This larger 
struggle demands hard work and unwavering adherence to the goal. 
Nothing great has ever been achieved without consistent endeavour 
and sacrifice. I call upon all sections and all parties in our great 
country to display the same spirit of unity in construction that they 
showed in combat. Let the nation heed the s�mmons to greatness--a 
greatness not of conventional power but of the spirit. 
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PARLIAMENT AND GOVERNMENTS PRICE POLICY FOR 
SUGARCANE AND SUGAR* 

An integrated price policy for the sugar economy has a three-fold 
objelcive : that of ensuring adequate cane supplies to the factories. in 
years especially of short crops; of protecting the sugarcane grower (in 
respect of the price and the d isposal of his crop), in years especially of 
bumper crops; . and of ensuring a steady flow of sugar supplies to the 
consumer at relatively stable prices through years of large as well as 
short crops. 

Various approaches have been tried by the Government from time 
to time in the process of evolving a suitable policy which would satisfy 
the interests of the canegrower, the sugar manufacturer and the con
sumer-the three vertices of the sugar triangle, These approaches 
have mainly hinged round the fixation of a statutory minimum price 
for sugarcane throughout the country and control over the production, 
distribution and price of sugar. 

At the beginning of Fourth Lok Sabha, the sugar industry was 
passing through a phase of control over the price and distribution of 
sugar. In regard to sugarcane, a sy�tem of ninimum price fixation 
related to the recovery of sugar from sugarcane was in operation . This 
system was designed to guarantee a specific minimum price upto a 
certain level of recovery and provided for a premium on each 0. 1 
increase in recovery percentage above this level. The sugarcane price, 
announced in March, 1 967 was fixed at Rs. 5 .68 per quintal, linked 
to a recovery of 9.4 per cent with provision for an increase at 4 paise 
per quintal for every 0. 1 per cent increase in recovery. 

Parliamentary criticism of the Government's price policy in regard 
to sugarcane and sugar bas been directed mainly towards the need to 
offer a h igher price to the farmer for sugarcane as an incentive to grow 
more. It is in this sohere that Parl iament has been most effective in 

"Prepared by the Library, Reference and Information Service of the 
Lok SabbP Secretariat. 
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orienting Government's price policy gradually in favour of higher 
sugarcane production on a sustained basis. 

On April 3 , 1 967, the question of fixation of sugarcane prices for 
1 966-6 7 was raised in Lok Sabha through a call-attention mot ion by 
Shri Yashpal Singh. The Member said that the Government had not 
paid a price of more than Rs. 7 per quintal fur sugarcane whereas the 
private crushers were paying as much as Rs . 1 1  to 1 2  per qu intal. As 
a result, he said, the cane-growers were not sel l ing cane to the sugar 
factories, many of which had closed down for want of cane. He 
demanded an increase in the sugarc,me pr ice and said that the factory 
owners should not be favoured at the cost of the canegrowers. 

Agreeing with the need to pay a higher price to the sugarcane 
grower, the then Minister of Food and Agriculture, Shri Jagjivan Ram, 
said: 

"I may assure the House that the ent ire question of increasing 
the price of sugarcane will have to be reviewed and it will 
be done very soon."' 

On August 2,  1 967 , the quest ion of scarcity of sugarcane came up 
for discussion in Lok Sabha th rough an half-an-hour d i scussion, raised 
by Shri Prakash Vir Sh:ntri . In ifating the discussion, Shri Shastri said 
that because of the wrong price pol icy pursued by the Government, 
the total acreage under sugarcane had gone down considerably, and, 
if this pol icy was not corrected, the sugar production in the country 
would be gravely affected. 

Replying to the d iscussion, the then Minister of State in the 
Ministry of Food, Agriculture, Community Development and Coopera
tion, Shri Annasahib Shinde, said: 

" . . .  all along our approach has been to see that the sugarcane 
growers arc paid a remunerative price and I am quite sure 
that whatever the decision of the Government may be in 
detail, we shall see that a remunerative price is anno
unced ."2 

The Sugar Policy for the season 1 967-68 was announced in both 
the Houses of Parliament on August 1 6, 1 967 by the then Minister of 

IL,S. Deb. August 2, 1 967, cc. 1 6644-64. 

•Ibid. 

--·--·---
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food, Agriculture, Community Development and Cooperation, Shri 
Jagjivan Ram . Outlining the policy, the Minister said : 

"Government has given very careful consideration to the various 
suggestions made by the Hon . Members, the views of the 
State Governments, the industry, the cane-growers and 
others . . . At one end, it was suggested that the existing 
controls may be cont inued with suitable measures added 
to help improve the competitive position of the sugar 
industry so that it could offer higher prices for sugarcane. 
At . the other extreme was the suggestion for complete 
decontrol . . .  

"The Government . . . decided to adopt a method under which 
some quantity of sugar will be available for domestic 
consumption at a control led price, leaving a portion of 
the production for sale freely in the market . . . .  The 
scheme which the Government has decided to put into 
effect comprises the following measures: 
The min imum price of sugarcane will be Rs, 2 .75  per 

maund (Rs. 7 . 37  per qu intal ) for a n:covery of 9.4 
per cent or Jess with 2 paise per maund ( 5 .36 paise 
per quintal ) for every increase of 0. 1 in  recovery 
above 9.4 per cent ;  . .  

A quantity equal to 60 per cent of the production achie,·ed 
from the I st of Oc.ober, 1 966 to �0th of Septcmher. 
1 967 will be. procured from the sugar factories from 
their production from the I st of October, 1 967 to the 
30th September, 1 968  at a fixed levy price. Factories 
wi l l  be free to sel l the balance production anywhere 
in India at the free market price subject to release 
from factories sanct ioned by the Government of 
India . . . .  

"The measures which have been outlined above will enable 
the Industry to offer a higher price for sugarcane than the 
minimum proposed above which will benefit the cultivator, 
. . . . . .  The scheme may not provide the ideal solution but 
there is every hope that it wil l arrest the adverse trend of 
diversion of the land from sugarcane to other crops hy 
ensuring for the producer a remunerat ive price and save 
the industry from a confusing crisis in the coming yca_r� · · 
. . . . .  The consumer is bound to benefit from fuller uuhsa-

tion of capacity and rising production . . , . , " 
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On September 28 , 1 968 the Government announced the continua
tion of the existing policy of partial decontrol on sugar for the season 
1 968-69 commencing from the 1 st October, 1 968 .  However, the 
quantity of levy sugar was increased from 60 per cent to 70 per cent, 
the balance 30 per cent being allowed to be sold in the free market. 
The minimum price of sugarcane for the same season was fixed at Rs. 
7 .37 per quintal for a recovery of 9 .4 per cent or less, with 5 ,36 paise 
per quintal for every increase of 0. 1 per cent for recovery above 9 .4 
per cent. 

On November 26, 1 968, the question of unattractive prices of 
sugarcane fixed by the Government, resulting in the closure of a 
large number of sugar mills, was again raised in Lok Sabha through 
a call-attention motion. 3 The mover of the Motion, Shri S. S, Kothari, 
said that the Government had failed to evolve an integrated sugar 
price structure which hindered the allocation of cane on a rational 
basis. 

Replying to the above charge, the then Minister of Food and 
Agriculture, Shri Jagjivan Ram, said that the Government had fixed 
only the minimum price of sugarcane payable by sugar factories, but 
the actual sugarcane price was dependent on the prices paid by pro
ducers of 'gur' and 'khandsari'. The Minister said that manoeuvra
bility had been provided to factories to offer remunerative prices to 
cultivators, but any compulsory upward revision of the cane price 
would lead to control on the sugar price which was not desirable. 

The question of the price of sugarcane came under renewed attack 
in Lok Sabha on December 5 and 9, 1 968 through a motion moved 
by Shri Kashi Nath Pandey, Shri Pandey said that no cultivator was 
willing to supply cane to the sµgar factories at the low price of Rs. 7 .37 
per quintal fixed by the Government. He demanded a cane price of at 
least Rs, 1 0 per quintal. 

Replying to the discussion on December 9, 1 968 the then Minis
ter of Food and Agriculture, Shri Jagjivan Ram, said : 

"I agree with the Members who have made the suggestion that 
no where should the cane price be less than Rs. 1 0  per 
quintal. . . . . I can assure the House that I will take up 
this matter with the sugar factories, and I am sure that if 

- -------------
DThe question of cane prices was also raised In Rajya Sabha on Nov

ember 26, 1968. 
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they want that the sugar industry should exist, they will 
not hesitate to pay such a price as will not inhibit sugar
cane cultivation . . . . .  "' 

For the crushing season 1 969-70 the Government decided that no 
change would be made in the minimum price of sugarcane. 

On December 1 5 , 1 969, two short-duration discussions (under 
Rule 1 93 )  on the "Sugar Policy" and the "Fall in the prices of Sugar
cane and gur, resulting in losses to sugarcane growers" were raised 
in Lok Sabha by Shri Kasbi Nath Pandey and Sbri N. P. C. Naidu res
pectively. The central theme of the two discussions was that the Go
vernment's policy of partial decontrol had failed so far as the cane 
grower was concerned. It was pointed out that inspite of the Govern
ment's assurance that. it would try to secure from the sugar mills a 
price of at least Rs. 1 0  per quintal for sugarcane, the farmers had 
received much less than even the statutory minimum price in many 
cases. Members demanded that the statutory minimum price should 
be fixed at Rs. 1 0  per quintal and a study should be undertaken of 
the cost of cultivation of sugarcane. Demands were also made for the 
appointment of a high level committee to review the entir� sugar 
policy, with the ultimate objective of nationalising the sugar industry. 

Replying to the discussion, the then Minister of Food And Agri· 
culture, Shri Jagjivan Ram, said : 

" . . . .  when I introduced the policy of partial decontrol, I 
am convinced that I did a good thing and there is no 
doubt that in 1 967, cane growers made profits, earned as 
much as they bad never done in the history of the sugat 
industry . . . . . .  that is due to that policy.'' 

He added: 

"It is an opportune time to appoint a Committee to study the 
working of the sugar industry in the context of the de
mand for nationalisation of sugar undertakings in certain 
areas . . . . I hope to set up this Committee very quickly 
to go into the entire question of the sugar industry and 
malce recommendations." 

Replying to the demand for payment of higher sugarcane prices, 
Shri Jagjivan Ram said : 

"The price of Rs. 7.37 per quintal was fixed as a nationl\l 
·- ·-·-- - --- -------------· ·-

'L.S. Deb., �cember 5, 1988, cc. 312--48 and December 9, 19118, cc. 34S-IIII. 
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price . . . .  in order to calcu late the price of levy sugar. 
The expectatiol) was that the factories will pay a higher 
price than the minimum price . Jn 1 967 we did it. In 1 968, 
by and large, many factories paid Rs. I O  though there 
were some recalcitrant factorie ; which paid less . 

"I need not assure the House that L'Ver since I took charge of 
tbi.1 Ministry, It has been my effort to secure a goofil 
price to the I ndian farmer. I can say with some sense of 
satisfaction that, by and large, I have succeeded in that ."  

On September 27, 1 970, the Government announced the appoint
ment of a Commission to review the working of the sugar i ndustry in 
the country in depth, particularly in the context of the demand for i ts  
national isation. The Commission was entrusted with the task of look
ing into the problems of sick mills and to suggest ways and means by 
which their problems could be solved. The Commission was also asked 
to prepare a master plan for the sugar industry and all ied industries 
for the next l O to 1 5  years. 

On November 1 2 , 1 970, the Government announced the continua
tion of the minimum price of sugarcane for 1 970-7 1 at  Rs.  7 . 37 a 
quintal linked to a recovery of 9.4 per cent or below. However, the 
premium for recoveries h igher than 9 .4 per cent w:.is increased from 
5 . 36  paise to 6 .6  paise per quintal for every increase of 0. 1 per cent 
in recovery. 

On December 1 6, 1 970, a discussion was again raised in Lok Sabha 
on the "Sugar position obtaining in the Country including the cane 
price-" 

Initiating the discussion, �hri Kashi Nath Pandey said that the 
price of Rs. 7 . 37 per quintal for sugarcane, fixed by the Government 
was not adequate, He said that the Government should find a solut ion 
by which the farmer may get incent ive to produce more sugar-cane 
!did the mills may also get a continuous supply. 

Rejecting the demand for a higher minimum price for sugarcane 
on the ground that the canegrowers had actual ly got Rs. 1 5  to 20 per 
quintal as against the statutory minimum of Rs. 7 . 37  in the previous 
years, the Minister of Food and Agriculture, Shri F.A. Ahmed. said : 

"We have fixed the cane price at Rs. 7 .37 l inked to a recovery 
of 9.4 as was done last year. But so far as the premium 
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is concerned , we have increased it as compared to what 
was fixed last year . . . .  In the present circumstances, we 
t lmugbt that was the 1n.1x imum we could do so far as 
the fixation of price h concerned° . "  

On December 28,  1 970. the Government issued orders modify in" 
the exi, t ing sugar policy by al lowing 40 per cent of the sugar pn' 
duction for free sale as aga i nst the exist ing 30 per cent . ,  and the ha
lance for sale a !  controlled price through fa ir  price shops. 

On May_ 25 ,  1 97 I , t he Government decided to l ift the control 0:1 

the price, movement and distribut ion of sugar completely. Announc
ing the decision in Lok Sabha, the M inister of Food and Agriculture . 
Shri P.A . Ahmed, said : 

"Government have reviewed the ent ire sugar pol icy in the l igh • 
of the changed circumstances. It is considered that, in 
v iew of the easy supply and stock position of sugar, con
trol over prices of sugar, distribution of sugar to consu
mers at fixed quotas on the strength of cards and other 
procedural handicaps have l i t t l e  place in the present s it
uation. Government have, therefore, decided to remove 
al l  controls on prices. distr ibut ion and movement of sugar 
wi th immediate effect . . . .  Further, in order to protect the 
interests of the sugar-cane growers, control over minimum 
prices of sugar-cane to be paid to the growers wil l  conti
nue and m in imum prices wil l  be fixed for each crop sea
son , as in the past" ."  

On August 1 1 .  1 97 l ,  the demand was made in Lok Sabha during 
the course of a short-duration d iscussion on 'Sugar Pol icy', ini t iated 
by Shri Bibhuti Mishra. for evolving an integrated sugar production 
and marketing pol icy in consultation with cane-growers and the sugar 
industry in order to save the country's 'second largest industry'. Mem
bers again criticised the unremunerative prices of sugarcane fixed by 
the Government which, they, said, had forced the growers to switch 
over to other crops. Many Members in the Hou.�e demanded that the 
cane price should be fixed at atleast Rs. I O  per quintal . The old de
mands for basing the price on the cost of cult ivat ion and nationalisa
tion af the sugar industry were again revived· 

DL.S. Deb., December 16, 1970, cc. 355-8!!. 
8L.S. Deb., May 25, 1971, cc. 175-2110. 
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Replying to the discussion, the Minister of State for Agriculture, 
Prof. Sher Singh, said that the Government would take stringent ac
tion against millowners who were not paying what was due to the cane 
growers· Referring to the demand for a rise in the price of sugarcane, 
the Minister said that it had been the Government's policy to ensure 
a remunerative price to the farmers. 7 

_Consequent on the removal of control on the price, movement and 
,distribution of sugar with effect from May 25, 1 97 1 ,  sugar prices in 
the open market received a fresh spurt and started rising. With a view 
to arresting the rising prices, Government took fresh measures which, 
in effect, amounted to reimposition of partial decontrol, without giv
ing it a legal basis. Announcing the new measures in Lok Sabha on 
December 1 3, 1 97 1 ,  the Minister of Agriculture .Shri Fakhruddin Ali 
A.hmed, said :-

"1 am happy to announce that the sugar industry has been 
quick to appreciate the seriousness of the situation and 
the need to pay higher sugarcane price to the growers 
than the minimum fixed by Government. It has also agreed 
to make 60 per cent of the monthly releases available to 
the Government for meeting emergent requirement,; and 
for distribution through fair price shops to domestic con
sumers at a fixed ex-factory price of Rs. 1 50 per quintal 
exclusive of excise duty. The Government have agreed 
to this price taking into account the overall interests of 
the cane-growers, the industry and the consumer . . . . . If 
this measure does not bring about desired result the Go
vernment would not hesitate to take such stringent �teps 
as the situation may call for.'"' 

On December 23', 1 97 1 ,  a short-duration discussion ( under Rule 
1 93 )  on the 'Sugar Policy', was raised in Lok Sabha by Shri Narsingh 
Narain Pandey. Initiating the discussion Shri Pandey said that the 
policy of half-hearted control on sugar, announced by the Govern
ment on December 1 3 , 1 97 1 ,  had enabled the sugar factory owners 
to earn huge profits without, at the same time, benefiting either the 
cane-grower or the consumer. He said that the cane-grower was not 
in a position to bargain with the factory-owners for a higher price for 
sugar-cane; as a matter of fact, in some of the States, he was being 
forced under the law to place his entire cane crop at the disposal of 

----------- �-- --
TL.S. Deb., August 1 1, 1971 , cc. 184-237. 
'L.B. Deb., Derember 13, 1971, cc. 9888-89. 
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the mills. On the other hand, he said, the consumer h.ad to pay a 
much higher .price for sugar in the open market and the new policy 
had failed to stabilise the sugar prices. He charged the Government 
with protecting the interest of the factory-owners. 

Another Member, Shri Atal Bihari Vajpayee, said that the Go
vernment should compel the factory-owners 1o increase the sugarcane 
pl'ice, which should not be less than Rs- 1 0  per quintal, and to make 
sugar available to consumers at reasonable prices. 

Replying to the discussion, the Minister of Agriculture, Shri 
l • akhruddin Ali Ahmed, said :-

"The Government fixed the minimum price of  sugar cane at  
Rs .  7.37 for a recovery of 9 .4 per cent. Here, in  fixing the 
price, I just want to bring to the notice of the House that 
this was a national price. Below this price they should 
not sell the sugarcane but there was nothing to prevent 
the sugarcane growers to get a higher price than the 
m inimum price that has been fixed by the Government. . .  
. . . . But, when we found that the price of sugar wa� 

increasing and the sugar-cane growers were also not get
ting the higher price than th.at fixed by the Government, 
I sent for all the industrialists and the co-operative owners 
and had a discussion with them and after discussion, it 
was agreed that the minimum price given by them except 
in a few States will be Rs. 8 .50 and in some places l ike 
the Western U,P. it wil l  be Rs. 9. In Maharashtra it will 
be about Rs. 1 1 . 

"In the Punjab it will be Rs. 9 per quintal- It is true that so 
far as Andhra Pradesh, Tamil Nadu, Mysore and one or 
two other areas l ike Orissa are concerned, no agreement 
has yet been arrived at. But it is our effort that there also 

. the minimum price paid to the sugar-cane growers would 
not be less than Rs. 8 .50. That has been accepted by them 
and that is the advice given by us and accepted both by 
the industry as also by the co-operatives and I hope that 
the cane-growers will now get more price than what has 
been statutorily fixed by the Government." 



IMPACT OF FINANCIAi, COMMITfEES' RECOMMENDATIONS 
ON ADMINISTRATION* 

[A .�eries o/ articles highlighting tht• impact of recommendations of the 
Financial Committu.� of l'ar/iC1mt•nt on the A dmi11i.vtration was 
started with the A pril , 1 910 i.v.rne of the Journal. Co11tin11ing the 
.,eries, we puh/ish in this is.\'Ue an article 011 the "National Malaria 
Eradication Programme" based 011 the reports of the Public A c
counts Committ,•e-Ed ,tor,J 

1 '1A1'lON.t.L MALARIA ERAD1CATION PROGRA M M E  

The Publ ic Accounts Committee ( 1 969-70 ) in their 1 0 1 st Report 
on paragraph 1 07 of Audit Report (C ivi l ) ,  1 969 examined the 
National Malaria Eradil.:ation Programme ( Min istry P.f Heal th, 
Family Planning. Works. Housing and Urban Development-Depart
ment of Hea lth ) .  

The National Malaria Erad ication Programme was started in I 958  
with the object o f  erad;cat ing malaria from the entire country. ( Prior 
to this. a Malaria Control Programme was in operat ion for five years 
from 1 953 -54 to 1 957-5fi ) .  The Programme is execu ted by the State 
Go\'crnments, but i n\rc : icidcs, drugs and transp�rt are provided by 
the Government of India .  Sixty per cent of the operational cost is 
also g iven to the State Governments as Central grants . The total 
expend iture incurred by the Government of India on the Programme 
durint l 95 t{-59 to 1 967-68 was Rs. 1 54 .64 crorcs. 

Accord ing to the or ig inal time schedule, the Programme was to  be 
completed hy 1 967-68 .  However, this could not brJ done because 
of-(  i )  the more rigid criteria la id down by the World Health Orga
nisation for entry of a Lm 1 t  from one phase to another ;  ( ii )  certain 
seriou� se t  . .  backs such a� delay in putting surveillance machinery on 
ground in s1)me States and focal outbreak of malaria from 1 964 
onwards, mainly in Gujarat . Madhya Pradesh , Maharashtra, Rajns
th : tn, Bihar and Uttar Pradesh , lead ing to rrogressive increase in the 

N Prepnred by the Librarr, Refl,rent't> and Informntion Service of the 
I ,ok :inhha Rtc.rl'brb1t. 
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annual parasite incidence. According to the Na1ional Malaria Era
d:cation Programme Directorate, these �ctbacks of the Prcigrarnmc 
were mainly due to failure to provide or utilise basic heallh �rvices 
properly in the maintenance phase ; insufJicenl supply or lale arrival 
of D.D.T. in the op.!rational areas; inadequate transport facilities; 
insufficiency of laboratory services; ina<lc4ua<.:y and low mor:ile (If the 
staff employed under the Proi;ramme: resistance of ID.D.T. in vector 
mo�quitoes ct<.:. A� a 1e�ult of these factors. 7 1 .38 operational units 
were reverted in 1 968-69 from the consolidation and n1aintenancc 
phase: to th� attack pha\c, "hich resulted in increasing the number 
of units in the attack phase tu 1 1 2. 98 .igainst I 03-0 I units in 1 964, 
lhcrehy i-liding hack the l'rogr:1mme substantially. The Programme 
was rtphase<l in 196M �u as to be completed by 1 975. The outlay for 
completion of the Scheme during the Fourth Pl:rn period had in con
sequence increased from R�. 19.21 crorcs estimated in 1966 to 9 1 .  74 
crores.1 

The Committee expressed the opinion that a number of deficien
cies in the Programme had contributed to the setback. The principal 
contributory factors were-

( i)  Patchy and poor spraying, resulting in what a team of 
T.C'.M. experts had in 1960, characterised as "less than 
complete eovcrngc of many villages and less thlln com

plete lre:.tlment of sprayable surfaces." 

(ii) Failure to develop on the required scale the surveillance 
or vigilance mechanism, which could have helped in the 
timely detection of persistence or reorudesccncc ',of 
mal:tria. 

( iii) Failure 10 provide adequate diagnostic facilities and rural 
health service� to cope with the deteriorating cpidcmolo
gical situation. 2 

The Committee observed that a number of age11l'·c� who h:id ap
praised the working of the Pro)!ramme at various stages. including a 
team of T(.'M consultants in 1 960. and Annual Appraisal Team� fr<'m 
1965 onwards, had brought the deficiencies in the Pn1gra�mc to the 
notice of the Government. Jn spite of these repeated w:irnrng�. there 

--1Pubii;:- Accounts Committee, 101st Report (l�;;r, U�- - -
� Ibid., p11ra 1.22 
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was not enough appreciation, either on the part of the State Govern
ments who were implementing lhe Scheme or on the part of the Go
vernment of India who acted as the co-ordinating agency, of the need 
for rectifying the deficiencies in the Programme and implementing it 
in a purposeful manner3 

Since the outbreak had occurred in seven contiguous States in  
Central India, the Committee expressed the hope that the situation 
would be tackled by Government without great difficulty. However, 
the Committee emphitsised that the following points should receive 
adequate attention by Government4 : 

( i )  Improvement in the quality of spraying operations and 
intensification of field supervision at all levels. 

( ii )  Intensification,  improved coverage and tighter supervision 
Clver survdl lance operations in the Programme. 

( iii ) Parallel and correlated development of rural health 
services, 

Pointing out that Gove.rnment have made substantial investment 
in the Scheme (Rs.  1 54 .64 crores ) between 1 95 8-59 to 1 967-68 the 
Committee urged the Government to realise the stake in the success
ful implementation of the Programme. They observed that the future 
of Malaria Eradication Programme in India was dependent almost 
entirely on the ability of the individual spraymen and the individual 
..vorkers who were e:i.pectcd to carry out their duties in an acceptable 
manner, and their superiors who were expected to provide the leader
ship and directions for the e radication . 1 

The Government in their replyn stated that the deficiencies in the 
Programme as enumerated by the Committee were being looked into 
with a view to tak ing remedia l  action .  Efforts had been made for 
placing advance indents for imports from abroad of insecticides and 
proper supervision of the X-ray operation and health education mea
sures ensured . As for improvement in the surveillance and vigilance 
machinery in the Fourth Plan, one worker for 1 0,000 population or 

Slbid., para 1 .23. 
4Jbid. , para 1.25. 
r.Jbid. ,  paras 1 .87-1.90. 
&Public Accounts Committee, 21st Report ( 1971-72) , p. 6. 
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35 square miles of area had been recommended for approval for 
surveillance operations. Regarding vigilance operations, the basic 
health services had been made 100 per cent centrally sponsored for 
strengthening the peripheral staff by supplying additional workers at 
the rate of one worker for 1 0,000 population and one Inspector for 
four such workers . 

As regards the deficiencies brought to notice by the T.C.M. the 
reply adds7 that the Government of India were fully seized of the situa
tion as recommended by the T.C.M. Expert and efforts were made to 
improve the work of the individuals in the field by constant visits by 
the staff from the State Malariologist's office, Regional offices and the 
National Malaria Eradication Programme Directorate. From 1 962 
onwards, annual independent appraisal of the Programme was under
taken by Government in various States and the recommendations of 
the Appraisal Teams were communicated to the States for implemen
tation .  However, in order to get further insight about the lacunae 
in the Programme, a Special Committee ( Madhok Committee) was 
appointed in the year 1 967-68 who reviewed the working of the Pro
gramme and recommended measures for its improvement. 

The Government, have however, indicated" that the execution of 
the Programme rests with the States who are constantly advised by 
the Regional Co-ordinating Organisation and National Malaria 
Eradication Programme Directorate in order to enhance the tempo 
of activities so that the Programme could be completed by 1 975-76 
as scheduled . The Programme is also annually reviewed by the Cent
ral Counci l of Health and the States lagging behind are asked to gear 
up their activities. 

Furthermore, the points indicated by the Public Accounts Com
mittee to draw up the plan of action have been noted by the Gov
ernment and the State Governments have been requested to do the 
needful in the matter.• 

In their 2 1 st Report ( I 97 1 -72 ) ,  the Public Accounts Committee 
suggested10 that closer co-ordination should be maintained with State 
Governments who were the executive agencies and expressed the hope 
·--- -----------·----- ----- --------

Tll,id. ,  p, 8. 
Rlbicf., p, 7, 
9Ibid., P. 21 . 
1 0Ibid., pp. 8-9. 
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that the Programme would be completed by 1 975-76 according to 
the revised schedule without any further set back . The Committee 
also emphasised the need for the preparation of budget estimatos for 
the National Malaria Eradication Programme realisticall.Y in future 
w that there was no set hack to th� Programme for want of adequate 
funds. 

Provision of Rasic llr•a/th Seri ices 

The Committee expressed the opinion1 1  that a definite plan for basic 
l , ealth services was ,�rucial for the successful implementation of the 
Malaria Eradication Programme and hoped that it would be imagi
natively planned and executed so as to provide a 'health infrastruc
ture' on which the e lementary service could be expanded in an orderly 
manner. The Committee d rew attention to the guidel ines l aid down 
by the WHO Expert Committee according to which "the Scheme 
cannot be too el aborate but mu�t be realistic and adapted to the eco
nomic possibil it ies of the country" and that the work should be 
executed on the basis of priori t ie� . 

The Government in their rerlv 1 2 stated that the preparations for 
entry into the Maintenance oha�e had been under the consideration of 
the Gov:rnment of India since I 962. A� a result of the recommen· 
dations made bv two Specia l  Committees. successively appointed in 
1 963 and 1 966. the establ ishment of vigilance services under the 
izeneral health service� were required to cater not only to the needs 
of maintenance 0f freedom fr0m malaria but also for other health 
care services accord inc tG .i phased programme. Another special 
Committee recommended lhe minimum staff required at different 
level� within the district so as to orovide an in tegated health serYic<: 
for caterin g  to the needs of vigiiance services for the maintenance 
phase of Malaria and Sm.ill-pox Eradication Proizramme. For the 
basic health services for maintenance ohase of malaria which are to 
fonn an integrated part of hPalth service . durin� the Fourth Plan 
period. a orovision of Rs. 43 .98  crore� h�s  been made. Tn 2.424 
Primary Health Centres. ha�ic he:1lth workers were in  posi tion. 
During the vr.ar 1 96Q.7Q. n sum of Rs 1 72 . 5 3  lakhs was spent on 
the service and Rs. 400 fokh� orovided for the year 1 970-7 1 . 

1 1 Public Accounts Committee. 18 1st Report ( 1 90!l-70 ) ,  para 1 .38. 
1 :P1.1blir Account� �mmtttre. 21st Report ( 1 971-'m , p. 23 
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Inadequate LoborlllOry Facilities 
The Committee observed13 that inadequate laboratory facilities in 

J:be country had cramped the provision of diagnostic services to the 
people living in malarious areas and drew attention to the large back
log of unexamined slides which had accumulated in the laboratories 
between 1 96 1  and 1 963, The Committee asked Government to 
ensure quick and correct examinations of blood smears, and stressed 
the need for a crash programme to recruit necessary personnel and 
train them without delay. The Committee also suggested that Gov
ernment should initiate studies with the help of WHO on employment 
of practical serological methods for case detection in the laboratories 
in the interest of improving diagnostic techniques. 

The Government in their replyu stated that augmentation of labo
ratory services under the National Malaria Eradication Programme 
was receiving the attention of the Government of India. The micro
scopists provided to the laboratories had been trained and rcfrcsherl 
training courses were being held in the States with the help of Regio
nal Co-ordinating Organisation under the National Malaria Eradica
tion Programme. With the proposed provision of microscopists on 
the basis of one microscopist for about 1 .2 lakhs of population ( on 
the basis of 50 st;des per worker per day ) , the blood smears were 
-expected to be examined promptly. Further, 10  per cent of the nega
tive and 1 00  per cent of the positive blood smears examined in the 
laboratorie11 were cross-checked in the State laboratories and in the 
taboratories of the Regional Co-ordinating Organisations and with this 
system of cross-checking, there would hardly be any chance of missing 
a positive blood smear. Various developments with regard to sero
logical tests in the National Malaria Eradication Programme were 
being watched frOJn the point of view of their introduction in the 
'Programme when such methods could be made applicable in the field 
-situation. 

Defective Microscopes 
The Committee noticedu that nearly three-fourths of the total stock 

. • · poor performance 
of microscopes with the laboratones were givmg . had 
due to oil immemon lenses getting hazy. All these microscopes 

ts 
been obtained from a particular firm overseas with whom arrangemen 

13Publlc �oant1 Committee, 101st Report ( lllff-'10) , paru 1.1'1 to U9, 

HPubllc Aecountw commfttee. 21st Report (1t'11-fl) , PP· Zt-!5. 

UPubllc Account. Committee, 101st Report (19811-'10) , para UO. 
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for their repairs were discussed by Government in July 1968. The, 
expressed the hope that careful selection of instruments would be 
made in future keeping in view the past experience so that the micro
scopes might give trouble free and uninterrupted service. 

The Government in their reply18 stated that two firms in India 
undertook the work of repairs of microscopes and lenses satisfacto
rily. Moreover, 550 oil immersion lenses were obtained through 
WHO in the year 1 968 and were distributed in various States. Fur
ther effor�s were made to get more lenses on rupee payment basis 
through UNICEF. No demand for microscopes from the State Gov
ernments was pending with the National Malaria Eradication Pro
gramme and there was no proposal for the procurement of more mic
roscopes under the National Malaria Eradication Programme. 

A nti-Malaria Drugs 

The Committee noted1 1 that one of the factors that retarded spray
ing operations under the National Malaria Eradication Programme 
was the belated supply of insecticides attributed mainly to the 'la� 
arrival of imports', 'difficulties in finalising deals with foreign firms' 
and 'difficulties about budget allocation and getting clearance from 
Finance to place orders in advance.' It took anything between 7 
months to two years for the supply of insecticides to materialise after 
proposals for their purchase had been mooted: The Committee 
asked the Government to take adequate care in order to ensure that 
administrative bottlenecks did not interfere with the timely supply of 
insecticides to the operational areas. 

The Government in their reply11 stated that administrative bottle
necks were being removed and care would be taken for placing the 
indents in advance in future. A proposal for allowing 1 000 tons of 
75 per cent DDT as reserve stock during the year 1 971 -72 was en
gaging the attention of the Government. 

In their 2 1 st Report ( 1 97 1 -72) , the Committee desired18 that an 
early decision should be taken on the suggestions that the funds should' 
be budgeted for the whole Programme, made available at the planned' 
date and managed with necessary flexibility. 

lOPublic Accounts Committee, 21st Report ( 1971-'72) , p. 28. 
1 TPublic Accounts Committee, 101st Report ( 11189-70) , paras 1.49 and l.llOL 
HPubllc Accounts Committee, 21st Report ( 1971-72) , p. 2'7. 
t Oibid., pp, 9-10, 
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Program1M for lndipniow Production of Insecticides and Drugs 

The Committee pointed10 out that Government bad spent a !um 
of Rs. 1067 lakhs on the import of insecticides and anti-malarial 
drugs between 1 964-65 and 1968-69. Over a period of five years 
ended 1 972-73, one half of the requirements of the drugs would have 
to be imported. The Committee recommended that Government 
should explore the scope of increasing jestablishing indigenous produc
tion of insecticides and anti-malarial drugs. 

The Government stated in their reply21  that further increase in the 
indigenous production of insecticides (DDT) was under consideration 
of the Ministry of Petroleum and Chemicals and Directorate General 
of Technical Development and there was a proposal to start a new 
plant in Bombay for producing 700 tons of DDT. As regards the 
plan for increasing indigenous production of anti-malarials, a meet
ing was held between the officers of the National Malaria Eradica
tion Programme Directorate, Drugs Controller and Directorate General 
of Technical Development on January 1 3 ,  1970. The Directorate 
General, Supplies and Disposals indicated that S4 million chloroquine ! 
amodiaquine tablets could only be made available through indigenous 
sources and for the balance of 66. million tablets, necessary foreign 
exchange had to be provided to the firms for importing ingredients. 

In their 21 st Report ( 1 97 1 -72) 12, the Committee desired that ser
ious attention should be paid to step up production of both insecticides 
and anti-malarial drugs in order to attain self-sufficiency at an early 
date. 
Health Hazards posed by DDT: 

The Committee advised11 that while drawing up a plan of action 
for expandingjestablishing production insecticides and anti-malarfal 
drugs, Government should bear in mind two important considerations, 
vii., the hazard posed by the use of DDT which had been banned in 
some countries and the resistance of malaria parasites to certain drugs. 
They suggested that Government should initiate detailed studies in 
collaboral ion with the Council of Scientific and Industrial Research 
and coll�t data through field tests from different parts of the World. 

IIOPublic Account, Committee, 101st Report, ( lffl-'10) , para Ul. 
21Public Accountl Committee, 211t Report, ( 111'11-'12) , pp. 10-11. 
Hlbid., p. 11. 9 
taPublic Accounta Committee. 10llt Report, (1Nt-'IO).  para l.U. 



The Government in their reply" stated that �n the controversial 
question of banning the use of DDT, a Committee of Experts had 
come to the same conclusion as WHO that the use of DDT in deve
loping countries for public health measures be continued till an equally 
effective and economical insecticide was available to replace DDT. 
As regards the research support to ti¥ National Malaria Eradication 
Programme on various aspects it was contemplated to investigate the 
following problems : 

(i) Development of resistance in vector species in mosquitoes 
to the insecticides in use under the Natiol\al Malaria Era
dication Programme. 

(ii) Development of resistance in parasites to the drugs in use 
under the National Malaria Eradication Programme. 

(iii) Immunity Status in the Community. 

Surveillance Machinery 

With regard to the cost of the present surveillance machinery for 
1 letection of malaria cases, the Committee bad asked26 the Government 
to undertake research studies in order to simplify methods of detection 
of malaria cases and to bring down the cost. 

The Government in their reply11 stated that �� cost of the surveil
lance machinery was an essential component of eradication and no 
other way had been found to substitute the method of detection in the 
developing countries . However, under the National Malaria Eradi
cation Programme in India, the cost had been kept at the minimum 
level by allotting one House Visitor for 1 0,000 or more population. 
ln fact, one worker should be given for not more than 5000 popula
tion and in certain areas even less- The W.H.O. , in their research 
programmes, had already included such studies for evolving cheaper 
1Bethods but with no success yet. 

In their 2 1 st Report ( 1 97 1 -72 ) ,  the Committee expressedn the 
hope that as a result of the studies undertaken by the W.H.O. , necessary 
economy Would be effected in the coat of the surveillance machinery 

HPublic Accouats Commltie., 21st Report, ( 18'1-72 ) ,  pp. i&O-'l. 
HPublic Accounts Comlllittee, lOl1t Report ( 18811•'70) , para 1.11'1. 
HPubllc Accounta Committee, 211t Report ( 1971-72) , pp. 11-12. 
17Ibid., p. 12. 
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consistent with efficiency. 1bey, however, desired that in the mean
time, the expenditure of the surveiJ!ance machinery should be kept 
under constant review. 

l)evelopment of Vehicles 

The Committee have in an earlier report•• drawn attention to the 
fact that nearly SO per cent of the floct of 2,6S3 volaicles at ., dis-
1iosal of States for the implementation of the Malaria Eradication 
Programme was off of the road The CommiUee expressed &he hope 
that the examination of the vehicles would 1,e speedily completed. ID 
their reply,11• the Government stated tkat 1 , 8 13  vehicles were 1 1  to 
16  yean old; and 837 vehicles 8 to 10 years old. Tho States have been 
asked to from Condemnation Boards to survey the vehicles. 

In their 2 1 st Report ( 1 97 1 -72 ) ,  the Committee urged10 the Go· 
•vernment to impress upon the St.ates the necessity of completing the 
survey of the vehicles expeditiously so that acuon C011ld be taken 
!hereafter to discard the vebiclos w�h bad oullived their life and to 
L�lace them by new vehicles early. 

IBPublic Account. Committee, 42nd Report (Third l,4ok Sabha) ,  7111 
Report (Fourth Lok Sabha) and 10111 Report (18811-70) ,  para 17'. 

sopublic Account. Committee, 211rt Report ( 1971-72), pp. U-JI. 
IOlbfd., p. 11. 



Short Notes 

I. PRIVILEGE ISSUF.S 

HIMACHAL PllADESH VmHAN SABHA 

(i) Allepd misreporting of proceedlnp ol tbe House by a newspaper 

On March 25, 1 968, Shri Daulat Ram Chauhan, a member, ad
dressed a letter to the Speaker complaining that on March 1 9, 1 968 , 
during the course of discussion on the Financial Statement, he had 
referred to the Chinese Agents and Foreign Missionaries being active 
in the border areas and converting people to Christianity. But the 
Tribune of March 20, 1 968, had reported as follows :-

"Mr. Daulat Ram Chauhan pleaded for the Government's vigi
lance against foreign spies who under the garb of mission
aries were engaged in converting the tribals in the border 
areas of the State." 

Shri Chauhan alleged that it was not a faithful reporting and was 
rather a wilful mis-representation or suppression of his speech and 
amounted to a breach of privilege. 

The Speaker, Shri Des Raj Mahajan, referred the matter to the 
Committee of Privileges. 

Findings and Recommendations of the Committee 

The Committee of Privileges, after hearing Shri Daulat Ram 
Chauhan and Shri Tara Chand Gupta. the correspondent of the Tri
bune, in their First Report, presented to the House on April 1 ,  1970, 
reported, inter alia, as follows :-

"Your Committee considers that the Tribune Correspondent 
had given a substance o( the speech and his omission to 
the use of the words 'Chinese Agents' would not go to 
mean that any attempt was made to suppress the activities 
of the Chinese having already used the words 'foreign 
spies.' 



PrivUege Issues 

"Your Committee was unable to find any grounds to prove 
malice of malafide conduct on the part of the Tribune 
Correspondent. Hence, in their opinion, no case of 

. breach of privilege is made out in respect of this (?OM· 
plaint. 

"Your Committee accordingly reports with the recommenda· 
tion that the complaint be dropped and House be informed 
accordingly." 

.Action Taken by the House 

The House considered the report of the Committee on April 6, 
1970 and accepted the findings and recommendation of the Commit
tee of Privileges. 

(ii) Alleged mli!reportlag of proceedlnp of the Rome by a newapaper 

On March 1 1, 1968, Shri Brahma Nand, a member, addressed a 
Jetter to the Speaker stating that in reply to bis supplementary question 
put to the Chief Minister on March 13, 1'968, as to whether the 
Himachal Pradesh Government was against abolition of food zones in 
the country, the Chief Minister had stated:-

"Himacbal Pradesh was in favour of joint food zone with Punjab 
but so far as the questi0n relating to the entire country 
was concerried, Himachal Pradesh could not possibly 
interfere with the policy regarding the food zones." 

Shri Brahma Nand complained that the Tribune of March 14, 1968, 
bad, however, reported that "Sbri Brahma Nand was cautioned by 
the Chief Minister for raising' the 'demand' for abolition of food zones 
on all-India basis." The member alleged that the Tribune had mis
.reported the relevant proceedings of the House with the intention of 
.casting reflections on him. He requested the Speaker to take appro-
priate action in the matter. 

The Speaker, Shri Des Raj Mahajan, referred the matter to the 
Committee of Privileges. 

Findings and Recommendations of the Committee 

The Committee of Privileges, after hearing Shri Brahma Nand 
and Shri Tara Chand Gupta, the correspondent of the Tribune, in 
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their First Report, presented to the House on April 1, 1 970, reported 
inter aUa as follows :-

"Your Committee considered the c�text in which the question 
was put and the answer was received and taking re�a,d !o 
the fact that the substance of the answer was given m 
the report, and further because no malice or malafide is
inferred from the circumstances, it is of opinion that the· 
reporting made by the correspondent can be considered 
to be substantially correct. 

"Therefore, the Committee is of the opinion that no action is 
called for and no case of breach of privilege is made out 
as a result of this complaint." 

Action taken by the l{ouse 

The House considered the report of the Committee oo April 6, 
1970 and accepted the findings and recommendation of the Commit
tee of Privileges. 

(iii) Misreporting of memMQ' speeches in the Holllle by a aewspaper 

On March 5, 1 968,  Shri 1'ashnur Singh. a member, during the
course of his speech on the Motion of Thanks to the Lieutenant 
Governor's Address to the Assembly, stated that the members of the 
services from Punjab allocated to Himachal Pradesh as a result of 
the integration of the services were 'third grade' as compared to those
allocated to Punjab and Haryana-1 When th.at speech was reported in 
the newspapers, the Himachal Non-Gazetted Services Union, Simla, 
took objection and published a resolution in The Tribune of March 1 1 ,  
1 968, saying that 'the Upion deplores condemnation of HimachaJ 
Pradesh Officers' etc. , and expressed resentment that such ci'iticism 
should have been made of the en.tire services. On the same day, Shri 
Kashmir Singh referred to the above mentioned news item and clarified 
that he never meant to condemn the entire services and that he had 
been misquoted by some interested pople. Thereupon, Shri Tapin
dra Singh, another member, raised2 a point of order saying that Shri 
Kashmir Singh was referring to a news item in The Tribune and that if 
he had been misreported by that news.paper, a question of breach of 

lH.P. Vtdhan Sabha Deb., March 5, 1968. 
l1Ibid., March 11, 1968. 
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privileg4; had arisen. Thereupon, the Speaker, Sbri Des Raj Mahajan, 
observed as follows :-

"The Hon'ble member (Shri Kashmir Singh) met me in my· 
Chamber and I told him to give it in writing. I will get it 
investigated and report it io the House.'' 

On March 14, 1 968, Shri Tapindra Singh wrote a letter to the 
Speaker regarding the alleged misreporting by The Tribllne of the re
marks made by Shri Kashmir Singh in the House on March 5 , 1 968, 
by publishing a resolution of the Himachal Non-Gazetted Services 
Union, Simla. Shri Tapindra Singh also complained that the Tribune 
of March 1 2, 1 968, had deliberately omitted a reference to the point 
of order raised by him in the House on March 1 1 , 1 968, regarding that 
matter and the Speaker's observations thereon. 

The Speaker referred the matter to the Committee of Privileges. 

Findings and recommendations of th4 Committee 

The Committee of Privilges, after hearing Shri Tapindra Singh, 
Shri Tara Chand Gupta, the Correspondent of The Tribune and Shri 
Kesav Verma, Joint Secretary of the Himachal Pradesh Non-Gazetted 
Services Federation, reported, inter alia as follows:-

"This Committee considered carefully the substance of ibis news· 
item and is of the opinion that no notice should be taken 
of the same as the said news item only depicted the feel
ing expressed by the services which were naturally arous
ed as a result of the speech made by Shri Kashmir Singh, 
M.L.A. whereby he deddedly branded the services given 
to Himachal Pradesh as 'third grade'. In the s�d news 
item it was further specified that the services had no means 
of defending themselves before the 'honourable forum' of 
the House and the Union appealed to the Government to 
treat the services as their own limb for the betterment of 
the State. In view of these observations made by the 
Union in that news item, the Committee considers that 
per st! no case of breach of privilege is made out against 
Shri Keshav Verma (Joint Secretary of the Himachal Pra
desh Non-Gazetted Services Federation ) and the members 
of the said Union. 

This Committee, therefore, infers that Shri Tara Chand Gupta, 
the Comispouent, did not correctly report the news item 
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when be mentioned that the Union had deplored for the 
speeches made inside the House. For this the responsi
bility should rest entirelj upon Sbri Tara Chand Gupta, 
correspondent of the Tribune. 

The second matter referred to by Sbri Tapindra Singh re
lated to the suppression of certain facts in the news item 
of the Tribune dated the 12th March, 1 968. 

The Committee was shown the news-item pertaining to the said 
proceedings which were published in other papers of which 
The Statesman, dated the 1 3th March, 1 968, is one, and 
in this newspaper, no doubt the point of order raised by 
the Hon'ble Member and the reply given by the Hon'ble 
Speaker were mentioned in detail . It is abundantly clear 
that the suppression of the news-item from the newspaper 
reporting did cast a reflection upon the true intention of 
Shri Kashmir Singh while he was giving his reply on the 
floor of the House. It was very essential to have given 
publicity to this aspect that Shri Kashmir Singh disowned 
the condemnation of services foisted upon him and even 
stated that he was misunderstood and that the paper had 
given a wrong reporting. 

The Committee, therefore, concludes that a deliberate attempt 
was made by Shri Tara Chand Gupta to save his posi
tion. A case of breach of privilege is made out against 
him for misreporting in respect of the news item of The 
Tribune dated the 1 2th March, 1 968. 

As regards the punishment to be awarded to Shri Tara Chand 
Gupta, this Committee gave him an opportunity to ap
pear again before the Committee to reconcile the discre
pancies and inconsistencies in his statements, In fact, all 
the evidence that existed against him was read out to him 
for his explanation. Shri Tara Chand Gupta ultimately 
apologised in writing before the Committee for the wrong 
that he has done. This Committee considers that Shri Gupta 
has genuinely expressed his regret for the mistake which 
he has committed. 

Accordingly, the Committee would recommend that the apology 
tendered by Shri Tara Chand Gupta be accepted." 
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Action taken by the House 

The House considered the Report of the Committee on April 6, 
1970 and adopted the following motion :-

"While agreeing with the report of the Committee of Privileges 
presented to the House on the 1 st April, 1 970, and consi
dering the punishment awarded to Shri Tara Chand 
Gupta, Correspondent of Tribune as inadequate, directs 
that the press credentials accorded to him by the Govem
mi,nt may be withdrawn.''8 

MADHYA PRADESH VIDHAN SABHA 

(i) ShoatJng of s1opns and throwing of bandbOls from the Vislton' 
Gallely on the Floor of the Home 

On March 20, 1 97 1 ,  at 1 6.20 hours, two persons shouted slogans 
and threw handbills from the Visitors' Gallery on the floor of the 
House.' They were immediately taken into custody by the security 
staff. After some time, Shri Krishnapal Singh a member, moved 
the following motion which was adopted by the House:-

"This House resolves that the two persons calling themselves 
Prabha Shanker Chaturvedi and Shyamlal Purohit, who 
at 4.20 P.M. today shouted slogans and threw handbills 
from the Visitors' Gallery on the floor of the House and 
who were immediately taken into custody by the Security 
Officer, have confessed their guilty and are, therefore, 
guilty of committing contempt of this House. 

This House further resolves that they be sentenced to simple im
prisonment till the end of the current session." 

In pursuance of the above motion adopted by the House, a War
rant of Commitment, addresed to the Superintendent, Central Jail, 
Bhopal, was issued by the Speaker in respect of the two persons con
cerned separately, directing the latter to take them into custody and 
to keep them in the Central Jail, Bhopal till the end of the current 
session. 

•Ibid., April 8, 1970. 
'111.P. Vidhan Sabha Deb., March 20, 11171, (Original in Hindi) .  
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(ii) Shouting of slogans, throwing of � • � er. @le 
Vulton' Gallery on the Floor of the HOUie: 

On February 27, 1'970, at 1 6.!IJO hours, a �rson shouted slo�a.ns. 
threw leaflets and jumped from the Distinguished Visitors' Gallery e n  
the Floor of the House.• 

On March 2, 1970 Shri .Ram Kishore Shukla, Chairman, Commit
tee of Pnvileges, moved the foJlowing motion which was adopted by 
the House :-

"This House resolves that the person caling himself Prakash 
Choubey, who at 4.50 P.M., on the 27th February, 1970 
shouted slogans, threw leaflets aod jumped from the Dis
tinguished Visitors' Gallery on the Floor of the House, 
causing obstructions iQ the proceediqs of tb4 Ho•. 

has committed a grave contempt of tltis HOMSt. He is 
therefore, guilty of committing contempt of this House. 

This House further resolves tha.t he be sentenced to simple im
prisonment till the end of the current session and be kept 
in prison in the Central Jail, Bhopal."' 

Jn pursuance of the above decision of the }louse, a Warrap.t ef 
Commitment was issued by the Speaker to the Superintendent, Central 
Jail, Sh.opal, directing him to take the said Prakasll Choubey into 
�ustody and keep him in the Central Jail :Shopal till th.e last day of the 
cum:n.t session. 
(iii) Casting aspersions oa the CON&ct 81 tile Speaker 1-y a member 

during his mdence Nlore a Committee el the Baa. 
On April 3, 1 963, a Special Committee of the House appointed 

by the Speaker to investigate into a matter arising out of a letter, 
written by Shri Ram Swarup, a member, to the Minister for Agri
culture regarding Demands for Grants for the Department of Agricul
ture, presented a Special Report to the House stating, inter alia, as 
foltows:-

"On the 29th March, 1 963 , while deposing before the Com
mittee, Shri Ram Swarup Verma had, inter alia, stated 
as follows :-

'The said letter was deliberately and particularly brought � 
fore the House and was deliberately read before it. It 

----·----
•M.P. Vidhan Sabha Deb., February 2'1, 19'10 (Orliinal In Hindi) . 
tlJbid., :llaroll 2; 19'0. . . . 
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was done in spite of my request not to do so. I be
litve that the Speaker wanted to lower my position in 
the House. This was done by the Speaker because 
before the commencement of the session, I had given 
a notice of no-confidence motion against the Speak.er 
which was later withdrawn by me due to Cbrtain reasons. 
Therefore, the Speaker was in search of an opportunity 
when he could lower my position in the House for 
giving notice of the said motion . . . . . . The Speaker 
deliberately, with a view to lower my position, read that 

. letter in the House, though there was no connection of 
this letter with the Rples of Procedure of the House. 
The Speaker read this letter with a view to lower my 
position in the House and accordingly it can not be a 
matter of breach of privilege . . . . . .  ' 

It is the unanimous opinion of the Committee that the above 
statement is an aspersion on the conduct of the Speaker 
and has lowered the dignity of Speaker. Therefore, the 
Committee at its sitting held on the 1st April, 1 963, de
cided to make a special report on this subject to the House 
and to request the House that by this statement Shri Ram 
Swarup Verma has deliberately levelled serious allega• 
tions against the Speaker and, therefore, has committed 
a_ breach of privilege and contempt of the House, The 
Committee do authorise its Chairman to move a motion on 
the subject in the H�use after the presentation of its 
report." 

On April 3, 1963, the Chairman of the Special Committee, Shri 
Gulsher Ahmed, moved the following resolution :-

"Shri Ram Swarup Verma, a member of the House, on the 
29th March, ' 1963, while deposing before the Special 
Committee appointed by this House, has deliberately 
levelled serious allegations against the Speaker and bas 
committed a breach of privilege and contempt of the 
House.''7 

'M.P. Vidhan Sabha Dell., November 8, 1•. p. 28H (<>rt,mal In Hindi) . 
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The matter was, thereafter, referred to the Committee of Privi• 
leges for investigation, on a motion adopted by the House. 

Findings and recommendations of the Committee of Privileges 

The Committee of Privileges, in their Second Report presented to 
the House on October 3, 1 963, reported inter alia, as follows :-

''The Committee examined in the light of facts, the objection
able portions of the impugned statement of Shri Verma. 
All the allegations which were levelled against the Speaker 
were found to be baseless. Therefore, the Committee 
has come to the conclusion that the allegations which 
were levelJed by Shri Verma in his statement constitute 
a breach of privilege and contempt of the House. 

As the member has expressed regrets for his statement and has 
also assured the Committee to maintain the dignity ot 
the House in future, the Committee recommends that 
keeping in view its own dignity, honour and conventions, 
no further action be taken by the House in the matter. "8 

No further action was taken by the House in the matter. 
UTTAR PRADESH VmHAN SABHA 

(i) Throwing of ledets from the Visitors' Gallery on the ftoor of the 
Home 

On August 3 1 ,  1 97 1 ,  some persons threw leaflets from the Visitors' 
GalJery on the floor of the House. They were immediately taken into 
custody and removed from the Visitors' Gallery. 

Sometime later in the day, on an enquiry from Iii member, the De
puty Speaker informed8 the House that as the House was in the 
process of a division at the time of the incident and no obstruction had 
been caused directly to the proceedings of the House, no notice of the 
said incident had been taken. He felt that as the incident bad not ob
structed the proceedings of the House, the persons concern� might 
be set free. 

•Oriclnal In Hindi. 
uu.P.V.S. Deb., Aucuat 31, lD'il (Orlcinal In Hindi) . 



Privilege Issues 

The House agreed and no further �ction was taken in the matter. 

(h') Tluowlag of lealets from the Visitors' Gallery on the 8oor of the
Houe: 

On August 27, 1971 , two persons threw leaflets from the Visitors•· 
Gallery on the floor of the House. They were immediately taken into· 
custody and removed from the Visitors' Gallery. 

Soon thereafter, the Deputy Speaker informed10 the House that the· 
arrested persons bad become unconscious and observed that it would' 
be desirable to send them to hospital for recovery instead of punishing 
them. He added that they had, therefore, been let off and arrangements; 
made for medical attention to them. 

The matter, was, thereafter, closed. 

1ou.P.V.S. Deb., AUJUBt 2'1, 1971 (OrlliDal In Hindi) . 



D. PROCEDURAL MAnERS 

LOK SABHA 

-Govenunent should see that Ordinances are ismed oaly if there Is real 
emerpncy or 'lll'pllC)' justffying the isslle of Onlinaaces 

On November 1 5 ,  1 97 1  when the Deputy Minister of Parlia
:mentary Affairs, Shri Kedar Nath Singh, sought to lay on the Table of 
the House copies of thirteen Ordinances issued by the President under 
provisions of Article 1 23(2)(a) of the Constitution during the preceding 
inter-session period, a Member, Shri Atal Bihari Vajpayee, raised an 
-objection that never before in the history of the House, so many 
Ordinances were issued during a particular inter-session period. Shri 
Vajpayee also stated that he had written a letter in this regard to the 
Speaker, The Deputy Speaker, who was in the Chair at that time, 
observed that nothing could prevent the copies of Ordinances being 
laid on the Table. The letter of the Member was with the Speaker and 
that would be given due consideration. The Deputy Minister of 
Parliamentary Affairs then laid on the Table copies of the Ordinances.1 

On November 1 6, 1 97 1 ,  Shri Atal Bihari Vajpayee again raised 
the matter and demanded that the Speaker might make some observa
·.tion in the matter. The Speaker, thereupon, observed as under:-

"! agree with you that so many Ordinances should not have 
been issued . . . .  I personally think it is not a light matter 
to be ignored. Certain observations have been made by 
my predecessor Mr. Mavalankar based on very sound 
judgment. There was such a brief spell of inter-session, 
not more than three months, and there are a number of 
Ordinances which perhaps could wait. I would invite the 
attention of the Government to see that there is real 
emergency or urgency justifying the issue of the Ordi
nances. There should not be much of a hurry about those 
Ordinances that can wait for the session of Parliament. I 
did not say about all the Ordinances. Those Ordinances 
which have no urgency should not be pushed through in 
the inter-session period, I will be taking it up with the 

1L.S. Deb., November 15, 1971. 
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P.rimc Minister. We will have to evolve some method of 
continuing this convention, so that there may be no objec
tion in future. After all, we have been repeating this 
·!iince the time of Shri Mavalankar. All of us have stuck 
to it all these years. We discussed it in the Presiding 
·Officers' Conference also. I assure you , I will bring all 
·these facts to the notice of the Prime Minister."2 

On November 22 ,  1 97 1 when some Members again raised the 
matter, the Speaker observed as under :-

"1 1Will request you not to ask me to repeat the observation that 
I had already made in very strong terms. But if you think 
that there should be some distinction between financial 
and non-financial tax and non-tax Ordinances, there is 
nothing in my knowledge on which I can base my ruling. 
All I can say is that I do not approve of an Ordinance just 
:at the time when the House is about to meet."3 

Discussion of Matters Sub-judice 

On Novemher 1 6 , 1 97 1  when the item regarding motion on the 
incidents at 7-J antar Mantar Road was taken up, a Member, Shri 
Narsingh Nara in  Pundey, raised a point of order that the matter to be 
discussed under the motion was sub Judice and • therefore, could not be 
discussed in the House . Some Members expressed their views on the 
point of order. The Speaker observed that the motion which was on 
the order paper was different in form- The matter was considered at 
a meeting of Leaders of Groups and i t  was pointed out that 'forcible 
occupation of premises etc . '  was suh judice, But the motion was about 
the role of the police. If a matter was partly sub judice and partly not 
sub judice, the part which was not sub judice could be discussed. Tite 
Speaker also referred to the Report of the Committee of Presiding 
Officers (Page Committee ) which had examined the question of suh 
judice. 

The motion was moved by Shri Morarji R. Desai and it was nega
tived after discussion . 4 

··--- · ·· · ----· 
�L.S. Deb. , November 16, 1071 .  

SL.S. Deb. , November 22, 1971 . 

IL.S. Deb., 'November UI, I 071. 
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Conveniag of the Sittillg of die House on a day odler lhlla the day fo, 
which it WIii adjourned 

On December 3 ,  1 97 1  (Friday) Lok Sabha was adjourned to meet 
agai� on Monday, the 6th December, 197 1 .  After adjournment of 
the House, there was aggression by Pakistan on India and it was decid
ed to convene a sitting of the House on Saturday, !December 4, 1 97 1 .  
Members were informed of the sitting of the House through the foUow-
ing paragraph in Bulletin Part II dated the 3rd December, 1 97 1  :-

"Under rule 1 5  of  the Rules of  Procedure and Conduct of. 
Business in Lok Sabha, the Speaker has directed that Lok 
Sabha, which had been adjourned till Monday, the 6th 
December, 1 97 1 ,  will now sit on Saturday, the 4th Dec-· 
ember, 1 97 1  at 1 1  A .M.  

All Members are requested to  attend-" 

The All India Radio was also requested on December 3 ,  1 97 1  to 
announce the convening of the sitting of Lok Sabha on December 4. 
1 97 1  over the A .LR. after short intervals. 

A List of Business for December 4, 1 97 1  was also issued on Dec
ember 3 , 1 97 1 .1 

Changes in the time of sittings of the House and dispensiq with the
Question Hour and Calling Attention Matten in Emergency 

On the evening of December 3, 1 97 1 , Pakistan launched an aggres
sion on India. On December 4, 1 97 1 ,  the Speaker informedft the 
House that he had agreed to the proposals made at a meeting held by 
the Prime Minister with the leaders of the Opposition Groups that 
with effect from Monday, the 6th December, 1 97 1  til l  the end of the
session :-

( I )  Lok Sabha would sit from 1 0  A.M. to I P .  M . ;  and 

(2) There would be no Question Hour and Calling Attentiol1' 
matters-

The above decision remained in force till the termination of the
�ession i.e. till December 23 , 1 97 1 .  
--- ··---------------

nsn. Pt. n, December 3, 197 1 ,  ( para 453) and List of Business, December 4, 
197 1 .  

•L. S .  Deb., December 4 ,  19'11 an d  Bn. Pt. II, December 4 ,  1971 , para 455". 
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sa.e-t by Minilter: la deciding what stalrments should be made 
first on lbe floor of lbe home, a distinction bas to be drawn between 

matten of policy ad news 
On December 3 ,  1 97 1 ,  points were raised by certain Members that 

the Government were briefing the Press about developments on the 
Inda-Pakistan borders, but the House was not being taken into con
fidence . They demanded that the House should be informed of the 
developments from day to day. The Speaker, thereupon, observed 
as under:-

"l quite appreciate what you say and I wish I could convey it 
to the Prime Minister. But as soon as she returns, I will 
be conveying it. The Defence Minister also is not here. 
He has gone and he may be aware of the position a little 
better when he returns. About informing the House as 
to what is going on day to day, we will have to settle that 
procedure. I will infonn the House how we propose to 
do it. 

• "' • • • 
Their case, in my op,mon, is very much valid . When you 

give infonnation to the press outside when Parliament is 
sitting, it is also incumbent and very much necessary that 
the information should also be given to the House. The 
reason that anything that you say here would be made 
public, is lost when you go to the press. ''7 

Towards the close of the day, some Members again raised the 
matter and submitted that Government had not given any news about 
the border developments to the Press and the entire country was anxi
ous to know about the developments . The Deputy Speaker observed 
as under :-

"Now, if there has been a confusion l ike that, I think, the con
fusion should be cleared . These are days when the 
whole country is anxious to know what is going on on our 
borders. A distinction has to be drawn between what 
is pol icy and what is news. It is true that in the matter 
of policy, the Government should first come before the 
House. before going to the press. If information and 
news of what is happening on our borders should be with
held or dalayed, until the Government is able to make a 
simultaneous statement in the House and to the press. 
then, I think, i t is unfortunate. It will not be in the ----

TL.S. Deb., December 3, 197 1 .  
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national interest. It will give rise to all sorts of specula
tions. 

I understand from the Members that the Speaker said that a 
procedure is to be evolved. So, until a procedure is 
evolved, the present practice of the Government giving 
news to the press should continue and it is only in matters 
of policy that the Government should first come before 
Parliament. . . . .  I have said the Government should conti
nue to give whatever news it wants to give to the Press, 
because for the next two days, Parliament will not be in 
session. If there is a black-out of news, all sorts of spe
culations will arise in the country. That will not be good 
for the morale of the people and that will not be in the 
national interest . . . .  "8 

Adjournment of the House to mark Recognition of B.lngla Desh. 

On December 6, 1 97 1 ,  after the Prime Minister made a statement 
in Lok Sabha announcing the recognition of Bangla Desh by the Gov
ernment of India, some Members suggested that in order to mark the 
historic occasion, the House might be adjourned for the day. The 
Speaker agreed and adjourned the House at l 0 .56 hours (The House 
was scheduled to sit till 1 P. M.) .9 

,Suspension of proviso to Rule 66 of the Rules of Procedure and Con• 
duct of Business in Lok Sabha pmnitted as a special case to pass ur
gent BiOs due to Emergency on account of Pakistani aggres!lion on 

India 

During the Third Session of Fifth Lok Sabha, after the Emergency 
was dc..:lared in the country due to Pakistan i aggression on India, Gov
ernment brought before the House several Bil ls which were dependent 
on other Bills and were to be passed urgently. Under proviso to Rule 
66, a Bill which was dependent wholly or partly on another Bi l l ,  could 
not be taken up in the House for consideration and passing until the 
Bill on which it was dependent had been passed by the Houses and 
assented to by the President . The Speaker, therefore, permitted the 
Government to move motions for the suspension of proviso to Rule 66 
in order to pass all those urgent Bills one after the other, as a special 
case. 

RJbid. 
PL.S. Deb., December 6, 1971. 



Procedural Matters 279 

On December 22, 197 1  after the motion for suspension of proviso 
to Rule 66, in its application to the motions for consideration and 
passing of the North-Eastern Council Bill, 1 97 1 in as much as it was 
dependent upon the North Eastern Areas (Reorganisation) Bill, 1 97 1 ,  
Constitution (Twenty-seventh Amendment) Bill, 1 97 1 ,  and the Gov
ernment of Union Territories (Amendment) Bill, 1 97 1 ,  was adopted 
the Speaker observed as under:-

"This was a very . t ight programme. I have been relaxing it 
�fter declarat ion of the Emergency. Just as war-hit areas 
have to be rehabilitated, we will have to rehabilitate our 
procedure also this session. This should not be taken 
as a precedent. I am not going to follow it in the next 
session." 10 

. ' ' • ' ·  
't, 

lOL.S. Deb., December 22, 1971. 



POLfflCAL AND CONSTITUTIONAL DEVELOPMENTS 
IN 11IE ST A TES* 

[December I ,  1 97 1 -February 29, 1 972) 

(a) General 

Reorganisation of North-Eastern Region 

The two significant measures enacted by Parliament during its 
Winter Session to achieve reorganisation of the North Eastern region are 
the North-Eastern Council Act and the North-Eastern Areas (Reorga
nisation ) Act, 1 The latter provides for conferring Statehood on the 
Union Territories of Manipur and Tripura, elevation of the status of 
Meghalaya to a full-fledged State , and formation of the new Union 
Territories of M izoram and Arunachal Pradesh out of the present 
Mizo district and NEFA respectively? 

The Union Territory of Mizoram will have a legislature and a Coun
cil of Ministers with a Lieutenant Governor. In NEF A there is already 
an Agency Council consisting of the Member of Parliament from the 
area and the representatives of the Panchayati Raj bodies. It has been 
decided to convert it into a Council and enable it to function as a deli
berative and advisory body. It has also been decid!'d to appoint a 
few members of the Council as advisers to the Chief Commisioner.1 

As a resul t of the reorganization in the region, some modifications 
have been made in the representation to the Lok Sabha, Rajya Sabha 
and the composition of the Legislative Assemblies. So far as the 
Rajya Sabha is concerned, there is no change in regard to Assam, Mani
pur and Tripura. Meghalaya, Mizoram and Arunachal Pradesh will 
have one seat each in the Rajya Sabha.4 

•This feature, prepared by the Library, Reference and Informalion 
Service ( Lok Sabha Secretariat ) , is based on newspaper reports and no 
responsibility is accepted by the Lok Sabha Secretariat tor the accuracy or 
veracity of the Information or views contained therein. 

l The President gave his assent to these Acts on December 30, 19'71. 
=Hindustan Times, December 10, 1 971 ; NatioMI Hendel, New Delhi, Jan

uary 10, 1972. 
aNational He,.alcl, New Delhi, January 10, 19'72. 
4 Jl>id. 

-
�- ... . . . · . 
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There is no change so far as the membership to the Lok Sabha from 
.Assam is concerned: Mizoram will have one seat in the Lok Sabha. 
Meghalaya, which had only one seat, will now have two. So far us 
Manipur, Tripura and Arunachal are concerned, there will be no 
,change in the existing representation." 

Each of the three new States will have a 60-seat Assembly. The 
:number of seats in the Assam Assembly will be reduced from 1 26 to 
J 1 4. 8 

At present the jurisdiction of the Assam and Nagaland High Court 
,extends to the entire north-Eastern region except Manipur and Tripura 
·where courts of judicial commissioners exist . It has been decided to 
have a common High Court and a common Bar Council for the region. 
There wil l be a Division bench of the High Court sitting outside 
<iauhati . For the present, at least one judge would sit at Imphal and 
.another at Agartala. 7 

There will be two joint cadres for All-India services--one for 
Assam and Meghalaya and the other for Manipur and Tripura. 8 

The whole of Sh illong will be a part of Meghalaya. The State of 
Assam will keep its capital in Shillong till a new one is created.' 

The development of the region is sought to be achieved by creating 
1he North-Eastern Council and vesting it with power to prepare a 
regional plan and ensure its implementation. The Chief Ministers of 
·al l  the five States1 0  and Mizoram and one of the counsellors for Aruna
cbal Pradesh will represent their respective units in the Council. The 
'Governor and the Administrators of Union Territories will also be 
members of the Council. 

The North-Eastern Council will be an advisory body. Like the 
Zonal Councils, it will discuss and make recommendations regarding 

llbfcl. 
OJbid. 
T7bid. 
�Ibid. 
0Hinduatan Time,, December 15,  197 1 ;  and Times of India, New Delhi, 

January 1 1 ,  1972. 
lONagaland has not so far given its approval to the establiahment of the 

Council (Hindustan Tima, December 26, 111'11 ) .  
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matters of common interest to two or more States or an:}' State and the 
Central Government.1 1  

Shri B. K. Nehru, Governor of Assam and Nagaland was, on Jan
uary 1 0, named the Governor of Meghalaya, Tripura and Manipur 
when they attained full Statehood on January 2 1 . 1 2 

The Prime Minister, Shrimati Indira Gandhi, formally inaugurated! 
on January 20 the new State of Meghalaya and the new Union Terri• 
tory of Arunachal Pradesh at two ceremonies at Shillong and Ziro." '  
The new States of Manipur and Tr1pura and the Union Teritory of 

· Mizoram were inaugurated by the Prime Minister on January 2 1 .  
marking the completion of the reorganisation of the north-eastern 
region.14 

Electitm'tf to State A ssemblies 

Elections to the Assemblies in 1 6  States and two Union Terri
tories were scheduled to be held between March 6 and 1 1 ,  1 972 . 
The first stage of the 1 972  General Election began on February J ' .  
1 972 with the issue of  writ notifications by the Governors of  l r 
States ( viz. ,  Andhra, Assam, Bihar, Gujarat, Himachal Pradesh , 
Jammu & Kashmir, Madhya Pradesh, Maharashtra, Manipur, Mysore
and Rajasthan ) call ing upon the electorate to choose their represen
tatives to the State Assemblies. Following the issue of the writ not i -· 
fications the Election Commission notified the final schedule of elec
tions to these State Assemblies. n 

Election notifications by the Governors of five more States ( viz. 
Haryana, Punjab, Meghalaya, Tripura and West BengaO and the Lieu
tenant Governors of the Union Territories of Delhi and Goa were issued 
on February 4, 1 972. While Goa was to elect 30 members to the Ter
ritory's Legislative Assembly, the poll in the Union Territory of 
Delhi was for electing 56 members of the Metropolitan Council . 10· 

1 1National Herald, New Delhi, January 11 , 1972. 
UTimes of India, New Delhi, January 11, 1972; Hindustan Time,, JanuaI'1',· 

1 1 .  1972. 
I AJndian E:rpress, New Delhi, January 21 ,  1972 ; Statesman, Delhi, Jan-

uary 21,  1972. 
Hlndian ErpreSB, New Delhi, January 22, 1972. 
IIThe Statuman, Delhi, February 2, 1972. 
Hlndian E:x:prea,, New Delhi, February 5, 1972. 
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The total number of Legislators to be elected in the 1 6  States andi 
�o Union Territories, involved in the 1 972 General Election,  is 2727. 
The Election Commission was conducting the elections with the rolls . 
revised as on January 1 ,  1 97 1 .  On this basis, the total number of 
voters going to the polls in March 1 972, would be 1 9, 29, 95,  674. 1 7 

The scheduled dates of polling and the State-wise break-up of consti· 
tuencies and voters are indicated below. 1 8 

No. of No. of 
State Dates of Polling Constituencies Voters 

Andhra Pradc,h March 5 & 8, 1972 287 2 ,45 ,39,544: 

Assam March 7 & I I ,  1972 I I4 62,96.198 · 

B ihar March 5, 7, 9 & n, 1972 3 1 8  3,09,25,420 

Gujarat March 5 & 8, 1972 1 68 l ,  24,80,605 

Haryana March I I ,  1972 8 1  50,7 1 , 163· 

Himachal Pradesh . March 5 & 8, 1 972 68 1 8,04,765 

Jammu & Kashmir March 8, 9 & 1 r, 1972 7S 22,85,6oo · 

Madhya Pradesh March 8 & 1 1 , 1972 296 2,08,42,129, 

Maharashtra March 5, 7 & 9, 1972 270 2,58,91 ,761 ·  

Manipur March 6, 9 & I I ,  1972 60 6,02,696· 

Meghalaya March 9, 1972 60 4, 16,742 

Mysore March 5 & 9, 1972 2 16 1 ,50,83,923. 

Punjab March n, 1972 104 72,42,166 

Rajasthan March 6, 9 & n, 1972 184 1 ,39,39,000• 

Tripura March n, 1972 6o 7,62,427 

West Bengal March I I ,  1972 280 2,23,04,8 56 . 

V nion T ffl'ilory 

Delhi March n, 1972 56 20,56,402: 

Goa, Daman & Diu . Match n, 1972 30 4,50,277 

TOTAL 2727 19,29 95,674 

lTTribune, February 7, 1972. 

l Ribid., Hinduatan Times, February 2, 1972, Indian EZJ)J'esr, New Delhi.
February 5, 1972 and Nati0fl4I Herald, Lucknow, February 8, 1972. 
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Code of Conduct for Election.\' 

While notifying the final schedule of Elections to Assemblies in 1 1  
.States, the Election Commission, on February 1 ,  1 972, also issued an 
I I -point Code of Conduct to be observed by the political parties, as 
well as the State Governments, in the interest of free and fair elections. 
The Code, inter alia, forbids appeals to caste or communal feelings 
and the use of religious places for election propaganda. 

I t  also cautions against malicious criticism of candidates or levell
ing of unverified allegations against them. The ruling party has been 
asked to make sure that there is no ground for complaint of misuse 
of official position for election purposes. i. 

Uncontested Returns 
By February t 4, 1 972,  .as the first stage of the 1 972 Elec tions 

·was completed with the expiry of the time limit for withdrawal of 
nominations, there were, in  all, 33 uncontested returns to different 
·State Assemblies. Of these, 30 seat� were claimed by th: Congress 
( R ) ; the remaining 3 seats were won by the AIL Party Hill Leaders 
Conren,nce of Meghalaya. Prominent among those elected without a 
contest were Jammu and Kashmir Chief Minister, Syed Mir Qasim, 
'Meghalaya Chief Minister, Capt. Williamson Sangma, and the Andhra 
Pradesh Deputy Chief Minister, Shri B. V. Subba Reddy.20 

The State-wise break-up of the uncontested 
Andhra Pradesh 
Assam 
Jammu and Kashmir 
Maharashtra 
Manipur 
Meghalaya 
Punjab 
Rajasthan 

returns was : 21 

1 7  
2 
5 
3 
1 
3 
1 
1 

Co11gress ( R )  High Command's Warning to 'Rebel' Candidates 

Following the finalisation of the lists of Congress ( R )  nominees 
'for the March 1 972 Assembly Elections, a number of Congressmen 
------------------------

I IIHindmtan Times, February 2, 1972. 
2<•Hindustan Times, February 15, 1972 and Timea Of India, New I>eUU. 

February 12 and 1 !1, 19'72. 
U[bid. 
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in different States, who were denied the Congress (R )  ticket, had 
entered the field as Independents against the official candidates of the 
Party- On February 9, two senior members of the Congress ( R )  High 
Command, Shri Uma Shankar Dikshit and Dr. Shankar Dayal Sharma, 
issued a warning that the High Command would not tole"at� indis
dpline and stern action would be taken against all those who contested 
against official party candidates or opposed nominees of parties with 
which the Congress ( R )  had made an adjustment of seats. Both Shri 
Dikshit and Dr. Sharma asked such party-men who had filed nomina
tions without authorisation to withdraw in time. 22 Later, on February 
1 5 ,  the General Secretary of the A.I .C.C ( R ) .  Shri Chandrajit Yadav. 
•i ssued a circular asking all Pradesh Congress ( R )  Committees to take 
immediate action against partymen who were contesting ag�inst of
ficial candidates. The 'rebel' candidates, the circular said, should be 
.expelled from the Party for six years. sa 

(b) Individual States 
ANDHRA PRADESH 

A II Congress ( 0) Legislators cross over to Congress ( R )  

According to an announcement from New Delhi on December 1 ,  
1 97 1 , 1 4  Congress (0)  legislators in Andhra-10 from the State 
Assembly and four from the Council-had joined the Congress ( R ) .  
Th e  ruling Congress Party had thus taken into its fold all the 14  
Congress (0 ) legislators i n  the State Legislature.24 

Expulsions from Congress (R)  

More than 500 'rebel' Congressmen, who had been denied the 
·Congress ( R) ticket for the ensuing elections, were reported to have 
filed their nominations for the 287 Andhra Pradesh A1st"mt-ly seats
By February 2 1 , 1 972, 202 of them had been expelled from the party 
for six years for contesting against the official party candidates. Simi
lar action was taken against 24 others for working openly against the 
. official candidates.2G 

22Timea of India, Bombay, February 10, 1972. 
2:sffinduatan Times, Febl'\lllry 16, 1972. 
2•statesman, Delhi, December 2, 1971; and Hindustan Time,, December 

�. 1971. 
2KTime, of India, Bombay, February 10 and 22, 11172. 
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ASSAM 

Choudhury Resigns : Sinha Takes over as New C.M. 

The Assam Chief Minister, Shri Mahendra Mohan Choudhury� 
resigned on January 29, 1 972. Shri Choudhury, who happened to be· 
in New Delhi in connection with a PEC (Pradesh Elect10t1 Commit
tee ) meeting conveyed his resignation to the Assam Governor on the 
telephone after a brief meeting with the Prime Minister . Subsequently, 
on January 30, Shri Choudhury formally submitted the rei;ignation of 
his Ministry to the Governor who asked him and his col leagues to 
continue in office unti l a new Ministry was appointed.ta 

On January 3 1 ,  Shri Sarat Chandra Sinha was sworn in as the
Chief Minister in succession to Shri Mahendra Mohan Choudhury . 
Earlier on the same day, at a meeting of the Assam Congress Legis
lature Party, Shri Sinha was elected, unopposed ; the new leader of
the party. 27 

Five more Ministers sworn in 

Two Ministers and two Ministers of State were sworn in at Shi!� 
long on February 7,  1 972, as the nucleus of the new Assam Minis tr} 
headed by Shri Sarat Chandra Sinha. The Ministers were : Shri 
Ranendra Basumatari and Syed Ahmed Ali, and the · Ministers of 
State : Shri Jagannath Singh and Shri Paramananda Gogoi . All the 
four were members of the outgoing Choudhury Mi"i:;try and of the· 
same status. Another Minister was sworn i11 on February 1 7 ,  raising 
the strength of the Ministry to six, inclusive of the Chief Minister. 28 

Expulsions from Congress ( R )  

Thr� former Ministers i n  the o u  g\ling Choudh1.:ry Ministry, 5hri" 
Jogen Saikia, Shri Sadhan Ranjan Sarkar and Shri Dandi Ram Datta : 
the Secretary of the Assam Congress (R) Legislature Party, Shri 
Nakul Das, and another sitting Congress (R) MLA had been expelled· 
from the Congress (R) for six years for contesting against the official, 

2nThe Hindustan Time, and National HeNild, New Delhi, January 30,. 
1972, and The State,man, Delhi, January 31, 1972. 

2TJndian Ezpres,, New Delhi, February 1, 1972. 
21The Tribun.e, February, 8, ] 972; and The Stateaman Weekl11, February-

12, 1972, p. 3; and The Stateman, Delhi, February 18 1972. 
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party candidates in the ensuing elections to the State Assembly. By 
February 22, 1 972 the numbe r of those thus expdle:.l from the Con
_gress ( R )  in Assam had risen to 1 8 .20 

BIHAR 
Shastri Ministry Resigns 

The Chief Minister, Sbri Bhola Paswan Shastri, Submitted the re
·signation of his Ministry to the Governor, Shri D. K. Barooah, on 
December 27, 1 97 1 ,  three days before the State Assembly was sche
duled to meet. The Governor accepted the resignation and asked to 
Chief Minister to continue in office till alternative arrangements were· 
made. 30 

This was the ninth Ministry to fall after the 1 967 general elections 
and fifth after the first mid-term poll in 1 969. Shri Shastri h imself 
.headed the Government thrice since 1 967. The Progressive Vidhayak 
Dal Ministry had come into existence on June 2, 1 97 1  after the fall 
-of the SVD Government headed by Shri Karpoori Thakur, the then 
Chairman of the All India Samyukta Socialist Party. The Congress 
( R )  was the dominant partner of the PVD- Its other constituents were 
the CPI, the breakaway PSP, the BKD, the Jagdeo faction of the 
Shoshit Dal,  the All-India Jharkhand and the Hui Jharkhand. Except 
.the CPI, all constituents had their representatives in the Ministry. 
After the last Budget session, the CPI parted company with the PVD 
fo1 1owing d ifferences over the scrapping of the Dutta Commission of 
Inquiry and delay in  the implementation of some radical measures, 
including the land ceil ing reduction ordinance and the urban property 
ceil ing ord inance. :1 1  

Shri Shastri's resignation and i t s  acceptance by the Governor c,n 
December 27 , 1 97 1  set at  rest speculation about the fate of  h is  Minis
try which had been somewhat unstable since the withdrawal of support 
by the CPl .32 

Assembly Dissolved 

Following the resignation of the 2 1 6-day old Progressive Vihyayak 
Dal Ministry on December 27, 1 97 1 ,  the State Governor. in his report 

_________ . .  ___________ _ 
2DHindustan Times, February 17 ,  1972 ; and Indian Erpre,s, New Delhi, 

February 23, 1972. 
aOThe Statesman, Delhi, December 28 197 1 ;  and Statefflllln Weekly, 

.January 1, 1972, p. 8. 
a1Hindwtan Tim.es, December 28, 1971. 
82Ibid. 
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to the President, recommended Central Rule and dissolution of the 
State Assembly. At the time, a Presidential proclamation could not 
be issued immediately because of a constitutional hitch and so. the 
Governor dissolved the Assembly under Article 1 74 on December 29, 
1 97 1  to pave the way for a mid-term poll in  March, 1 972 in the 
State.88 

The Governor also accepted the resignations of all Ministers, Mi
nisters of State and Deputy Ministers, except those of the Chief Minis
ter, Shri Bhola Paswan Shastri and the Deputy Chief Minister Shri 
Ram Jaipal Singh Yadav, who were to constitute the caretaker Go
vernment until the State was put under President's rule.34 

President's R11le Imposed 

Bihar came under the President's Rule on J anuary 9, 1 972 for the
third time since the 1 967 general election with the President issuing 
a proclamation taking over the State administration under Article 356  
of the Constitution. With the take-over of  the administration. the re
signation of the State's Council of Ministers became effective simul
taneously.an 

Though the Governor had recommended imposition of President's
Rule in the State after dissolving the Assembly on December 29, 1 97 1 .  
it was not done immediately because of certain constitutional difficul 
t ies. Under the Constitution, Parliament has to ratify imposition of 
President's Rule in a State within a period of two months. Since 
Parliament was not likely to meet before March, the Presidential Pro
clamation had to be delayed for a few days. 9" 

Defections from Parties 

Shri Shanker Dayal Singh, M .LC., former Chair10an of the B ihar 
unit of the BKD, was, on December 2, 1 97 1 ,  repor\ed to have joined 
the Congress ( R ) .  Shri Singh had resigned from the chairmanship of 
the BKD state unit earlier."1 Another MLC, Shri Awadh Kumar 
Singh, who bad resigned from the Jana Sangh as a protest against its 

a:1The Statesman, Delhi, December 30, 197 1 ;  and Hindustan Times, 
January 10, 1972. 

" ·•The Staterman, Delhi, December 30 and 31, 1971 .  
anThe  Stateaman, January 10,  1972. 
""National Herald, New Delhi, January 10, 1972; Tribune, January 10. 

1972. 
3 1Hi·nduatan Time,, December 2, 1971. 
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decision not to contest the Darobbanga Lok Sabha seat, announced 
on January 5, 1 972. that he had joined the Congress (0 ) .  38 

Elections to the State Al·sembly 

In Bihar, the main contenders for the 3 1 8  seats in the State As·· 
sembly were the Congress (R)  ( in alliance with the CPI and the PSP' 
rebels ) ,  the Congress ( 0) ,  the Jana Sangh and the Socialist Party. 
The Congress (R )  had forged an all iance with the CPI and th:: PSP 
( rebels ) ,  under which it was contesting 258 seats on its own, leaving 
49 for the CPI and 1 1  for the PSP ( rebels ) . The Congress ( 0) had 
fielded the largest number of candiates ( 272 ) ·  The Jana Sangh and 
the Socialist Party had put up, respectively, 270 and 256 candi-· 
dates.39 

GUJARAT 

President's Rule Extended 

The Lok Sabha approved, on December 4, 1 97 1 ,  the extension of ' 
President's Rule in Gujarat for another six months from December 2 1 , .  
1 97 1 .40 

New Political Party Formed 

A new central labour organisation called the National Labour 
Organisation (NLO) and a new political party to be known as the · 
National Labour Party ( NLP ) were founded on January 23 ,  1 972 by 
nearly 1 40 labour organisations from all over Gujarat which had dis
sociated themselves from the INTUC earlier. With their activities 
limited to Gujarat for the present, both the organisations would follow 
the path of truth and non-violence, according to the constitutions of 
the organisations adopted in Ahmedabad on January 23 .  Shri S. R. 
Vasavada former President of the INTUC, was elected President of the · 
NLP while Shri Yasinkhan Pathan ( former President of the Gujarat 
Branch of the INTUC) that of the NLO.n 

The Constitution of the NLP provided that it would endeavour to · 
establish a society free from exploitation and prevent exploitation ot 
the labour class by political parties . The new party would contest the ·  

a•Patnot, January 6 ,  19?2. 
3PTimes of India, Bombay, February 22, 1972. 
4 11State,man, Delhi, December 5, 1971. 
4 1Indian E:,:pre11, New Delhi, January 24, 1972. 
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!forthcoming elections to the State Assembly as well as the elections to 
.c:ivic bodies and panchayats. 42 

HARYANA 

aryana's Chief Parliamentary Secretary, Shrimati Sharda Rani ,  
·was sworn in as Deputy Minister by the Governor on January 1 9, 
1 972 .  With Shrimati Sharda Rani's inclusion, the strength of the 

·Haryana Council of Ministers rose to 1 9- 1 5  Cabinet Ministers and 
·four Deputy Ministers .ta 

.Assembly Dissolved 

The Haryana Governor, Shri B . N. Chakravarty, dissolved the State 
.Assembly on January 2 1  on the recommendation of the Chief Minister, 
·Shri Bansi Lal , who later announced that the State would go to pol1s 
in March .H Speaking at a hurriedly summoned Press Conference in 

•Chandigarh, Shri Bansi Lal made it clear that he had not resigned and 
his Council of Ministers would continue to be in office until a new 
Cabinet was formed. After referring to the economic progress made 
· by the State, he added, "We are keen on seeking a fresh mandate from 
the people so that we can go ahead with renewed vigour and enthu-
· siasm . "u 

The Governor told newsmen at Raj Bhawan that the Ministry had 
,the right to continue in office as it had a "huge majority··. He ex
plained that it would be wrong to cal l it a care-taker Government 
"There is no porvision for a care-taker Government in the Constitution. 
Normally, this term is used only for a Government which has resigned 
and which is asked by the Governor to carry on till alternative arrange
· ments are made. In th is case no Minister has resigned", he said.41 

The Governor further said that under the Constitution the Gover
nor was bound to accept the advice of the Chief Minister, who enjoyed 
·a clear majority in the Vidhan Sabha, and could use his d iscretion only 

42j bid. 
43Patriot, January 20, 1972; a11d Motherland, January 20, 1972. 

� -•Times of India, New Delhi, January 22, 1972. 
tGlbid . ;  and Tribune, January 22, 1972. 

-4Glbfc!. 
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-when the majority of the Chief Minister was in doubt or if the Budget 
.had not been passed. However in reply to a question, the Governor 
observed that in the present circumstances democratic conventions 
demanded that the Governm·ent could not take any major policy dcci
.-sions during its remaining term.4' 

At the time of its dissolution, 1he Party position in the Haryana 
Vidhan Sabha, with an effective strength of 78, three seats being 
vacant, was : Congress (R)-55 ( including the Speaker) ;  Vishal Har• 
yana Party-9; Congress (0)-5, Jan Sangh-4; Independents-4; 
Akali Dal- 1 -48 

Elections to the State Assembly 

Fresh Elections to the Vidhan Sabha will be held along with the 
poll in other States on March 1 1 , 1 972. The last Assembly election 
-in the State was held in March 1 969.49 

Opposition Front Formed 

A non-Communist joint Opposition Front with the Congress ( 0 ) , 
,the Jana Sangh and the Vishal Haryana Party as its main costituents, 
had been formed in Haryana to oppose the Congress (R) in the forth
.coming elections to the State Assembly. Announcing this at a Press 
.conference at Chandigarh on February 4, 1 972, Shri Devi Lal, Opposi
sion leader, said that to give a straight fight to the Congress ( R )  the 
Front would field only one candidate for each seat against the rival 
Congress (R) candidate. Latc;r, on February 1 5, the Front was report
ed to have agreed in allotting seats among its partners in 62 of the 8 1  
Assembly constituencies .  Of these 6 2  seats, 24 were allotted to the 
Congress (0), 1 9  to the Jana Sangh, 1 5  to the Vishal Haryana Party 
and 4 to the Arya Sabha. The Front had also reached an understand
ing with Independent candidates in 1 0  other constituencies:10 

Expulsions from Congress ( R )  

Twenty-seven Congressmen were, o n  February 26, 1 972, expelled 
'from the Congress (R) by the Haryana Pradesh Congress (R) Com
mittee for contesting the Assembly elections against the approved 

------- _____________ .. _____ _ 
H[bid. 
u111dlan E:,:pre11, New Delhi, January 22, 19'72. 
•BTlmes of India, New Delhi, January 22, 1972 ; and Tribune, January 

'22, 1972. 
HTimes of India, New Delhi, February 18, 19'72; and Th• StatumaR, 

Delhi, February II, 19'72. 
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candid.ies of the party. '!be expulsion, for six years, was anaou..r 
by the acting President of the Pradesh Congress (R) COOHAiltwo, Sllri. 
D. D. l'uri,81 

HIMACHAL PllADBSB 

Change of Party Affiliations 

Two Lokraj Party M.L.As., Shri Lekhram and Shri Kashmiri Lal,. 
left their party and joined the Congress (R) in Himat.:bal Pradesh GO 
January 2 1 , 1 972.52 

Two Ministers Resign 

Shri Daulat Ram Sankhyan, Deputy Minister, had tendered hil 
resignation both from the Himachal Pradesh Ministry and the primary 
membership of the Congress (R), it was stated in Simla on February 7, 
1 972 . Later, Shri Sankhyan, who was not given the Congress (R) 
ticket to contest the ensuing elections to the State Assembly, was re
ported to have filed his nomination papers as an Independent. It was 
also learnt that in his resignation letter, Shri Sankhyan had stated that 
be was quitting the Ministry in view of what he described as the "Jos11 
of confidence in him by the State leadership". However, on February 
1 0, the Governor of the State removed Shri Sankhyan from office on 
the advice of the Chief Minister. A Government Press release said 
that Shri Sankhyan had acted in an "arbitrary manner" in various cases 
and the Chief Minister had to intervene to set them right. 11 

Another Minister, Shri Padam Dev, the senior-most member of the 
Parmar Cabinet, who was also denied the Congress (R) ticket for the 
coming elections, tendered his resignation from the Council of Minis
ters on February 1 1 .  In his letter of resignation to the Chief Minister, 
Shri Padam Dev was reported to have stated that he was resigning 
from the Ministry as he felt that following the denial of party ticket 
to him there was no moral justification for him to continue as a Cabinet 
Minister.14 

IIThe Sundav Hindunl&an Standcm:l, Tebruary 27, 11'12. 
Ill.Patriot, Jaauuy 22, 1972. 
GSThe Tribune, February 8, 1972; and Hindustan Times, February 1 1 ,  197Z. 
MTllle Tribune, and Timea nf India, New Delhi February Ill, lffl, 
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Elections ;,. Three Constitue� ,._,,_.d 

The �� Commissioner announced on February 22, 1972, 
&bat elections in three Assembly constituencies of Himacbal Pradesh
Kinnaur, Bbarmour and Lahaul-Spiti, which were still snowbound, 
would be held on June 4, 1972.61 

JAMMU AND KASHMIR. 

Mir Qasim .appointed Chief Minister 

The Kashmir Chief Minister, Shri G. :M, Sadiq died on Decem� 
1 2, 1 97 1 .  On the same day, Syed Mir Qasitn, Planning Minister in tbe 
Sadiq Cabinet and President of Jammu and Kashmir Pradesh Congress 
(R) Committee, was sworn-in as the new Chief Minister of the State. 
Along with Shri Qasim, the only other Minister of the former Cabinet 
present, Shri M. N. Kaul, was also sworn-in. Eleven members of the 
new Council of �inisters were administered the oath of office on 
December 1 3 ,  1 97 1 .ae 

Constitution (Application to Jamr.nu and Kashmir)  Second Amendment 
-Order, 1 965 upheld 

The Constitution Bench of the Supreme Court, presided over by 
the Chief Justice, Shri S. M. Sikri, on January 5, 1 972 upheld the 
constitutional validity of the Constitution (Application to Jammu and 
Kashmir) Second Amendment Order, 1 965, by which the Presidei;it of 
India was empowered to replace the Sadar-i-Riyasat of Jammu and 
Kashmir by a Governor for the State.17 

The Court, therefore dismissed a habeas corpus petition challeng
ing a detention under the Jammu and Kashmi r  Preventive Detention 
Act, 1 964 on the ground that the said Act, having not received the 
assent of the Sadar-i-Riyasa! but only of the Governor, was void and 
ultra vires.08 

n�Times of India, Bombay, February 23, 1972. 

GOHindustan Times, December 18, 1971 ;  and Stlltelffllln, Delhi, December 

r•. 1971 .  
nTnbune, January 6, 1972. 
£&Ibid. 
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IOMta Party merges with Congress (0) 

The Janata Party of Jammu and Kashmir had merged with the 
Congress (0) Party in the State. The decision was taken by the Party's 
executive at a meeting held in Jammu on January 14, 1 972.61 

Begum A bdullah Externed 

The Kashmir Government, on February 2, 1 972, banned the entry 
of Begum Abdullah, wife of Sheikh Abdullah, into the State for six 
months "to ensure that her presence is not exploited by interested ele
ments for their own ends". The order of externment was served on the 
Begum at the New Delhi residence of her husband who had been ex
terned from the State earlier. Meanwhile, 2 1  people, including Shri 
Mohiuddin Karra, President of the Kashmir Political Conference, and 
Maulana Mohammed Syeed Masoodi, a prominent secessionist leader, 
were also detained under the Jammu and Kashmir Public Security Act. 
Explaining the action, an official spokesman said that anti-national 
activities by some elements, including members of the outlawed Plebis
cite Front, backed by Sheikh Abdullah, had come to the Government's 
attention. The spokesman added that the State Government wanted to 
make it clear that while allowing full scope for he exercise of demo
cratic freedom, it would take no chances in safeguarding the peace and 
security of the State. •0 

Speaking at a reception in his honour by the Kashmir Press Asso
ciation, on February 4, 1 972 the Kashmir Chief Minister, Syed Mir 
Qasim denied that the externment of Begum Abdullah and the arrest 
of 2 1  secessionists were aimed at removing all hindrances in the way 
of a Congress victory in the forthcoming Assembly elections in the 
State. These restrictive steps, Shri Qasim said, had to be taken 
following renewed secessionist activities jeopardising the concepts of 
democracy in the State. He made it clear that while all democratic 
liberties would be allowed, under no circumstances would the State's 
security and peace be permitted to be disrupted or jeopardised at the 
time of the election.81 

------··--·-·--· ····------· 
HNatiOMl He,oald, New Delhi, January 16, 19'72. 

ooThe Statem,an, Delhi and The Times of India, New Delhi, February 3, 
1 9'72. 

ft1The Sunda11 Tribune, February 6, 19'12. 
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1:.i.pulsions from Congress (R)  

Chief Minister, Syed Mir Qasim, on  February 16, 1 972 expelled 
6 1  members of his party-the Congress (R)-including seven MLAs, 
for their alleged activities prejudicial to the party's interest in the 
coming poll. In a statement Sbri Sadiq said !hat these members were 
either contesting against the party candidates in the elections or were 
working against the party's interest.12 

KEllALA 

�e Motion Fails 

The Kerala Assembly rejected on December 2, 197 1 , by 72 votes 
to 56 a no-confidence motion against the Achutha Menon Ministry. 
This was the first no-confidence motion after the Congress (R) joined 
the CPI-led Ministry and second since Sbri Achutha Menon formed 
his Ministry.18 

In the two-day debate on the motion, the Opposition attack against 
the Government was mostly on the basis of alleged lapses in the police 
administration now under the Congress (R) leader, Shri Karunakaran. 
The Youth Congress and the student wing of the Congress (R) also 
came in for criticism. The Kerala Congress leader, Shri K. M. George, 
said that the Youth Congress, which had taken to '1ascist" means had 
become a "positive enemy of the people''. The Congress (R) members 
said that the Kerala Congress and the Marxist Party after having 
noticed that the Youth Congress was making inroads into their respec
tive fields with its "progressive and peaceful" programmes had made a 
joint front against the Youth Congress." 

Winding up the debate the Chief Minister, Shri Achutha Menon, 
said that the ruling coalition was wedded to ''progressive policies". 
Neither he nor his party (the CPI) was ashamed of the present coalition 
with the Congress (R). The CPI, he added, was of the view that it 
would be possible to bring about socialism in the country through 
peaceful means and the Government would strive for this through legis
lation. The Home Minister, Shri Krunakaram, deplored the Marxist 
leaders' talk about taking arms against the Government and said that 

12Hindustan Time,, February 1'1, 19'12. 
ISHinduatan Timea, December 3, 19'11. 
"Hindman Time,, December 3, 1971. 



296 Journal of Parliamenuzry Inforffltllidn 

the Government would not tolerate attempts from any quarters to 
create a "civil war" in the State. oa 

New 'Levies for Defence effort 

The ic'Ctal.a Goveriiment decided on December 13 ,  t'971 to impose 
·adclltfo'nal le'vies at the instance ol the Central Government to raise 
in'6Dcy for ddence efforts. The new levies were iurcliarge OD ciftema 
tickets, motor vehicle taxes and stamp duty with effect from January 
1 ,  1 972. These levies were expected_ to raise an additional revenue of 
Rs. 65 lakhs to Rs. 70 lakhs a year." 

MADHYA PRADESH 

�SP MLA Qt1#ts Party 

91ri Arif Beg, Socialist meinber of the Madhya Pradesh Assembly 
bad resigned from the party. He was elected 'OD the SSP ticket from 
the Indore city constituency in the last elections and was Mi'itiste'r for 
Cooperation in the SVD Ministry.97 

Three Milristers 'Resign 

Three Cat>met Ministers submited their resignations on January 
'1 9, 1972 to the :Chief Minister, Shri S. C. Shukla, ·to "maintain unity 
in the party". 'J'hey were: Shri �hagwat Sabu, Minister for Agricul
ture, Shri Shatrnghan Singh Tiwari, Minister of Forests and Natural 
Resonrces, and Shri K. N. Pradhan, 'Labour 'M:inistcr.18 Their resigna· 
tions wc,rc accepted by the. Madhya Pradesh Governor, Shri S. N. Sinha 
on fanuary 21 .99 Wffll their resignations 'the strength of the Shukla 
Ministry was reduced to 30.'° 

Sethi Takes over as New C.M. 

Shri Prakash Chandra Sethi, Union Minister for Petroleum and 
Chemic�ls ·w�. on January 28, 1 972, unanimously elected lead:::r of 
the Madhya Pradesh Congress (R) Logislati\oe Party ·m place of Sbri 

&DHfndustan Tima, December 3, 1971. 
e&Ibid., December 14, 19Tl. 
aTTimes of India, New Delhi. January 11. 19'2. 
e&Motherland, January 20, 19'12. 
•nPatnot, January 22, 19'2. 
TOlbicf. 
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3lyama Oll81'88 Skukla, wh0 had decided to &clinqmsh. the Chief 
Mittis1el'llhip ef abe Slate. In hil gpeech IUUlOuncing his decision to 
:Step down, the OUfaOing Chief Minister, Shri Shukla, said that ·a great 
deal of tension existed in the party because of group rivalries and he 
had thought it fit to fflign in die interelt of party unity. He admitted 
that a divided party could not meet the Opposition challenge in the 
cdtning Assembly election.n 

On January 29, 1972, Shri Prakash Chmtdra Sefhi fts sworn in 
.as 'the new 'Chief Mmister of Madhya Pradesh. the e1utgoing Chk'f 
Minister, Shri S. C. 'Strakla, umdered his 'resignation to the ·Governor 
ten minutes before the oath-taking ceremony. Shri Sethi's resignation 
as the Union Minister for Petroleum and Chemicals became effective 
from the same day. Addressing a news conference shortl;y after he 
was sworn in, Shri Sethi said that he did not intend to resign his Lok 
Sabha seat. He was not yet a member of the Stirte Viidhan Sabba.'J:! 

Two Ministers, Shri Vaslllitrao Uilcey and Shri S. N. Muslll'an, WC1'C 

iwom in at Bhopal on February 3, 1 972. Talk :ng to newsmen the Cheif 
Minister, Shri P. C. Sethi, indicated that there was not much point in 
having a full team of 'Mitiisters for the transitoty pet!iod prece4ling the 
ensuing elec tions to the State Assembly. For, in any case, those 
appointed Ministers would be mostly engaged in· election work, he 
said.73 

Sbri Sethi also announced that be would be contesting the forth
coming Assembly elections, adding 'that he had taken the ptung� into 
·state politics "once forever". He would, however, keep his Lok 
Sabha seat for the present.7' 

Expulsions from Congress (R ) 

The Madhya Pradesh ad ·hoc Congre!ls ( R )  'Cf;tilrriittee 'Ohief, Shri 
'Shankerlal • Tewari, sent out letters on :February 1:6, I 97!Z, ·�pelling 
from the party for six years 70 Congressmen coiitestlflg against the 
official party ·nominees in the coming Assembly poll. Sixteen of them 

Trffindtatan IJ'ime,, ltftd National ffffllld, Lucknow, January 29, 1972. 
7�Hinduatan Times and Time, of India, New Delhi, January 30, 1972. 
7 :1Time1 of India, New Delhi, and •ftldtatl ·�eu. 'New IJalhl, February 
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were sitting Ml.As and one a former Member of Parliament. By 
February 22, the number of those expelled from the party had risen 
tO 1 2J ,TII 

Preliminary Inquiry into Corruption charges agairlst Ex-Ministers 

A preliminary inquiry into allegations of corruption against some, 
members of the outgoing Shyama Charan Shukla Ministry had begun,. 
Chief Minister, Shri P. C. Sethi, said at Ujjain on February 23, 1 972. 
He told newsmen that if the preliminary inquiry showed that •· 
charges were true, a thorough inquiry would follow.'• 

MAHARASHTRA 

Fresh Levies for Bang la Desh 

The Maharashtra Government on December 2, 1 97 1 promulgatccF 
an Ordinance to raise Rs. 2 crores in a full year in aid of the Bangla 
Desh refugees. The Ordinance imposed fresh levies on motor vehicles 
tax, passenger tax and purchase duty on sugarcane. This was the, 
second Ordinance issued by the State Government for raising funds. 
for the Bangla Desh refugees as directed by Centre." 

iiWP MLA Resigns from Party 

Shri P, R. Sanap, MLA, had resigned from the Peasants and· 
Workers Party. In a statement, Shri Sanap said on January 9, 1 972 
that he was leaving the PWP due to "fundamental political differences'' · 
within the Party.78 

Expulsions from Congress(R ) 
The expulsion of 42 members from the Congress (R) in Mahara

shtra was announced on February 1 4, 1 972, following reports of large 
-scale defiance of party discipline in 1 6  out of the 26 districts of the 
State. The list, reports stated, was not exhaustive since for the time 
being action had been taken only against those who had applied for 
Congress(R) nomination in the ensuing elections to the State Assemb
ly, but having been denied the party ticket were contesting against 

HHindustan Times, February 17, 1972 and Indian E:,:prers, New Delhi,. 
Fi,bruary 23, 1972. 

�•The Hindu, Madras, February 24, 1972 . 
... "!induatan Times, December 3, 1971. 
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1he official party nominees. Partymen who were not themselves thus
contesting but were working against the Party would be proceeded 
against later, but before the elections, it was stated.11 

MANIPUll 

Manipur Attains Statehood: President's Rule Extended 

Manipw became a full-fledged State on January 2 1 .  1 972. On the: 
i;ame day, the President issued a proclamation extending Central rule 
in the new · State. Manipur was already under President's rule as a 
Union Territory. But a fresh proclamation had to be issued extending 
the President's rule when the Territory became a full fledged State'° 

Manipur came under President's Rule on October 1 6, 1 969.11 

MEGHALAYA 

Meghalaya became a full-fledged State at midnight of January 1 9. 
1 972. A midnight swearing-in ceremony at Raj Bhavan in Shillong 
put a seal of finality on the formation of the State. The first to be 
sworn-in was the Chief Justice of the Assam and Nagaland High Court, 
Shri p. K. Goswami, who would be the Chief Justice of Meghalaya 
also. He was sworn in by the Assam and Nagaland Governor, Shri 
B. K. Nehru. In tum, Shri Goswami swore in Shri Nehru as the first 
Governor of Meghalaya. H The Governor then signed papers appointing 
Capt. Williamson Sangama as Chief Minister of the new State and 
his other fi,. ·e colleagues as Ministers. The six-man ministry was ad
ministered the oath of office and secrecy by the Governor. After 
procedural formalities, the six-member Meghalaya ministry was al
located port[olios by the Govemor.13 

Thirty-eight members of the Provisional Assembly of the new state 
of Meghalaya were sworn-in by the Speaker, Shri R. S. Lyngdoh, in 
the Assembly Chamber on January, 2 1 ." 

TDHifldUSt4fl Time•, February 111, 19'12. 
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B2Statesman, Delhi, January 21 , 1972; National Herald, Lucknow, Jan
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MYSORE 
Niew Govt!rnor A{lllfMnletl 

Shri Mohanlal Sukhadia, lonner Chief Minister of Rajasihan, was 
appointed Governor of Mysore on January 1 0, 1 972 to succeed Shri 
Dharam Vira, Following his appointment as Governor Shri Sukhadia 
resigned his membership of the Congress (R)  Party and its various 
committees on January 1 I .'81 

Ct!ingress(l<.)-CPI Poll A.djratment 
The .  Congress(R)  and the CPI in Mysore State had come to an 

understanding about adjustment of seats in the forthcoming State 
Assembly elections according to a joint statement issued on February 
·9, l972, by Shri Devraj Urs, President of the Mysore P.C.C. (R)  and 
Shri M. S. Krishnan Secretary of the Kamatak State Council of the 
CPI . The understanding, the statement said, was in pursuance of the 
A.I.C.C.'s policy decision at the national leve!. A8 

• • • • 
23 suspended from Congress (R)  

Sixty-five dissidents, who were dissatisfied with �he se1eotion of 
Congress (R) nominees for election to the 2 1 6-mmber Mysore As
scmbly, had filed their nominations from various constituencies, op
posing the official Congress (R)  candidates. Later, however, 42 of 
them bad withdrawn from the contest, heeding the appeal of the State 
P.C.C.{R )  President, Shri Devraj Urs. The remaining 23 were sus
pended from the Party. 87 

NAGALAND 
Change l1f t'arty Affiliations 

Sixteen dissident MLAs of the ruling Nagaland Nationalist Orga
nisation (N.N.0. ) on February 23, 1 972, decided to quit the N.N,O. 
en bloc and "work jointly with the Opposition United Front of Naga
land in the Assembly.'' A resolution passed at a meeting of the dissi
dents said that this was done "in the interest of the Naga cause and 
also as desired by the Naga public". With this development, the Op
position strength in the 52-member State Assembly rose from 7 to 23 . 88 

-������������������ 
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OIUSSA 

Assembiy nitifies Constitation (25th A mendment) Jilli 

'Itre Orissa AMembty adopted, on January 10, 1 972 by voice 
vote an official motion ratifying the Constitution (25th Amendment) 
Bill as passed by both Houses of Parliameat. The ruling United Front 
had given rreedom of vote to its members on the 'Bill in view of the 
difference between the two major partners of the Front-The Swatan
tra Party and Utkal 'Congress on the issue,81 

Ministry Expanded 

The United Front Ministry in Orissa. was expanded on January 
20 with the swearing-in of 12 Deputy Ministers by the Governor, 
Sh'ri Jogendra Singh. Of the 1 2  Deputy Ministers, six belonged to the 
'Swantantra Party and six to the Ul'kal Congres�. They were : Shri 
Damburu Majhi, Shri Ghasiram Majhi, Shri B. T. Dev, Shri P. K. 
Das, Shri S. K. Dev and Shri R. C. Praharaj ( all Swatantra ) and 
Shri Jadunath Dasmohapatra, Shri Birabhadra Singh, Shri Sharai 
Oram, Shri Debra; Sahoo, Shri G. C. Serb and Shri R. S. 
Majhi (al l Utkal Congress ) .  Five of the 1 2  new Deputy Min1sters 
were from the backward districts of Koraput, Mayurbhanj -and Kala
bandi. 80 

PUNJAB 

Presidenfs Rule Extended 

The Lok Sabha approved, on December 4, 197 1 ,  'the extension of 
President's Rule in Punjab for another six flionths from J:'ebruary 5, 
] 972,H 

Poll Adjustments 

A Congress (R ) :CPl agreement on adjustment of seats in the 
fflsuing elections to the Punjab Assembly was announced on February 
9, 1 972. Under the Agreement the Congress (R) had left 1 3  of the 
1 04  Assembly seats to the CPI. H 

HTtme, of India, New Delhi, January U, lffl. 
on1ndiat1 E:i:-rpen, New Delhi, J11m1ary 21, tffl. 
•1Statemian, Delhi. December 5, 1971. 
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On the same day, a sunilar electoral adjusbnent was said to have 
been reached between the Congress (R )  and the Akali Dal Group led 
by former Chief Minister Shri Gurnam Singh, under which the former 
had left seven Assembly seats to the latter. However, on February 1 1 , 
three of �e seven candidates of the Gurnam Singh Akali Dal were 
repo� to have decided to contest the election on Congress ( R)  
ticket, while a fourth candidate had, reportedly, declined to  enter the 
arena as the Dal's nominee. Confirming that the three Gurnam Singh 
Akali Dal candidates had joined the Congress(R) , the PCC (R)  
Chief, Giani Zail Singh, said that his party bad adopted them as its 
own candidates.•• 
Expulsions from Congress(R) 

Ten Congressmen of  Punjab had been expelled from the party for 
opposing official party candidates in the Assembly elections, Pradesh 
Congress (R) General Secretary, Sbri S.P. Mittal told newsmen at 
Ludhiana on February 24, 1 972·" 

RA.JASTHAN 

Change of Party Affiliations 
Two MLAs, Sbri Mukat Behari Lal Goel and Shri Nathi Singh, 

resigned from the Socialist Party and joined the Congress (R) on Jan
uary 20, 1 972. On the same day, Shri Shrawan Lal, a Jan Sangh 
MLA, announced his decision to resign from the Jan Sangh and 
join the Swatantra Party.H 

Code of Conduct for State Political Parties 
At a meeting .with the Chief Electoral Officer of the Rajasthan 

State in Jaipur on January 25, representatives of Congress(R) , Jan 
Sangh, Swatantra, Communist Party of India, CPI (Marxist ) and the 
Socialist Party agreed to abide by a Code of Conduct in the coming 
Assembly elections. The Code of Conduct enjoined upon the political 
parties not ta do or propagate anything which would disrupt the 
unity of the electorate or create bad blood between different of sec
tions of people. 91 

. .  - -·--------------- -------- -
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Congre.ss(R) Expels Speaker and Othm 

The Rajastban Pradesh Congress(R) Committee, on February 1 2, 
1 972, expelled from the party for six years, Shri N. N. Acharya, Spea
ker of the State Assembly and ten other sitting MLAs who were con
testing against official Congress (R) nominees in the ensuing elections 
to the State Assembly. Shri Acharya, who had been denied the Con
gress (R)  ticket, had filed his nomination papers from the Mavali Cons
tituency in Udaipur district as an Independent candidate. By Febru· 
ary 1 4, the number of those expelled from the Congress (R ) in Rajas· 
than for opposing the official nominees of the Party had risen 
tO 45.IT 

TAMIL NADU 
Felicitations to Bangla Desh 

The Tamil Nadu Assembly adopted on December 17 ,  1 9 7 1  a 
Resolution offering its felicitations to Bangla Desh. 98 

The resolution, moved by the Chief Minister, Shri M. Karunanidhi, 
and unanimoµsly passed after the leaders of various parties in the 
Assembly spoke on it, urged all the nations of the world to make 
concerted efforts to get Sheikh Mujhibur Rahman released imme
diately. H 

Another aspect of the Assembly Resolution was its offer of sincere 
thanks to countries like Russia which had stood by India and its con
demnation of countries like the U.S.A. which had failed to cooperate 
with India. 100 

The State Legislative Council also unanimously adopted on Decem
ber 1 7, 1 97 1 a Resolution hailing the birth of free Bangla Desh and 
congratulating the Prime Minister on her successful role in helping 
the people of that country in their struggle for independence. 101 

DMK-Congress(R)  Alliance breaks up 
The Tamil Nadu Chief Minister and DMK President, Shri M. 

Karunanidhi, announced in Madras on February 1 7, 1 972, that the 
one-year old alliance between his party and the Congress (R ) had 

&THinduatan Time,, February 1 1, 13 and 15, 11172. 
BBHindu, Madras, December 18, 19'71. 
g&Hindu, Madras. December 18, 11171. 
1 00.stataman, Delhi, December 18, 11171. 
101Hfndu, Madras, December 18, 11171. 



ended. He told newsmen that die � � � because the 
Congress (R)  had set up its candidate against the DMK in the Ariya
kuppam Assembly by �ection in the Union Territory of Pondicherry. 
The alliance between the two parties had come into being on the eve 
of the Mid-tenn poll to the Lok Sabha and the Tamil Nsdu Assembly. 
held in March 1 97 1 . 1 01 

Later, on February 24, 1 972, the DMK Executive Committee 
ratified Shri Karunanidhi's decision snapping ties with the Congress 
( R ). . 101 

TRIPUllA 
Presidenfs Rule Extended 

The President issued on January 2 1 ,  1 972 a Proclamation ex
tending the Central Rule in Tripura till elections were held for the 
Assembly of the new State. The State was already under President's 
Rule as a Union Territory. But a fresh proclamation had to be issued 
extending President's Rule in view of the fact that Tripura became a 
full-fledged State on January 2 1 . 104 

Earlier, the 3 3-member Legislative Assembly of Tripura ceased to 
exist from the mid-night of January 20, 1 972, under the Act of Par
liament conferring Statehood on the Union Territory, The Assembly 
had been suspended �imultaneously with the dissolution of the Union 
Territocy's Ministry on November 1, 1 97 1 ,m 
No CPI-Cong( R )  Accord for A ssembly Elections 

Unlike in other States, the Congress (R )  and the CPI could not ar
rive at any poll adjustment for the ensuing elections to the Tripura 
Assembly. The Congress (R) had, therefore, put up candidates for 
all the 60 Assembly seats, Shri Sukhamoy Sengupta, leader of the 
Congress (R) , said in Agartala on February 1 1 , 1972, that the CPI's 
increasing demands for seats had caused the failure of the negotiations 
between the two parties. Earlier, the Congress(R) Central Election 
Committee had allotted four seats to the CPI. 108 

1 02The Stateffll4n, Delhi, and The Tribune, February 18, 1972. 
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UTTAR. PtlADESH 

Vidhan Sabha Hails Free Bangla Desh 

The U.P. Vidhan Sabha �ously passed a rciolution on Jq
uary 3, 1 972 hailing the birth of the Baagla Desh Republic and prai&
iag the Iadian defence forces for winning the war against Pakis\an. 101 

Leadership of Opposition Changes Hands 

The BKD Leader, Shri Charan Singh, was declared Leader of the 
opposition ia the U.P. Assembly on January 3 , 1 972, following the 
acceptance by the Speaker, Shri A G. Kher, of the resignation sub
mitted by Shri Girdhari Lal (Congress-0) from the post earlier in the 
day. The Deputy Speaker, Shri Vasudev Singh, informed the House 
that the strength of the Congress (0)  in the House having been re
duced to 54, the BKD, with 56 members, was now the largest party in 
the House. 108 

During the following weeks, the strength of both the Opposition 
parties, the B.K.D. and the Congress (O) , was reduced by defections. 
However, as the B.K,D. suffered more in the process, it w.as again ro
legated to the third position in the House, while the Congress(O)  
emerged as the second largest party. Consequently, on February 23, 
1 972, the Congress (O)  Leader, Shri Girdharilal , was again appointed 
the Leader of the Opposition by the Speaker of the Assembly. The 
respective strengths of the Congress (O) and the 8.K.D. on that day 
being 49 and 46 in a House with an effective strength of 4 1 7. 100 

Change of Party Affiliations 

Between December 27, 1 97 1  and January 6, 1 972, I O  MLAs 
belonging to the Congress (O)  left the party. These included: Shri 
Shanti Prapanna Shrama, Chief Whip of the Congress (O) Legislature 
Party, Shri Krishnanand Rai, party General Secretary, and party 
Treasurer, Shri Rajendra Pratap Singh. Five of the 1 0  MLAs imme
diately joined the Congress (R) ,  while two-Shri Krishnanand Rai 
and Shri Shanti Prapanna Sharma-were admitted to the Congress 
(R )  Legislature Party by the Chief Minister, Shri Kamlapati Tripathi, 

------ - ---------
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on January 28, Shri Rajendra Pratap Singh, However, went back to 
the Congress(O) fold. 110 

Shri Motilal Yadav, who had resigned from the Congress (O) ear
·Jier and become an Independent, joined the Congress (R)  on January 
6, 1 972. On January 1 2, a Jan Sangh MLA, Shri Ram Pyare Shukla 
also crossed over to the Congress (R ) . This reduced the J .S. strength 
in the State Assembly to 40. 1 11 

There were also some defections from the Congress ( 0 )  in the State 
Legislative Council . One MLC resigned from the party on December 
30, 1 97 1 .  Again, on January 3, 1 972, the Chairman of the Council 
announced in the House that four MLCs had left the Congress (O) 
and joined the Congress (R) . 1 1 2  

Assembly Ratifies Constitution (25th A mendment)Bill, 1 97 1  

After a six-hour debate, the U.P, Assembly ratified on January 1 9, 
1 972 by voice vote the Constitution ( 25th Amendment) Bill , as pass
ed by Parliament. The motion was supported by all parties except the 
Jan Sangh, whose leader, Shri M.P.  Tripathi "suspected" the motives 
of the Centre. He warned that taking out the question of acquisition 
-of property from the jurisdiction of courts and curtailment of funda
mental rights would lead to dictatorial trends.111 _ 

Initiating the debate, the Revenue Minister, Shri Udit Narayan 
Sharma, said that the Bill would facilitate acquisition of property in 
public interest, The amount payable would be fixed according to law 
and would not be justiciable. m 

1 1 BKD Legislators Quit Party and form New Group 

Nine members of the U.P.  Assembly and two members of the 
Legislative Council resigned from the Bharatiya Kranti Dal on Jan-
--------- --··-----------·--------
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uary 27, 1 972. They formed a new group called the Progressive Socia
list Legislature Group. m 

In a letter addressed to Shri Charan Singh, these legislators 
5tated that since they could no longer support the policies of the party 
.and its leader, they were quitting the party. 1 10 

State B .K.D. Decides Against Dissolution or Merger 

The U.P- unit of the B.K.D. wil l continue to function, according 
to a unanimous decision taken at a two-day State party meeting which 
ended in Lucknow on January 30, 1 972.  The meeting urged the leader
ship of the party not to tolerate any talk of merger or dissolution c,f 
the Party in future but to treat the matter as "an act of gross indiscip
line". 1 17 
Tendu Leave.v Trade Nationalised 

The Governor of U.P. , on February 24, 1 972 promulgated an 
Ordinance nationalising the distribution and sale of Tendu leaves, used 
in the manufacture of Bidi, in the State with immediate effect. A State 
Government Press note said that the Ordinance put an end to the ex
ploitation by private traders and ensured fair deal to both the growers 
and the labourers besides raising the annual revenues of the State Go· 
vernment from Rs- 48 . 1 2  lakhs to an estimated amount of Rs. 8 8.84 
Jakhs.llH 

WEST BENGAL 

President's Rule Extended 

Parl iament extended on December 7, 1 97 1 ,  President's Rule in 
West Bengal for another six months from January 26, 1 972. The Lok 
Sabha adopted a Resolution to this effect moved by the Deputy Home 
Minister, Shri F. H. Mohsin. 1 1

0 

President's Rule was imposed in the State on June 29, 1 97 1  under 
Article 3'56 of the Constitution. 1 2

0 

Hr.Motherland, January 28, 1 972; and Hinduatan Time,, New Delhi, Jan
uary 28, 1972. 
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Shri Mohsin told the House that the overal l law and order situation, 
had improved considerably since the President's · Rule was imposed in, 
the State- The number of pol itical murders had come down. 1 2 1 

Poll A lliances and A djustments 
The Congress and the CPI entered, on January 30, 1 972. into an, 

all iance, to be known as the "Progressive Democratic Alliance' ' , to 
fight the ensuing elections to the West Bengal Assembly. In a joint 
statement, the leaders of the two parties said tL.:it they had agreed to 
the distribution of seats to make the formation of a progressive and 
stable government possible. Their main task would be to fight the 
.. forces of right reaction left adventurism and disruption" ;  a deta iled, 
programme would soon be drafted. 1 22 

Another joint front. known as the West Bengal Democratic All i
ance, comprising the Congress ( O ) ,  the Bangla Congress. the SSP and 
the Indian Awami League, had also come into being and had decided 
to contest about 1 50 seats in the ensuing elections to the State Assemb
ly. The first lot of 1 34 constituencies where the combination would 
set up candidates was released in Calcutta on February 5 ,  1 972. 1

:
3 

On February 6, 1 972, leaders of the CPl ( M )  and six other left 
democratic parties, viz, Socialist Unity Centre ( SUC ) ,  Revolutionary 
Socialist Party ( R.S.P. ) .  Forward Bloc, Revolutionary Communist 
Party of India (RCPI ) , Workers' Party and Biplabi Bangla Congress, 
announced the formation of a joint front, to be known as the 'Left 
Front,' to fight the forthcoming Assembly elections in West Bengal . 
A statement issued by the leaders of the seven parties in Calcutta 
declared that their parties had "un ited to defeat the Congress ( R )  and 
its allies as also the reactionary and communal forces in the State". 
Except the R.S-P. and the SUC, the five other parties were constitu
ents of the former United Left Front which had fought thr. last elec
tions against the Congress ( R ) .m 

As on February 1 1 , 1 972.  the last date for filling of nominations 
in West Bengal, the three main contenders in the field were the Cong
ress ( R ) ,  the CPI ( M ) -led Left Front and the Congress (O) -led West 
Bengal Democratic All iance. The Congress ( R )  had put up 237  can
didates of its own, leaving 41 of the remaining 43 seats to its ally, the-

1 21Jbid. 
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CPI. The Left Front was fielding 264 candidates of whom 221 belong
ed to the CPl ( M ) ,  while the Congress (O) ·led Alliance was contest
ing 145 seats. The Muslim League had set up 6 1  candidates.m 

Union Tenitories 

DELHI 

New Lt. Governor A ppointed 

Dr. A. N, Iha, Lt. Governor of Delhi, died on January 1 8 , 1 97'£ 
On the following day, Sbri Moreshwar Gajanan Pimputkar, Special 
Secretary to the Union Ministry of Home Affairs, was sworn in as Ac
ting Lt. Governor of Delhi. Shri Pimputkar will hold the office till the 
vacancy is filled up. 126 

PONDICHERRY 

Speaker's Election Set Aside 

The Supreme Court set aside, on December 2, 1 97 1 ,  the elec
tion of the Pondicherry Assembly Speaker, Shri S. Perumal (DMK), 
from the Aryakuppam constituency on the ground that he exceeded 
the election expenses ceiling. Shri Justice K. S. Hegde allowed .an 
appeal by Shri Purushottam Reddiar, defeated Congress candida!e. 
against the Madras High Court's judgment dismissing his peti tion 
challenging Shri Perumal's election on grounds of corrupt practices. 1 27 
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Sessional Review 

STATE LEGISLATIJRES 

ANDHRA PRADESH 

ANDHRA PRADESH LEOJSLATIVE ASSEMBLY 

The Andhra Pradesh Legislative Assembly held its session from 
Novemher 23,  1 97 1  to December 3 , 1 97 1 .  In all, 1 0  sittings were 
held . 

Legislative Business and Questions 

Six Government and one Private Members' Bills were introduced 
during the session, while 8 Government Bills were passed. The House 
received 407 notices of Starred Questions of which 264 were admitted 
as Starred and 98 as Unstarred Questions. Of the 73 notices of 
Short Notice Questions, only 1 4  were admitted as such; 36 were ad
mitted as Starred and Unstarred Questions. 

Committees 

During the three-month period from October to December 1 97 1 ,  
the Committees on Estimates, Petitions, Assu.rances, Subordinate 
Legislation, Public Accounts, Privi leges and Public Undertakings, held 
1 2, 4, 8 ,  1 1 , 5, 1 and 1 7  sittings respectively. The Committees on 
Subordinate Legislation, Public Accounts and Privileges presented 1 ,  
1 and 5 reports respectively. 

ANDHRA PRADESH LEGISLATIVE COUNCIL 

The second part of the Nineteenth session of the Andhra P(a
desh Legislative Council was held from November 27, 1 97 1  to De
cember 4, 1 97 1 .  In all ,  seven sitt ings were held. 

Legislation and Questions 

During this period, . 8 Government Bills were in troduced in the 
House and passed by it .  The total number of notices of Starred. and 
Short Notice Questions received was 3 1 5  and 1 1  respectively while 
those admitted numbered 2 1 7  and 6 respectively, 
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Committees 

The Committee on Petitions held one sitting during this period 
and also presented one report. The Committee on Privileges, the 
Committee on the Working of the Social Welfare Hostels in the State 
and the Assurances Committee held 2, 1 4  and 2 sittings respecti\'ely 
but no report was presented by any of these Committees to the House: 

Kenia 

The Fourth Session of the Fourth Kerala Legislative Assembly 
commenced on November 24, 1 97 1  and adjourned sine die on Decem
ber 8, 1 97 1 .  There were altogether nine sittings. 
Questions 

Out of 1 860 notices of questions received from the members, I 09 T 
were admitted. Answers were orally given or laid on the Table for 
669 questions .  Besides, 4 Short Notice Questions were received, but 
none was admitted. 
Legislative and financial business 

Five Government Bills were introduced in the House and all of 
them were passed. 

On December 3 ,  197 1 Shri K. T. George, Finance Minister, pre
sented the Statement of Supplementary Demands for Grants for the 
year I 97 1 -72. 

On December 6, 197 1 the Assembly voted Supplementary Grants 
amounting to Rs. 1 ,64,50,300 in the Budget for the year 1 97 1 -
72 .  26 members took part in  the discussion lasting for 1 hour and 56  
minutes . 
Government Resolution on Pakistani Aggression 

On December 6, 1 97 1  Shri C. Achutha Menon, Chief Minister 
moved the following resolution:-

"In this hour of crisis, when our country is faced wiffl aggres
sion from Pakistan, this House expresses its solidarity 
with fighting forces who are defending our soil and calls 
upon the people of the State along with the people of 
the whole country to be ready for any sacrifice for the de
f�n�e o.f our country, !� integrity and solidarity without 
d1stmct1on of caste, religion or political creed". 
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After discussion and reply by the Chief Minister the resolution 
was unanimously adopted. 

N�onfidence Motion 

J' On November 26, 1 97 1 ,  the House granted leave to Shri John 
Manjooran to make the following motion:-

"This House expresses no-confidence in the Council of Minis
ters headed by Shri C. Achutha Menon." 

The motion was discussed on December 1 and 2, 1 97 1 .  After dis
cussion the motion was put to vote and declared lost. 

Committees 

The Rules Committee, the Committee on Subordinate Legislation, 
the Committee on Estimates and the Committee on Public Undertakings 
held l ,  5, 5 and 8 sittings respectively but no reports were presented 
by them to the House. The Business Advisory Committee, the Com
mittee on Public Accounts and the Committee on Privileges held 2, 12  
and 3 sittings respectively and presented 2, 1 and 2 reports respectively. 

Rajasthan 

The Rajasthan Legislative Assembly commenced its , · Eleventh 
Session from November 1 0, 1971  and adjourned on November 1 6, 
1 97 1 .  The total number of sittings of the Assembly was six. 

Election of the Deputy Speaker 

As a result of the vacancy caused by the resignation . of Shri 
Poonam Chand Vishnoi from the office of Deputy Speaker, Shri 
Ram Narain Chawdhury, M.L.A., was unanimously elected as Deputy 
Speaker on November 1 1 , 1971 . 
Questions 

The House reoeivcd 808, 1 44 and 2 notices of Starred, Unstarred 
and Short Notice Questions respectively while the number of those ad
mitted for answer wu 374, 1 29 and 1 respectively. 

Lex1s1atiDA. 

The House passed two Bills during the session. 
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,Committees 

The Committees on Privileges, Government Assurances, Public 
Undertakings, Public Accounts, Estimates and Subordinate Legislation, 
held on 1 4, 23, 25, 29, 2 1  and 29 sittings respectively. The Com
mittees on Privileges, Public Undertakings, Public Accounts, Subordi
Jlate Legislation and Petitions presented 2, 5, 1 ,  2 and 1 reports res
pectively. Besides these, the Sub-Committee on Parliamentary Con
�entions and the House Committee held 4 and 8 sittings respectively. 

�onfidence Motion against the Council of Ministers 

On November 1 5 , 1 97 1 ,  an Independent Member, Shri Manohar 
Singh Mehta moved a no-confidence motion against the Council of 
Ministers as follows :-

"This House expresses its Jack of confidence in the present 
Coundl of Ministers in Rajasthan"• 

Debate on this motion took place for one day, i.e . ,  on November 
1 6, 197 1 , in which 1 7  members participated. On behalf of the Gov
,emment, the Chief Minister, Shri Barkatullah Khan replied 10 the 
-debate. 

The no-confidence motion was rejected by voice vote. 

Consideration of the Eighteenth Report of the Commi.,sioner for Sche
duled Ca.rte., and Scheduled Tribes for the year 1 968-69 

Debate on the following motion moved by Shri Bheekh11bhai, 
Minister of Social Welfare, took place in the House on November 1 1 , 
1 97 1 ,  in which 1 9  Members took part :-

·"That the Eighteenth Report of the Commissioner for Sche
duled Castes and Scheduled Tribes for the year 1 968-69, 
which was laid on the Table of the House on the 3rd 
November, 1 970, in so far as it relates to Rajasthan, be 
taken into consideration."•  

The Minister of  Social Welfare, Shri Bheekhabhai replied to  the 
debate. 

•Oriainal In Bln4t. 
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Consideration of the budget of the Rajasthan State Electricity Board 
for 1 97 1 -72 . 

The following motion moved by Shri Shivcharan MathUJ', Mini� 
ter of Power on November I 5, 197 l was discussed in the House 
and 22 Members took part in the debate :-

"That the Annual Financial Statement ( Budget ) of the Rajas
than State Electricity Board, for the year 1 97 1 -72 laid o� 
the Table of the House on May 24, 1 97 1 ,  be taken into 
consideration."•  

Shri Shivcharan Mathur, Minister of  Power replied to  the deb11te. 

Discussion on matters relating to Universities in Rajasthan 

The following motion moved by Shri Surendra Prasad, M.L. A  . •  
on November 1 3 , 1 97 1  was discussed in the House and 9 Members. 
took part in the debate :-

"That the matters relating to the Universities in Rajasthan be 
taken into consideration."• 

Shri Poonam Chand Vishnoi, Minister of Education repl ied to the· 
debate on behalf of the State Government. 

Consideration of the Statement made by the Chief Minister 

A Statement was made by the Chief Minister, Shri Barkatullah 
Khan in the House on the tense situation on Rajasthan-Pakistan bor
ders on November 1 2, 1 97 1 ,  which was discussed on the same day in 
the House ; 1 3  Members took part in  the debate : 

The Chief Minister replied to the debate. 

Tamil Nadu 

The Third session of the Tamil Nadu Legislative Assembly was 
held in two spells of sittings from October 21 to 25, 1 97 1  and agai11 
from December 4 to 1 8 , 1 97 1 . 

Legislation and Questions 

During this session, 1 6  Government Bills and 5 Private Members-" 
Bills were introduced. The House passed 1 6  Government Bills. 
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The House received 1 53 8  notices of Starred Questions and · 23 

Short Notice Questions. Of the former, 676 were adm�tted as �tar-· 

red and 85 as Unstarred Questions. Only 4 Short Notice Questions, 

were admitted. 

Resolution Condemning Pakistan's attack mi India 

The Assembly adopted the following resolution on December 6 ,. 
1 97 1 .  

"Th is House, on behalf of the people of Tamil Nadu, strongly 
condemns the action of the Pakistan's Dictator, who not 
only refused to respect the democratic verdict of the })\:Opie ·  
of East Bengal but also unleashed military action against 
lakhs of people who raised their voice as one against the sup
pressive action of the military regime of West Pakistan.  The· 
autocratic military regime of Pakistan slaughtered lakhs of 
East Bengalis for their patriotic fervour and call for an in
dependent Bangla Desh. The Military Dictator by his bru
tal genocide has forced one crore of people to flee to India , .  
as  refugees to save their lives . By this, the Pakistan Dicta
tor has made an indirect attack against India and now 
launched a full scale war against the territorial integrity and' 
sovereignty of the Indian Nation .  The House resolves that 
it shall offer all co-operation to the Government of India 
to inflict a crushing defeat on the enemy and to achieve a 
glorious victory. 

This House feels pround to compliment the gallant sons of th is  
soil for their heroic deeds in the battle field . 

This House affirms, in order to defeat the enemy, the need on· 
the part of the people of India to sink their political , re
ligious and caste differences and stand united, realising that 
the capacity to defeat the external enemy emerges only in an· 
atmosphere free from internal dissensions. 

This House declares that in the war which the dictatorship has .  
launched against the higher principles of Democracy, final 
victory will be_ that of the Democracy which India cherishes. 

From the beginning, India has made it clear to all the nations 
of the world about the inhuman attitude of Pakistan and 
has obtained the support of many of them who belie,·c in-
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justice and fairplay. This House conveys its gratitude to 
those nations who have come forward to support us. 

This House appeals to the people of Tamil Nadu to offer their 
unstinted co-operation to this State Government to stand 
by the decisions and actions of the Prime Minister of India 
and to offer aid in the fonn of men , materials and equip
ments needed for the war efforts so that the Indian Armed 
Forces will have the necessary zeal and detennination to 
vanquish the enemy and emerge victorious." 

ftesolution to Congratulate Bangla Desh 

On December 1 7 , 1 97 1 ,  the Assembly passed the following resolu· 
tion :-

"This House expresses i t s  approbation and felicitation to  thei 
birth of Free Bangla Desh after the successful conclusion 
of the freedom struggle of Bangla Desh. 

This House congratulates Shrimati Indira Gandhi, Prime · 
Minister of India, for having supported the freedom strug
gle of Bangla Desh on humanitarian considerations and 
for having taught a fitting lesson to the war-phobia of 
Pakistan . . . . . . . . . . . . . . . . . . . . . . . 

This House pays its homage to the Indian jawans and the heroes 
of the Mukti Bahini of Bangla Desh, who have sacrificed 
their lives and withstood untold miseries in this War of 
Martyrdom. 

'Ibis House urges all the Nations of the world to make an 
earnest endeavour for securing the immediate release 
of Sheikh Mujibur Rahman, the hero of the new Nation 
of Bangla Desh . 

fhis House condemns the action of countries l ike the U.S.A. 
which have not co-ope�ated with India in this Freeclo•n 
Struggle but support Pakistan against the interests of 
India and also expresses its heartfelt gratitude to countrie, 
like the U.S.S.R., which have stood by India in her hour 
of need." 
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Committees 

During the three-month period from October to December 1 97 1 ,  
t.he Committee on Estimates met on 2 8  days while the Committee ('ll 
(fovernment Assurances, House Committee and the Committee on 
Rules held 3 ,  I and l sittings respectively . One Report of the Com
mittee on Rules was placed on the Table of the House. 
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ASIA N DEVELOPMENT: PROBLEMS AND PROGNOSIS by 
John Badgley, New York, 1 97 1  

For several years there have flown from the United States a spate
of books on different aspects of the life and problems of the under
d�veloped countries of the world. This largesse, sometimes rather over
whelming, is not entirely unmotivated. It is not just an accident 
that academics in the United States, reinforced in number by malleable 
recruits from the underdeveloped countries themselves, have suddenly 
developed a tremendous curiosity about the benighted regions of the 
world-to which India belongs . The fact is that countries l ike our!> 
can no longer be ignored and kept in leash at the same time the old 
posture of the metropolitan countries keeping us planfully in the con
dition, so to speak, of an agrarian hinterland is no longer possible. 
and academic activity in countries that in the olden days simply over
looked our existence has to be geared to the new needs of those who 
are in power in countries such as the United States. 

In spite of a considerable volume of material the author has col
lected, and in spite of a certain propensity towards facile philosophis
ing in a harmless fashion--0r perhaps because of it-the book under 
review leaves one with a sense of irritation. It  b�gins with a salutary 
warning that Vietnam has affirmed the impossibility of American ac
tions commanding the kind of change which should occur today. But 
in its discussion of the "future Asian milieu", it plunges into an appa
rently profound but in reality pompous and unrewarding discussion of 
the state of things not only in South East Asia, Korea, and Taiwan. 
but also in countries like India. The note of patronage which filters 
through a great deal of sanctimoniousness is quite often vexing. 

India, happily, is only briefly touched upon but not very accurately 
either. At page 1 5 8,  it  is stated that "the future of any India-wide 
party is indeed dim. Bengalis support the Communist Party (Marxist)  
or the Bangle Congress ; Orissa supports the Ganatantra Party, as do 
several other States ; and the Samyukta Socialist Party has Hindu sup
port in Bihar and Uttar Pradesh·" The author discovers "the potential 
for disintegration" to be "great in India with its huge minority popu
lations'' and anticipates that if economic difficulties increase, "India 
may collapse, leaving the smaller but possibly more politically viable 
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4:ommunal States to pursue their own foreign policies and attempt to 
master their own fates." (p. 1 58 ) . It is, indeed, quite a mouthful of 
obiter dicta! 

More carefully analysing countries of South-East Asia as well as 
Korea and Taiwan, the author finds the concept of nation-State no 
longer valid either in fact or in aspiration. He pins his faith in tho 
future on civic polities l ike Singapare or of small "pluralistic" group
ings based on local links and loyalties. And since, in these benighted 
areas of the world American aid in the form of technology and finance 
and expertise must be a sine qua non, he wishes attention of the af
fluent powers to be drawn less to the idea of assisting national units 
being formed and fostered than to smaller, more compact, regional 
.categories where the peoples participation could be more meaningful. 

Evidently, the author is groping towards a certain fundamental re
thinking, but one fears the articulation (and evidence for it ) leaves a 
lot to be desired. It seems also a tragic error if the creative potentiali
ties of the national liberation idea which is val id enough in our part 
of the world are underrated and even wished away in the manner of 
the author. 

-H. N. MUKEllJEE,  M.P. 

THE MEMBER OF PA RLIA MENT A ND HIS INFORMA TION by 
A nthony Barker and Michael Ru.,k, P.E.P. Study of Parliament 
Group. George A llen and Unwin Ltd. Ruskin House, Museum 
Street, London, 1 970. 

As the popular saying goes, 'Democracy is a government of the 
people, by the people and for the people'. The will of the people is 
reflected thr.ough their representatives in the Parliament through a 
1;eneru l election based on adult franchise. This system of parl iamentary 
form of government does have its inherent strength and weaknesses 
.and none the less it has withstood not only the test of time but also 
.chal lenges of war and peace. 

The success of democracy depends as much on the awareness of 
the citizens as on the vigilance, responsiveness and organizat ional ahi
Jity of the representatives i-e. the Members of Parliament. It is through 
the representatives, i.e. the Members of Parliament that the people 
express their aspirations and hopes. Therefore. naturally, the Mem
bers of Parliament are the only real link between the people on the 
one side and ideals and ideology on the other side. 
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Anthony Barker, Lecturer in Government, University of Essex and' . 
Michael Rush, Lecturer in Politics, Universi ty of :Exeter have inter- . 
viewed a representative group of over a hundred M.Ps., some of them• · 
ex-ministers and the results of the survey have formed the basis of the· 
present book, "THE MEMBER OF PARLIAMENT AND HIS IN
FORMATION''. Such a study is necessary to have a closer look at 
the real working of the parliamentary system because it is not only its. 
institutionalized form but also the men who are responsible for the 
working of the Institution who really happen to be the cornerstone
of the system. Such a study is also profitable in the sense that it could 
be one of the important factors in evaluating the present state of par
l iamentary system and also its future. 

The book under review is divided in seven chapters. The first 
chapter-Introduction-besides other things also points out the l imi
tations of the book. "This is a book about British Members of Parlia
ment and their work". I believe that a book of this size could have also 
surveyed and studied some other Parliaments also because the parl ia
mentary system in other countries is not a carbon copy of the British 
Parl iamentary system. 

The second chapter explains how M.Ps. use mass media, what is 
the postbags of the Members and a few related things. The writers 
have also analysed the reading literature, including journals, maga
zines and newspapers generally used by the M-Ps. Naturally, the Mem
bers are more incl ined to use such mass media organs l iberally which 
reflect their party's point or which gets them data to be used in par
liamentary debates or parliamentary committees or otherwise. 

The third chapter analyses the Member"s view of Parliament. The
writers arc of the view that ''In common with al l other interested oh
servers of public affairs, M.Ps. rely to a considerable rxtent on officiaf 
information emanating from the Government and also on materiaT 
which is published by Parl iament". The use of material provided by 
the Government needs some home work. The Members with such a 
background and tra ining naturally fare better than those who have
none. None-the-less for the better functioning of Parl iament, it is im
portant that · the Members should be supplied with relevant reading
material and data by the Government and the Parliament's own sec-'
retariat to the maximum extent. - For Parliaments in developing coun
tries, it may even be necessary to provide material in 'digest' form so 
that even the back benchers among the back benchers may be able to 
contribute in a more fruitful manner. 
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The fourth chapter is of a special interest which explains Mem
ber's view of his constituency. In a repre.'iCntative system it is not only 
enough that a Member functions well in Parliament but it is also· 
necessary that he is able to fulfil the expectations of his constitu�nts. 
Naturally the postbags of the Members from his constituency include 
a variety of things-ranging from transfers and postings and appoint
ments to pol icy issues of na'.ional importance. The writers have rightly 
said that for successful funct ioning the local party unit's healthy 
functioning is very important. For various reasons we in India here ·  
have to organize our local party units not only on  somewhat different 
pattern than those in Britain but also in a more comprehensive manner 
so that fast changing moods of the people are genuinely reflected . 

The fifth chapter expla ins the Member's view of his party. As is . 
well-known a Member of Parliament is nominated or elected on a 
party ticket and he behaves as a party man in the Parliament, There
fore, a Member i� both a representative of his constituents and also 
a spokesman of his party. The party i:ducates its Member and keeps 
him informed on important issues and the Member on the other end · 
works for the success of his party's programmes and pol icies. It is 
through such a function ing that parliamentary government is a majori
ty government as expressed through general election . The writers are · 
of the view that the Labour Members appear hostile to, or at least 
separated from their Party's research arrangements but on the Con
servative side their opinions are somewhat much more favourable. It 
may be because the Conservative Party had longer experience of run· 
ning a government and a party office and also is better financially of. 
But it cannot be denied, the Party headquarter has to be well-equipped' 
to meet the needs of its members which includes Members of Parlia- 
ment. 

The sixth chapter is important in the sense that it examines the 
facilities available to the Members of Parliament within the Parl ia
ment itself which includes Parliament's library, Parliament's research 
assistance section, work ing of the Select Committee and Parliamentary · 
information system. 

The w, iters have concluded that "how easi ly that brake may be 
released will be a function of how strongly Members are willing to. 
press the Leader of the House and the Government generally to ac
cord a higher priority to parliamentary information services"· It is . 
heartening to note that the Parliament of India is going to have a new 
building for housing the Parliament's l ibrary and other related sec
tions. Still there is a room to improve parliamentary information and' 
research services made available to our Members of Parliament. 
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In the last chapter the writers have further said that "Members 
,overwhelmingly believe that their colleagues feel inadequately inform
,ed on Government affairs-and few thought themselves any better off", 
.and also "most M.Ps. combine their duties with an outside job of some 
kind, which may offer advantages to the House but which does cons
· trict the development of a more elaborate committee system or other 
rlevices for encouraging Members to adopt a more active role". Both 
the observations are important. Any given opportunity or facility can 

'be misused but that does not mean that such opportunities should be 
,denied on that pretext, 

On the whole the book under review has ably analysed the im
:portant role of information in the functioning of Parliament. Well in
formed Members of Parliament mean a h igher level of funcfamiug 
which in turn helps the Government not only to function more effi
-<:iently but also on a higher level . Such a functioning also provides a 
rfl.owering ground for the training of 'would be' Ministers. 

-KRISHN., KANT, M.P·  

REFORM OF BRITISH CENTRA L GOVERNMENT: by James 
Robertson Chatto and Windus, London, 1 97 1 .  

This book is a volume i n  a Reform Series. One of them has already 
;been reviewed in these pages-"Refonn of the Constitution" by 0. 
Hood Phillips. This seems to be a sequel as i t  deals with the reform of 
,.one limb of the Constitution . And the author is one worth l istening to. 
For he comes to this work with a first in  Oxford Greats which has 
gone to the general education of many an English statesman and ad
,ministrator, experience of public administration in the Colon ial Office 
.and the Ministry of Defence and in business administration in a Com
putor Consultant's firm. 

Using the language of Business Administration the author traces 
the history of "H.M-G. Enterprises" from the time when a Chairman 
.and Chief Executive called Gladstone consolidated the business in its 
.modern form and then through the rest of the 1 9th and 20th centuries 
till the end of World War II during which period "successive Boards 
.of Directors were constantly having bright ideas about what new pro-
· ducts to put on the market, and how to make them, and how to cure 
the breakdowns. But as they had no long-term marketing strategy 
and as they did not recognise the need to re-plan and redesign the 

-production line for the new products, improvisation was the order of 
'the day". The machinery underwent almost continual modification, 
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mmetimes new attachments were made to existing machines, some
times two or more machines would be added, from time to time an 
entirely new machine would be brought into the production line. The 
result of all this piece-meal modification was that different parts of a 
machine tended to clash with one another. The need was at last felt 
that there must be an effort to think out closely a plan for the im
provement of the British Government as a whole. The Conservative 
Government in Office from 1 95 1  to 1 964 failed to recognise thi:. .  The 
Labour Government of 1 964--1 970 recognised that reform was 
necessary but ·misconcieved the nature of the problem. This was partly 
because they saw it through the eyes of the economists and partly be
cause they saw it in turns of a crusade against the Establishment rather 
than as a question of how to make more effective the decision-making 
apparatus. And so Mr. Wilson the Prime Minister of the Labour Go
vernment reformed the Central Administration by adding more minis
tries like the Ministry of Economic Affairs and the Ministry of Tech
nology. 

When the Conservative Government came into power in 1 970 they 
issued a White Paper on the reorganisation of the Central Government. 
The principles of this reform were to be : 

( i )  To improve the quality of policy formulation and decision
taking in government by presenting Ministers. collective
ly in Cabinet and individually within their departments, 
with well-defined options, costed where possible, and re
lating the choice between options to the contributions they 
can make to meeting national needs. This Is not confined 

to new policies and new decisions, but implies also the 
continuing examination, on a systematic and critical 
basis, of the existing activities of government. 

·( ii ) To improve the framework within which public policy is 
formulated by matching the field of responsibility of go
vernment departments to coherent fields of policy and ad
ministration. 

(i i i ) To ensure that the government machine responds and 
adapts itself to new policies and programmes as these 
emerge, within the broad framework of the main depart
mental fields of responsibility. 
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The measures taken to achieve these aims iDClude: 

(a)  the unification in a smaller number of larger Departmena 
of functions previously carried out in a larger number of 
smaller ones ; 

(b )  the improvement of the organisation and procedures for 
enabling the Cabinet to take collective policy decisions. 
by the creation of a Central Policy Review Staff ( Lord' 
Rothschild's think-tank) in the Cabinet office ; and also by 
instituting regular, systematic reviews of the objectives of 
government activity under the procedure now known as 
Programmes Analysis and Review. 

In actual fact Mr. Heath has created 2 huge departments, the Mi
nistry of Trade and Industry absorbing Labour's Ministry of Techno
logy and the old Board of Trade and the Department of Environment 
including Transport, Building, Housing and Local Government and 
has pushed the Department of Overseas Trade, a Commercial depart
kind, which may offer advantages to the House but which does con
ment, into the Foreign office. Only time can tell whether this re-group
ing of departments can lead to administratite efficiency. But the grea
test innovation of Mr. Heath is the new Cabinet Office "'.hich is fD' 
act as a braintrust for the Government enabling the Prime Minister in 
whose charge it is to prod Ministers "to consider the . totality of their 
current policies in relation to their longer term objectives" and to pay 
more attention to the difficult but crucial task of evaluating as objec
tively as possible the alternative policy option.s and priorities open to 
them. Another great innovation of Mr. Heath is the team of business
men based in the Civil Service Department recommended by the Ful
ton Commission and already adopted by the Labour Government to 
help in developing a system for regular reviews of the objectives of 
Government expenditure. This Cabinet Office therefore, with its new 
organization will take the place of the old Treasury which despite all 
its eagerness to save expenditure bas not been able to control govern
ment expenditure in ways that would cause disruption of established' 
procedures with a view to greater efficiency. So far for Mr. Heath'a 
administrative reforms. 

As for Mr. Robertson's own ideas beside the approval of Mr. 
Heath's reforms he would connect administrative reform with a change 
in the general outlook on political life, He would like a combinatiOD' 
of socialism and free-enterprise. He would insist on accountability of 
Trade Unions like the accountablity of Civil Servants, businessmem 
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and doctors and scientists. He would like administrative reform to be 
part of the whole reform of the Constitution, the Judiciary and the 
Legislature through committees of Parliament exercising a continuous 
probe into the work of administrative departments. He would like all 
reform whether of the administration or of the legislature or of the 
judiciary to be governed by the principle of self-government made as 
real as effective and as direct as possible. 

Altogether Mr. Robertson's book is worth reading by all those 
interested in the improvement of our administration and general go
vernment not only for its account of the latest administrative reforms 
in England but for his original ideas and suggestions. 

-M. RUTHNASWAMY, M.P. 
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THE UNITED NA TIONS IN INTERNA TIONAL POLITICS by 
Leon Gordenker (Princeton University Press, New Jersey, 1 97 1 )  

This book a collection of essays written by six authors all of 
whom are associated with the Centre of International Studies at 
Princeton University, U.S.A. In these essays, they re-examine the 
United Nations' role and work in the world today and try to antici
pate its future. Each author states his ideas about the present nature 
of the United Nations and the relationship it bears to the broader 
framework of world politics. 

United Nations and the International System 

In the first essay, Oran R. Young traces the relationship of the 
United Nations with the larger international system. According to 
him, the functions and activities of the United . Nations are moulded 
by the basic dimensions and dynamic processes of the international 
system, but the United Nations is itself an actor in the system and is 
sometimes able to influence its environment-significantly. Through
out its history, the impact of the systemic environment on _the Orga
nisation has far surpassed the impact of the Organisation on the sys
tem, Nevertheless, the influence of the United Nations on world politics 
should not be underestimated, especially in its more suhtle and intangi
ble forms. 

Nature ond Quality of Conflicts in lnte�tionol System 

The constant presence of change, prevasive but somewhat indeter
minate with respect to overall pattern or direction, constitutes a funda
mental aspect of the international milieu in which the United Nations 
operates at present. The resultant fluidity of the international system 
shapes the activities of the Organisation in a number of significant 
ways. 

The constant pressures of change tend to impose an inchoateness 
on the United Nations. Though this is not necessarily a signal of dee-

326 



Summaries of Books 

line in the overall significance of the UN in world politics, it does 
tend to preclude orderly, long-term processes of institution building. 

At the same time, the current fluidity of the international system 
has produced more substantive developments affecting UN operations. 
In the first place, the present period is witnessing important trends in 
the nature or quality of conflict in the international system. The United 
Nations was originally predicated, to a considerable degree, on the ex
pectation that the principal threats to peace and security in world 
politics would stem from relatively clear-out cases of inter-State con
flict involving the use of overt force across international boundaries. 
International realities, however, have shifted increasingly away from 
this expectation in recent years along several different channels, 

The problem arising from these changes are heightened even fur
ther by the fact that many of the most important cases of international 
conflict in the current period are actually complex amalgams with 
elements of civil strife and elements of external ( and frequently com
petitive) intervention. In conflicts of this kind (Vietnam or Yemen) 
the weigth of multiple cross-pressures tends to make the UN position 
inflexible. As a result the capacity of the United Nations to intervene 
successfully in at least some of the most dangerous conflicts of the 
current era in terms of any of its major roles, is apt to be negligible. 

Geographical Distribution of Conflicts 

A second problem stems from the fact that the geographical dis
tribution of major conflicts in world politics has been shifting in such 
a way as to create difficulties for the United Nations in its efforts to 
carve out meaningful roles in the international system. In effect, the 
shift with respect to serious threats to international peace and security 
has been characterized by movement in a southeasterly direction. The 
most dangerous areas in terms of international stability are now Africa 
and Asia, both areas in which there are substantial barrfars to efficaci
ous United Nations activities. 

North-South Axis--a New Determinant of UN Activities 

Third, in somewhat broader terms, a significant shift of the under
Jying axes of political contention in the international system has been 
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growing since the sixties. And these changes are reflected quite clearly 
in the activities of the United Nations even though the fact that they 
are still in a stage of "becoming" means that many elements of ambi
guity and contradiction are currently evident in the operations of the 
Organisation. A decline in the dominance of the East-West axis of 
world politics coupled with the growth of a meaningful North-South 
axis is clearly becoming an influential determinant of UN activities. In 
a related fashion problems arising from racial inequalities are being 
pressed with increasing virulence and impatience through the United 
Nations. But above all the Organisation is rapidly becoming one of 
the focal points in the emerging North-South contention arising from 
problems of nation building, economic welfare, and, in general, the 
redistribution of economic and political values in the international sys
tem. 

By the same token, however, these shifts in the underlying axis 
of international politics are producing interesting changes in great
power diplomacy that are beginning to affect UN operations. The 
decline of bipolarity and the rise of polycentrism within the princi
pal blocs is producing a political enwronment with new elements of 
fluidity. Furtbennore, the decline of bipolarity and the growing 
awareness on the part of the superpowers of important overlapping 
interests is now opening up possibilities for regulatory activities on 
the part of the United Nations even in the realm of great-power prob
lems. While the dangers of great power confrontations have by no 
means disappeared, the fact that the super powers are increasingly 
anxious to prevent mutually disadvantageous outcomes places the 
United Nations in a new position vis-a-vis these powers. 

Perhaps most importatn of all for the UN, however, is the fact that 
shifts in the underlying axes of world politics are now beginning to 
create at least a limited interest on the part of the super-powers in 
utilizing the Organization to pursue some of their overlapping inte
rests. 

The second essay by Stanley J. Michalak deals with the differences 
and likenesses of the League of Nations and the U.N. 
A nalysis of United Nations' Resolution,r 

Gabriella Lande describes in the third essay how member govern
ments respond to the recommendations of the General Assembly. 
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Analysing the results of twenty-nine Resolutions adopted by the 
Assembly which were intended to help maintain international peace 
she observes that the successful operation of the General Assembly 
.seems to be a function of Member States' cooperation in respecting 
Assembly decisions. But the indication that the implementation and 
effectiveness of resolutions are so emphatically correlated likewise 
suggests that the collective judgment of the world forum in dealing 
·with the problems before it is for the most part responsible and wise. 
Contrary to the opinion of many, collective judgment does seem to 
be a suitable .mechanism for international problem-solving. Since 
Member States in the United Nations system represent both subject 
and organ, the cooperative process between the Organization and 
its Members is mutually dependent and mutually reinforcing-that 
is, the character and action of the UN surely bear a direct relation to 
cooperation among its Members, but the Organization itself heightens 
their cooperation in various ways and affects their behaviour. 

Since the United Nations has exhibited a dynamic quality res
ponsive to changes in the international scene and to the changing 
attitudes and purposes of its Members, one might expect not only 
tbat its decisions will mirror these changes, but also that their effect · 
will vary with the years and with changes in the state of the outside 
world. A dissection of various time periods, however, does not indi
cate that one period of the General Assembly's work has proved subs
tantially more fruitful than another. The General Assembly has, how
ever, achieved its purpose somewhat more frequently in cases involv
ing military action that in those where there was no such action. The 
probabil ity of compliance with a resolution in the former instance is 
60 per cent; in the latter instance, 44 per cent : Member States are 
more often than not willing to abide by the decisions of the world 
forum when the issue is beset with anned conflict. 

Another surprising supposition supported by the data is that prior 
ilisagreement by the great powers in the Security Council on a desir
able course of action seems to have a positive effect on it.� ultimate 
llpshot : when disagreement on an issue has been recorded in the 
Council, the probability of implementation of an Assembly resolution 
on that issue is somewhat higher than when no appreciable prior fric
tion has existed. 
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United Nations' Response to Internal Conflicts 

Linda Miller discusses in the fourth essay the role of international 
organisations in managing conflicts that spill over from within a State: 
into the international area. International organisations in ,the 1970s,. 
as in the previous two decades, are apt to be poorly equipped to meet 
the challenges of persistent internal conflicts in the modernizing. 
areas. While the coincident interest of global and regional organiza
tions will remain the maximization of diplomatic or other pressures. 
that wiU dissuade the super-powers and Smaller revisionist powers. 
from a cycle of counterinterventions, this task could be facilitated if 
national policy-makers, preoccupied with their own domestic prob
lems, exercise greater self-restraint in reacting to outbreaks of civill 
strife beyond their borders. 

Social and Political Influence of United Nations' Programme., 

The fifth article, written by Leon Gordenker is a consideration of 
the way UN programmes influence social and political change in 
Member States. The author discusses UN economic aid and its 
effect on the policies of the member governments. 

In the final chapter, Richard Falk, giv1ng an evaluative percep
tion of the United Nations, suggests a set of alternative models that 
may characterize the role of the United Nations in the future. 

A GRICULTURAL PLANNING FOR 100 MILLONS : A PERS· 
PECTIVE STUDY by P. C. Bansil (Lalvani Publishing House• 
Bombay, 1 97 1 )  

This book contains a detailed study of the future agricultural 
planning in India and for the purpose of the study, it is assumed that 
the population of India would be in the neighbourhood of 700 million 
between 1 980 and 1985 . The first part of the book entrtled 'De
mand Projections' gives targets for major agricultural commodities 
like the various food items, cotton, jute, oilseeds, coconut, tea, coffee 
and rubber. The second part entitled 'Supply Projections' examines
the possibilities of achieving the targets with the available as well as 
potential resources. 

Growth rate 
It should be quite within the reach of the country not only to 
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have narrow self-sufficiency at a reasonable standard of living but 
also some exportable surplus from the agricultural sector, within the. 
next 1 5-20 years. 

This may sound odd when judged against the country's past per
formance. Over the 1 5  years, 1 949-50 to 1 964-65, agricultural pro
duction increased at a little over 3 per cent per annum. Allowing 
for an increase in areas under crops, agricultural productivity went 
up by a little over 1 . 5  per cent only. 

But the. country has to learn from the mistakes of the past and 
attempt to correct them. There were some peculiar disadvantages 
during the Third Plan period : the Chinese attack in 1 962, which 
necessitated the diversion of resources from development to defence ; 
the conflict with Pakistan and the consequent pause in aid ; and the 
most recent blow-the unprecedented drought which had affected a 
very wide area of the country. 

There is, however, no reason to be pessimistic because of the 
past experience. Growth of agriculture in India during the past 1 0-
1 2  years has been quite comparable with a number of other countries 
in South East Asia. Even otherwise it has to be borne in mind that 
production at the end of the targeted period will depend not on the 
technology of 1 950 or even 1 965,  but the one being evolved during 
the coming two decades. 

Importance of organisation and motivation 

What is needed is that cultivators should adopt effectively · improv
ed practices (most of them already known and others being evolved) ,  
that they work harder and use their time more effectively. With the 
Indian cultivators as shrewd and pragmatic in his approach to the 
soil as bis counterpart elsewhere and the soil equally fertile, the prob
lem is to convey the idea of improved practices to him in meaning
ful terms to facilitate his access to better practices and to give him 
the incentive to produce more. These are primarily organisational 
and motivational problems. 

Administrative machinery will have to be streamlined. There are 
evidences of black marketing in the supply and distribution of items 
like fertilisers. Arrangements will have to be made not only to in· 
crease the supply of various inputs but also to remove the existing 
obstacles in the distribution line. 
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As for motivations, pure and simple 'self-interest' should nonnally 
be a sufficient incentive for the Indian cultivator. The difficulty in 
agriculture could well be summarised as a failure to harness fully the 
farmers' self-interest to the task of supplying the food and fibre re
quirements of the country. 

Future development of agriculture therefore, rests on eliminating 
·the organisational bottlenecks. Since the development of agriculture 
is 'a must' there is no way out but to streamline the administrative 
machinery. Local initiative and local co-operation will also be 
necessary to surmount the organisational difficulties . 

. Human Problem 

In order that full benefits are derived from the technological 
.changes, the farmers' own apprehension will have to be made through 
education interpreted in a wider sense. Any programme can become 
the fanning community's own programme only when the farmer him
self decides in favour of it. This demands improvement of his capa
city in decision-making. It is then alone that the programme will 

·take root and will not be looked at as an imposition by officials. In 
spite of the recognition of the benefits which would accrue from 
-community development, a serious view has nf>t been taken either to 
expand or improve this organisation. 

Input factors like water, manure, seed, pesticides, machinery, 
·etc . ,  are no doubt most important in the programme of agricultural 
development. But that alone is not sufficient. The cultivator has 
at his disposal limited resources in the form of land, labour, capital 
and management. Resource allocation is a · big problem in itself and 
will depend upon the goals set before the cultivator. He must be 

·made capable of utilising these resources most efficiently. This em
phasises the management aspects of fanning in respect of most effi

·dent use of the resources, taking fully into account the cievelopments 
around the farm. 

A manifestation of this approach to the development of agricu1-
1ure is to be seen in the intensive development programme popularly 
'known as the 'package programme'. This was started on a pilot basis 
in 1 96 1 .  B y  the end of 1 964-65, the programme had covered 280 
hlocks in 1 6 districts. In tenns of cultivated area, it amounted to 
2.  9 million hectares. The programme which was originally restricted 
10 food grains is being extended to cash crops as well. 
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Price Policy 

A stable price level will always create a most congenial situation 
for the growth of an economy. Wide fluctuations in agricultural 
prices over time and space have thus got to be checked. But a more 
important problem will be the stability of the price structure as bet
ween various agricultural commodities. Wherever technological pos
sibilities exist, there is already a severe competition between cash 
and food crops-jute and rice is one glaring example. Future price 
policy will &ave to be formulated on a comprehensive and continuing 
basis. Ad hoc measures to meet the exigencies of the situation, as 
in the past, would always suffer from the element of time lag and 
will fail in the timely redress of the situation . Fixation of a mini
mum and maximum price for a few commodities without establishing 
a price parity among competing crops may only result in unbalanced 
production of each of them. 

With due consideration to the targets fixed and tentative alloca
tions made for area needed for different crops, if it is found that a diver
s ion of the area is called for from one to another, the price policy 
will have to be orientated in a way that the desired shift takes place. 
Before taking any steps in this direction. it would be necessary to un
dertake detailed studies about the cost structure, minimum fair prices 
and the relative parity prices. Along with this, a definite assurance 
will have to be given to the cultivators of various crops for the pur
chase of their produce at the predetermined prices, announced much 
in advance of the sowing period. As for the commodities entering 
the export market, some sort of minimum export quotas can be dec
lared for a long period on the basis of the past experience and the 
trend of the world market. This would do away with adverse fluctu
ations in the market which at present are significantly related to varia
tions in the export policy of the nation. Additional releases can then 
be made on suitable occasions as dictated by the situation of each 
commodity in the internal and external markets. 

A fillip to agricultural production in general can be given only 
if the price policy aims at increasing the efficiency of the cultivator. 
In the context of Indian agriculture, it would mean the provision of 
fertilisers lmanures, improved seeds, cement for the construction of 
irrigation wells, iron for implements, diesel oil for pumps, etc. . at 
prices which maintain a reasonable parity between the prices paid 

, and received by the cultivator. 
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In a long-term development of agriculture, the production in 
adequate quantities of non-food crops for industrial use and for earn
ing foreign exchange is equally important- In the interest of national 
health, national diet has to be more varied and balanced. This means 
increasing emphasis on the production of protective foods drawn main
ly from fish and livestock, e.g. milk, eggs and meat and also from fruits 
and vegetables. This group of farm products being perishable, presents 
special problems and more than fixation of statutory prices, mea
sures such as marketing facilities, bulk handling and arrangement for 
sale on a fixed price basis through cooperative or State organisations, 
etc. are likely to prove successful in increasing production. 

Though a sound price policy is one of the essentials in a planned 
development of agriculture, to meet the food requirements of die 
people, to ensure a balanced diet, to produce raw materials for 
industries and to earn foreign exchange, price alone cannot tackle 
all the farm problems. This has to be one of the links in the whole 
chain, other links being ft:chnical knowledge, intensive cultivation, 
irrigation, effective extension of education, agrarian reforms, credit, 
co-operation, etc. 1 :  • ,, 

Marketable Surplus • . 
Production is "one end" of the food problem in India, the other 

being distribution, making it available at the places and at the time 
it is needed. 

The existing distribution machinery which is primarily in the 
bands of private traders is already being subtituted by marketing 
co-operatives so as to permit maximum price incentive to the farmer. 
Once the market has been appropriately .conditioned by allowing a 
free play of pricing and distribution, long term outlook for food dis
tribution would possibly brighten up. 

Since agricultural prices or for that matter general price level is 
determined by the volume of marketable surplus, i.e. surplus of the 
agriculture sector which is exchanged with non-agriculture commo
dities, if there is failure to mobilise the agricultural surplus, the resul
tant distorted price structure will shatter the planned growth and deve
lopment of not only agriculture, but of the whole economy. 

Additional surplus resources will have to be mopped up by more 
taxes, rural savings, direct investment outlays and inducement to 
farmers to make cash consumption purchases away from the farm. 
Whatever additional taxes can be levied and collected under the 
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existing political situation would be most welcome to all those who 
are up against the task of finding . resources for the implementation 
of Plans. But in a voluntary development effort, taxation beyond a 
certain limit may not be possible. Compulsory procurement of food
grains may also not fit in and may be rather difficult in the context 
of democratic planning as well as free economy. 

The only alternative left would then be the inducement to the 
cultivator for making purchases of non-farm goods and services. 
Favourable terms of trade for agricultural produce will be another 
positive step for the purpose. 

Overall perspective : 
There is nothing to be pessimistic about the period beyond 1 980-

85 in so far as the role of agriculture in the economic development 
of the country is concerned. With the achievement of the targets 
envisaged, the country will still be far behind some of the progres
sive countries in the world. The targeted yield levels have actually 
been already obtained by enterprising cultivators on their individual 
fields in the various parts of the country. In the circumstances, 
there is full justification for assuming that it would be possible for 
India to raise the level of agricultural production still higher in the 
coming years. 

THE PUBLIC SECTOR IN INDIA by S. L. /aiswal s. Chand & Co. 
Ltd., New Delhi, 1 97 1 .  

This i s  a comprehensive reference work on public sector enterprises 
in the country. Besides providing detailed factual information about 
9 1  of the public sector enterprises, the book gives an evaluation of 
their perforamance also. 

The book seeks to dispel the notion prevalent in certain quarters 
that maximum profits alone should be the yardstick of measuring the 
success of public undertakings. While the theory of profit may hold 
good for private industry, but the concept on which the public sector 
enterprises have been founded is entirely different. The public sector 
has come up for playing a vital role in strengthening the national eco
nomy by generating social gains. 

It is also not correct to compare the total public sector undertak
ings with the best industries in the private sector. There are hundreds 
of sick industries in the private sector too and there are some sick in
dustries in the public sector also. But there are many industries in the 
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public sector which are doing very well and one cannot just shut a 
blind eye to this fact. 

Maximum profit main objective of Privare entrepreneur 

For a private industrialist, maximum profit is the only criterion of 
the successful operation of his industry. He would refuse to undertake 
any venture in which steady flow of maximum profit is not assured. 
He looks at his individual gain and not at the total gain accruing to the 
society and the country. As against this phenomenon, public sector 
industries have been started with an entirely different objective of 
'socialistic approach' where investment decisions are based not on 
narrow considerations of maximum profit but the total of all incomes 
that accrue to the society. 

Objective of Public Sector Enterprises 

In many fields such as steel, oil, fertilizers, medicines, mining, i rri
gation and power projects, aeronautics, etc. industries had to be started 
in the public sector because, due- to various factors, these enterprises 
were expected to earn very low profits, or""Cven incur losses. Private 
entrepreneurs whose sole criterion of running a business was profit 
would not care to start such enterprises. At the same time, in the 
larger interest of the country's economy it was absolutely necessary 
for the Government to start such enterprises in the public sector irres
pective of the consideration of low profits or losses. The performance 
of an enterprise in the public sector cannot, therefore. be judged by 
what it earns in the form of profits but by total addition it makes to 
the flow of goods and services in the economy as measured by gross 
national product. It is the total value of sales of the enterprise and 
not its profits that should be taken as a measure of its contribution to 
the well-being and progress of the society. Hindustan Steel Ltd, has, for 
example, sustained heavy losses in the earlier- years but it is also true 
that the company has produced 25 million tons of steel worth Rs. 1 ,400 
cror'es which but for the public sector enterprise would have been 
imported from abroad. The great set-back which the Indian economy 
would have suffered could be imagined had not the Hindustan Steel 
Ltd . had been permitted to increase the price of steel, it indeed would 
have accounted for huge profits for the company but this could not be 
done as any increase in the price of steel or fertilizer would hit the 
economy in the field of industry and agriculture very adversely. With 
this national objective in view, these vital industries in the public 
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sector cannot be allowed to operate on the principle of maximum pro-· 
fits. They have to play an important role in developing and streng
thening Indian economy and have, therefore, to limit their profits or, 
if necessary, accept losses which are not of their seeking. 

There is another classic example. The Government has spent 
thousands of crores of rupees on power projects in India to make chea· 
per power available to industries in the country and to carry electri
city to the millions of villages. This is very vital for the growth of 
industry and agriculture. Power projects generating electricity can 
earn huge profits if the electricity rates are increased but this will be
against the accepted policy of the State to make available these basic· 
amenities to industry and the people at the lowest possible price. These 
examples should make it amply clear that the sole criterion of the suc
cessful operation of an enterprise in the public sector cannot be profit 
alone. Its first and foremost objective is social gain. It is, therefore. 
wholly wrong to compare public sector undertakinp with the private
undertakings on the basis of more profits or larger returns. 

Handicaps Suffered by Public Enterprises 

The mian reasons for the poor performance of and losses suffered' 
by some of the public undertakings may be enumerated as follows: 

A bsence of trained man-power: 

Many of the public industries were set up at time when the coun
country's level of technological competence was inadequate· 
to conceive, plan and implement such large projects. Some 
of these industries have been set up in the country for the
first time. The foundry did not possess trained man-power 
or technical know-how when the projects were launched. 

Very high capital outlay on township and Welfare activities: 

The total capital outlay on townships, hospitals, schools etc. in 
the public undertakings is over Rs. 300 crores constituting 
a�ut 9 per cent of the total investment on these projects. 
Hmdustan Steel alone has spent about Rs. 80 crores orr 
townships. This expenditure is on a very high side bur 
�ial • res�nsibilities i� terms of labour welfare find greater 
reflections 10 the pubhc sector investment than the priva� 
sector. 
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Poor management-labour relations 

Indiscipline among the workers and poor management-labour 
relations have affected production, sales and revenue of 

many public enterprises. Lockouts, sitdown strikes, work 
to rule agitation and violent disturbances have hit produc
tion and sales. 

Low pricing dictated by national factors 

Some of the enterprises just cannot formulate their own pricing 
policy based on higher profits. The price of their products 
(like steel, fertilizers, coal, electricity, oil etc.) has direct 
bearing on the overall growth of economy and social gains . 
There is always public pressure to keep these prices at low 
level even when the production cost has gone up. This 
affects profitability very adversely. 

Recession : 

The recession which over-took the Indian economy since 1 963-64 
affected sales very adversely and · eontributed for the poor 
record of the public undertakings. 

Large overhead expenditure : 

Large overhead expenditure in many industries is accounting for 
the increased cost of production and low returns. There is 
extravagance in overhead expenditure particularly on town
ships and other welfare activities .which needs to be cut 
down. 

Overemployment: 

Due to defective planning and fore-thought and delay in con
struction, many of the public enterprises have accumulated 
huge man-power far in excess of their needs. This has 
resulted in heavy recurring expenditure. The staff is also 
untrained and unskilled to ensure optimum production. 

Over capitalisation : 

·Several undertakings are over-capitalised, e.g., Heavy Engineering 
Corporation, Hindustan Aeronautics, Trombay Unit of Ferti
li7.er Corporation etc. This results in surplus machine 
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capacity, avoidable expenditure, delay in tied-aid resulting 
in compulsion to purchase imported machines on non-com• 
petitive basis etc. Over-capitalisation can be attributed to 
bad planning. 

Delay in construction of projects: 

Delay in completion of the projects accounted for heavy increase 
in the cost of construction. The Trombay Unit of Fertilizer 
Corporation took 6-7 years to complete against the original 
estimate of 3 years. Estimated cost of construction went up 
from Rs. 27 crores ( 1 959) to Rs. 40 crores in 1 965. 

A bsence of sound pricing policy: 

Leaving aside the cases of some of the basic industries like steel, 
fertilizers, coal, oil, electricity, transport etc. which being 
directly linked with the growth of Indian economy and social 
gains, do not provide much scope for price raise (here also 
production cost could certainly be cut down by rigid control 
of inventory, cutting down overheads, optimum utilisation 
of plant capacity etc.), other industries can certainly give 
due weightage to adequate return in their pricing policy. 
This is not being done. 'Public sector for public good' 
sentiment has to be judged with reality. 

Plants working far below rated capacity : 

Unutilised plant capacity is entailing heavy losses or eating away 
big chunks of profits. Many enterprises have not laid down 
precise targets of production to be achieved within a given 
period based on proper assessment of capacities. 

The author notes that a frank appraisal of the working of the 
public enterprises in India reveals the following facts: 

Performance of several public enterprises is very good and 
compares favourably with the performance of the industries 
of a similar stature in the private sector. 

Performance of quite a large number of public enterprises is not 
at all satisfactory. In such cases, not only more than 50 
per cent installed plant capacity is lying idle, their produc
tion, marketing and sales strategies have failed to bring any 
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appreciable results because of strained management labour 
relations, bad planning, inefficient management system, 
absence of sound production and marketing programmea 
and many other factors. There is much scope for improv ... 
ing the working and operational efficiency of the public 
enterprises. 

Measures for lmprovjng Efficiency 

The following measures are suggested for improving the efficiency 
of the public enterprises : 

Incentive Bonus Scheme:  

Excepting for a few public enterprises · like Hindustan Machine 
Tools, Chittaranjan Locomotive Works etc. , the incentive 
bonus scheme does not find place, in its proper perspective, 
in the public enterprises. The introduction of the system 
of piece-work rating and bonus as an incentive to increase 
production, efficiency and earning, has been widely recog
nised as a major objective all over the world . The follow
ing steps can be taken to implement incentive scheme: 

(i) The management should introduce time studies of the 
different operations in workshops, factories and offices 
and consider suitable methods of recording the reaso
nable output of individuals or small groups. 

(ii) The norms of work to be flied in consultation with the 
unions of workers should be based on the Fotandard of 
reasonable efficiency of an average worker and not on 
the existing low efficiency. 

(iii) Incentive bonus should be paid to individuals or groups 
of workers for the extra work performed and additional 
production achieved over the standards so fixed. The 
workers' interest in increased production should also be 
stimulated by appeal to their own interests; 

(iv) On a similar basis the people engaged in marketing and 
sales at different levels should be rewarded for their 
oulBtanding performance over and above the fixed 
targets. This will create an urge in the employees to 
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give the best in them and promote a very healthy com
petition among the employees and officers at different 
levels which will accelerate the rate of production. 

Recognition of meritorious work : 

All employees in the Government enterprises are expected to do 
their work efficiently and honestly. Nevertheless, there are 
cases of exceptional and outstanding work done by indivi
duals which must receive special recognition by granting 
honoraria, letters of appreciation or prize medals. In a 
similar manner, successful efforts of officers to raise the 
standard of operational efficiency and to root out corruption 
and their good work and sense of public duty should be 
considered as one of the qualifications for accelerated pro
motion. Further, if somebody does any meritorious work, 
his name may be mentioned in the Annual Reports and he 
should be suitably rewarded. 

Cash awards for valuable suggestions, inventions etc. : 

Some of the public enterprises have introduced the scheme of 
offering cash awards for valuable suggestions or inventions 
with a view to providing opportunities to members of the 
staff to demonstrate or explain their inventive ideas which 
will lead to vital economies in the production process, sales 
or efficient functioning of the enterprises or which wiJI help 
in effecting major savings in any field of operation. Air 
India, Hindustan Shipyard Indian Telephone Industries, My
sore Iron and Steel Works, the Railways, and some other 
industries have introduced 'Cash Your suggestion' scheme. 
All the public enterprises should accept this scheme. Sug
gestions Committees should be set up by the management 
consisting of senior and experienced technical officers which 
should meet periodically and review the suggestions coming 
from the employees at different levels. In order to ensure 
better results this scheme may be made attractive by 
granting promotions and advance increments to the emp
loyee or offering a stipend to his children for study in India 
or abroad. Some non-official members and representatives 
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of labour should also be co-opted in the Suggestions Com
mittee. This will ensure impartiality. This scheme should 
be published on a wide scale so that it becomes popular 
among the employees. 

Encouraging competitive spirit between different departments: . 

A healthy competition between different departments of an enter
prise and also between different enterprises should be en
couraged by introducing special prizes in the form of shield 
ot cup which may be awarded annually to a particular de
partment of an enterprise for the best performance. Simi
larly, the public undertaking giving best performance should 
also merit this prize from the Government of India. This 
will boost up competitive spirit among different depart
ments and yield better results . 

Participation of employees in dec:ision-maL<ing : 

It has now been accepted with a greater · degree of confidence, 
both in the private and public sector industries that if admi
nistrative efficiency, economy and discipline and resultant 
higher productivity are to be obtained, the employees have 
to be associated in decision making on all important issues 
of the enterprises. This will gwe a sense of belonging to 
the employees and whatever decisions are taken by high-

! . powered committees where employees are fully represented, 
will be respected and implemented whole-heartedly by the 
members of the staff. The small matters creating bigger 
labour and staff problems later on could be sorted out fruit
fully through such Staff Councils. Staff meetings should be 

,; regular and frequent. The members of the staff should be 
; - encouraged to express their feelings freely. The S1,;.pervisor 

should try to lead his unit to a group discussion on any mat
ter which affects general work policy rather than reserve this 
prerogative to himself. Employees' suggestions for imp-

[ rovement should be invited. Serious group problems of dis
cipline should be discussed frequently and openly with the 
groups of employees affected in an attempt to obtain their 
solution of the difficulty. 
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Public Relations and Publicity : 

Public relations and publicity are vital for developing cordial � 
lations between management and employees. The enter
prise should bring out a regular monthly or bimonthly jour
nal or bulletin containing current information about the 
goals and successes of the enterprise and the matter of human 
interest concerning individual employees. The problems and 
difficulties of the employees should also appear in such jour
�als with their solutions. There should be regular arran,e
ment for film shows, celebration of the Annual Day function 
of the organisation, dance-drama festivals through which 
cordial management-labour relations could be cultivatcd-

Deputationists must go: 

Government is already committed to free the public enterprises 
of the deputationist officers of the Central Government 
whose loyalty and inspiration lie not in the projects but in 
their parent organisation. Again, they do not possess tech
nical qualifications which the enterprise needs of them. If 
some of them do �· these qualifications, they should 
be absorbed permanently in the projects and asked to resign 
from the Government service forthwith. They must merge 
their identity and future with the project. This will give 
them a sense of belonging and dedication and make them 
accountable to the project for their performance and future 
prospects. They must give their best to make the enterprise 
a success or else they also go out with th_e eclipse of the 
enterprise. There should be no more extension of the de
putation period. 

Scientific recruitment policy : 

A new recruitment policy should be formulated at all levels whe
ther for the top managerial officers or people at middle and 
low management level. Over a decade ago, Industrial 
Management Pool was created to provide competent tor 
management personnel to the public enterprises but it failed 
to deliver the goods. Appointment in public sector enter
prises have been kept outside the purview of the Union Pub
lic Service Commission. Projects have their Departmental 
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Recruitment Committees. But this has not always found the 
right type of personnel the project really needed. The re
sult is continuing failure in different fields. 

Need for Industrial Public Service Commission ; 

An Industrial Public Service Commission-a high powered body 
of competent professional and technical experts and public 
men should be set up to select the right type of personnel for 
the public enterprises from general managers to engineer's, 
shift supervisors, foremen, and from marketing,.!llanagers to 
sales officers. This Commission will be able to follow an 
integrated, co-ordinated and uniform procedure of recruit
ment and eliminate all chances of corruption, favouritism 
and nepotism now prevalent in the projects. For filling 
labour force and posts in the lower cadres, priority must be 
given to local and regional people and attempt should not 
be made to import people from outside the State. 

Training in management: 
Mere organising ability and admini$trative skill are not enough 

today in manning technical jobs. Industrial management 
of today requires a thorough knowledge of economics, 
finance, accountancy, psychology, marketing and sales. For 
technical jobs also, fully qualified and trained engineers and 
technicians are needed on whom depends the successful 
operation of the plants. This . calls for efficient system o{ 
training the personnel in different fields of management. 
Indian Institutes of Management- have been set up at Cal
cutta and Ahrnedabad for imparting training in modern 
methods of management, advertising, sales, marketing and 
business administration. Delhi University and some other 
Universities also have specialised Diploma and Degree 
Courses in Business and Industrial Management. Adminis
trative Staff College established by the Central Government 
at Hyderabad provides useful training in administration and 
management. Institutes of Technology have been set up 
in Calcutta, Bombay, Madras. Delhi, Kanpur and Kharag
pur which provide highly skilled engineers. The public 
enterprises should recruit officers trained in modern metho�s 
of management in different fields. They should send their 
existing officers on various training courses available in tho 
country. 
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Marketing 11rategy: 

The public sector enterprises are producing goods, mllCbinery and 
equpiment of various types and the total turn-over of sales 
of all the enterprises during 1 968-69 reached the figure of 
2,400 crorcs, but surprisingly enough, no serious thought has 
been given to the question of setting up an organisation for 
marketing in most cases. It is necessary that. there · should 
be an appropriate marketing and sales organisation attach• 
ed to each enterprise equipped with personnel adequately 
trained for the purpose. This will establish direct contact 
with the consumer of the product and eliminate the middle
man. In bigger enterprises, there should be a full-fledged 
market research department which will conduct necessary 
research and make extensive surveys in the matter of wider 
scale of the production and explore new markets, both at 
home and abroad. These highly technical jobs cannot be 
left to the mercy of administrative officers. 

Optimum use of plant capacity : 

The plant capacity should be put to full use. Regular market 
surveys should be made both at home and abroad (through 
commercial Secretaries attached to Indian High Commissions) 
and markets for the products found. If the demand for a 
product manufactured by an enterprise has undergone 
change or the product has ceased to have any demand, they 
must go in for diversification of the product and plan manu
facture as per new specifications and particular needs of the 
consumers. New markets should be explored for the pro
ducts and new product lines introduced depending on demand 
for the same in domestic or foreign markets. Optimum 
use of the plant capacity will bring down cost of the product 
an" incre11- ,,rofits. 

THE GROWTH OF PUBLIC EXPENDITURE TN INDIA 1 872-
1968 (A SECULAR AND TIME PA TTERN ANALYSIS) by 

K. N. Reddy (Sterling Publishers, Delhi, 1 970) 

This book f!Xamines the growth of government experi'11tun: al"Df& 
side national income in real terms and observes changes in gover11-
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ment expenditure as a proportion of national income. Further, it ana-· 
Jyses the growth of expenditure on defence services, administrative 
services, social and development services and debt services in real 
money terms. 

Growth of National Income and Government Expenditure. 

Over the period 1 872-1 968, not only has there been a, secular 
arowth in gow,mmeDt expenditure, but also in the share of govern
ment expenditure in national income. Between 1 872-1 968, , the real! 
income per capita rose from Rs· 1 92 to 324, while government expendi
true per capita increased from Rs. 1 8 .47 to Rs. 65.93.  

The rapid expansion of government expenditure absolutely and 
as percentage of national income in the period after Independence· 
was due to the change in the outlook as regards the States role in the· 
country's economic development. The government's Industrial Policy· 
Resolution, Directive Principles of · State Policy and three Five Year 
Plans clearly had an impact on the growth of government expendi
ture. On comparison with the other countries, particularly, the United' 
Kingdom, Germany and Japan where si�ilar studies have been made, 
the experience of India confirms the Wagnerian doctrine that the 
government expenditure in any society will grow at faster rate tharr 
community output. Over the period of 65 years· ( 1 890-1 955 ) per 
capita government expenditure in real terms increased by 82 per 
cent in India, 926 per cent in Japan, 6 1 1 per cent in the United 
Kingdom and 601 per cent in Germany. During the same period the 
per capita real income increased by 29 per cent in India, 237 per cent 
in the United Kingdom, and 1 35 per cent - in Germany. Of the four 
countries, Japan experienced the highest increase (both in terms of 
government expenditure and national income ) whereas India experienc
� lowest increase- The income elasticity of demand for governbtent ex
penditure in all these countries was far in excess of unity. It was 2 .8  
in  India, 3 .9  in  Japan, 8 .3  in  the United Kinkdom and 4.5  iJr 
Germany. 

The comparison of growth of government expenditure in India 
over shorter periods-peace tim�with the United Kingdom, Germany 
and Japan brings out contrasting results. It need not surprise any one, 
because the stages of economic development and social and political 
.et up of these countries had been fundamentally different from that 
of India. 
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Defence expenditure 

During the period 1 872- 1968, the per capita defence expenditure 
in India in real terms increased from Rs. 5 . 1 2  in 1 872- 1 880 to· 
Rs. 1 0.48 in 1961-68 (an increase of 105 per cent) whereas it in
creased in money terms from 82 paise in 1 872- 1 880 to Rs. 1 4.26 in 
1 96 1 - 1968 ( an increase of 1 639 per cent ) .  As a proportion of national 
income spent, defence expenditure amounted to roughly 2.5 per cent 
during the whole pre-Independence period with the exception of the 
periods 1 9 1 5� 1 920, and 1 939- 1947. In the period after 1950, the 
proportion of defence expenditure in national income has remained 
around 2 per cent except during the years after 1 962-

Before Independence, all the three measures of defeace expendi
ture-per capita in real terms, percentage in total exponditure and 
percentage in national incomC,:....remained constant except during the· 
decades in which World Wan occurred. After Independence, while 
total defence expenditure in real terms increased fourfold ( l 950-1968), 
in a matter of less than 20 years, per capita expenditure on defence 
rose almost three fold and the proportion of national income spent on• 
defence almost doubled; but the proportion of total government ex
penditure incurred on defence remained almost constant. At the same 
time, it is interesting to note that the highest proportion of national 
income spent on defence in the period after Independence i .e. 4 .74 in 
1 964, was far below the highest level reached before Independence i.e. 
7 .7 per cent in 1 944, the penultimate year of World War II. 

On international comparison, India is spending 4 per cent of its 
national income on defence and on that count it cannot be concluded 
that she is spending more than or less than her means; for there are
countries which are devoting more than what India is spending, irres
pective of their economic position and state of economic development. 
The question whether defence expenditure in India is within her means 
remains unanswered without the technical expertise in the matters of 
defence. 

Administrative expenditure 

During the period 1 872-1968, the per capita administrative 
expenditure in real terms increased from Rs. 2.62 in J 892-1 900 to 
Rs. 5 . 1 3  in 1961-1968 (an increase of 1 27 per cent), whereas it 
increased in money terms from 49 paise in 1 890-1 900 to Rs. 6 .85 
in 196 1-- 1968 (an increase of 1 298 per cent) . 
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As a proportion of total government expenditure administrative 
expenditure increased from 1 4.6  per cent of total government expen
diture in . 1 890-1 900-after declining in the immediate decade to 
1 3 .9 per cent-to 1 4.9 per cent in 1 9 1 1-20, and 2 1 .8 per cent 
(highest in the period under review) in 1 93 1-37. Interestingly 
enough, it declined to 1 3 .8  per cent in 1938-47, the period of World 
War and declined fu.rthet to about 1 2  per cent in the first decade after 
Independence, and to 8 per cent in 1 96 1-68. 

As a proportion of national income, administrative expenditun: 
remained around a little more than one per cent during the period 
before Independence, with the lone exception of the decade 1 9� 1 -40, 
when the proportion reached 2 per cent. In the period after Inde
pendence, the ·proportion of national income spent on administration 
increased from 1 . 1  per cent in 1 949-50 to 1 . 5  in 1 95 1-60 and 1 .7 in 
1 96 1--68 (an increase of 53 per cent from 1 949-50 to 1 96 1 -68). 

Another item of administrative expenditure which deserves special 
attention is the growth of expenditure on external affairs in the period 
after Independence. Much of the il)crease on this head has been due 
to increase in diplomatic relations. ,. 

With respect to the growth of cost of collection of taxes, two 
important points emerge: ( 1 )  Cost of tax collection had increased with 
the tax yield, (2) the proportionate increase in cost was lower than the 
proportionate increase in tax yield, and hence the ratio of cost of col
lection to the tax yield showed a declin ing trend. Interestingly enough 
this trend has not continued after 1 967. 

Social and developmental expenditure 

The social and developmental expenditure increased significantly 
over the period review in terms of per capita real expenditure, 
proportion of total government expenditure and national income. It 
marked a distinct break with the past since Independence. The level 
of per capita expenditure in real terms during 1 95 1-1 960 was 
Rs. 1 8.4 7 i .e .  more than 3 times the level obtained during 1 93 8-
1 947. During 1 96 1-1 968 the per capita real expenditure was even 
higher at Rs. 34.30. The proportion of national income devoted to 
social and developmental services had varied from 1 .90 per cent in 
1 921-1 930 to 1 1 .40 per cent in 196 1-1 968. It increased from 2.56 
per cent in 1 892-1 900 to 3 .20 per cent in 1 901-1 9 1 0, and declin
ed in the subsequent decades to 2.60 per cent and 1 .90 per cent in 
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19 1 1-1920 and 1 92 1-1 930 respectively. In tbe period after Inde
pendence, l !U9-1 950 to 1 961-1968 within 20 years, the proportion 
-0f national income devoted to social and developmental expenditure 
increased by 1 83 per cent, while the proportion of administrative ser
vices in national income remained roughly the same at 1 per cent, not 
only in the post-Independence period, but also in the pre-Independence 
period. 

With respect to the growth of expenditure on various social and 
developmental services, it is found that, the proportion of national 
income devoted to education increased from 0. 1 8  per cent in 1 892-
1 900 to 1 . 8 1  in 1 96 1-66; while the proportion of national income 
spent on medical and public health increased from 0. 1 3  per cent to 
0.73 per cent during the same period. Similarly, the proportion of 
national income devoted to agriculture has increased from 0.05 per 
cent in 1 892-1 900 to 1 .05 per cent in 1 96 1 --66. With regard to 
irrigation, although there has been a decline in the proportion of 
national income devoted to irrigation charged to revenue over the 
period under review, there has been an iocrea&e, if the entire expendi
ture on irrigation charged to Revenue and Capital Accounts is taken 
into account. The proportion of national income spent on irrigation 
(Revenue and Capital Accounts) increased from 0.45 per cent in 
1 892- 1 900 to 0.68 per cent in 1 96 1-1 966. 

Debt Servicing 

During the period 1 872-1 880 to 1 96 1-1 968-the per capita 
·expenditure of Central Government on gross interest charges increased 
from 37 paise to Rs. 6 .56 in money terms (an increase of 1 700 per 
·cent) whereas it increased from Rs. 2 . 1 1 to Rs. 4.9 1 only in real terms 
(an increase of 1 3 3  per cent). 

As a proportion of national income and total tax revenue the 
total Debt Services reached the highest level during 1 93 1_'1 937 ;  
such an  increase never occurred either in  the British period or  in  the 
post-Independence period. Both the ratios had come down to the 
minimum during the decaae or 1 95 1-1 960, and moved upward dur
ing 1 96 1-1 965 . 

Nearly 1 .0 per cent of the national income wr�t out of the country 
by way of debt services upto 1 93 7 in the British period and above 0.5 
per cent during 1 96 1--65. 

However, throughout the period, (with the exception of the first 
two decades) a major portion of public debt was utilised for productive 
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purposes ( i.e. for creating interest yielding assets ) .  It is matter of 
gratification that the debt raised during the British period resulted in 
important asset formation-railways, post and telegraph, irrigation 
projects etc. 

The net burden on the community in terms of net debt services to 
national income was negligible. Surprisingly this ratio began increas
ing in recent years; unless some careful attempts are made to reduce 
the net debt services, the debt servicing may become burdensome in the 
years to come. 
Conclusions 

Government expenditure has grown at a faster rate than community 
output and the removal of "permanent inftuences"-population and 
price changes--bas not affected the secular growth. This is in line· 
with the Wagnerian doctrine. 

When examined during the s�orter periods, the time pattern of ex
penditure growth suggests that increase or decrease in community out
put bas no relevance whatsoever on· the growth of government expendi
ture. 

On the basis of the pattern of growth of -Government expenditure
in the United Kingdom, Germany and Japan, it is possible to form a 
thesis that the public expenditure cannot go on increasing at a faster 
rate than community output in real terms unendingly. Public sector 
may refuse to grow beyond a partJcular point. 

India spent about 2.5 per cent of her national income on Defence 
in the British period (except the years in which World Wars occurred) 
and 2 per cent from 1 950 to 1 962 and 4 per cent thereafter. After 
Independence, in a span of less than 20 years ( 1 950-1968 ) per capita 
expenditure on defence rose almost threefold and the proportion of 
national income spent on Defence almost doubled. 

With the lone exception of the decade 193 1-1 940, India spent a 
l ittle more than one per cent of her national income on Administrative 
Services dpring the whole period under review. Interestingly enough, 
the proportion has reached 1 .7 in the period 1 96 1-68 . Much of this 
increase was on account of expenditure on 'Police' and 'General Admi
nistration'. The explanation usually given in· the Explanatory Memo
randa of the Union Budgets that the increase on Police expenditure 
was due largely to border policing did not find much substance. For 
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,even after removing the expenditure on border policing, the police 
-expenditure increased· by 282 per cent during the period 1949-1965. 

The expenditure on social and developmental services as a pro• 
portion of national income varied from 1 .90 per cent in 1 92 1-1930 
to 1 1 .40 per cent in 1961-1968 .  In terms of correlation coefficient 
between national income and developmental expenditure, there had 
been a low positive correlation up to the commencement of World War 
II and a very_ high positive correlation in the period after Independence. 

Nearly one per cent of the national income went out of India by 
way of debt services up to 1 937 and about 0.5 per cent during 1 96 1-
1 965. However, throughout the period, under review-with the ex· 
ception of the first two decades-a major portion of public debt was 
utilised for productive purposes. 

The net burden on the community in terms of net debt services to 
national income was negligible. Surprisingly this ratio began increas· 
ing in recent years . Unless some attempts are made to reduce the 
net debt services, the debt services may become burdensome in the 
years to come. 

PUBLIC DEBT A ND ECONOMIC DEVELOPMENT IN INDIA by 
B . S. Sreekantaradhya (Sterling Publishers, New Delhi, 1 972 ) .  

The purpose of this study i s  to analyse the role of public borrowing 
in resources mobilisation for economic development and to examine 
the implications of mounting public indebtedness-internal and ex· 
ternal-for the Indian economy. In other words, the subject is to 
study the fiscal and monetary impact of the growing public indebted
ness in the context of the economic development of India. 
Public Debt and Economic Development 

Since the beginning of planning in India, the increasing outlay in the successive plans has necessitated increased recourse to borrowing by the Central and State Governments . Rupee loans of the Central Government have recorded a substantial rise, but as percentage of the total internal debt, they show a considerable decl ine. The scheme of borrowing with lottery features which was experimented by introducing the Prize Bond and Premium Prize Bond scheme failed to attract the investors and therefore the scheme has been dis�ontinued .  With greater publicity and improved sales techniques, the scheme should 
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have been continued as a means of attracting the genuine savings of 
the people. Market borrowing programmes under the Plans have 
been successful. Targets of market borrowing under each Plan- have 
been easily fulfilled and the growth of public debt has contributed to 
an increase in the rate of capital formation and has facilitated a higher 
rate of investment in the Indian economy. Government'� borrowing 
through treasury bills has risen substantially, but as a percentage of 
total debt its rise is not striking. Small savings movement as a means 
of tapping the genuine savings of the people has obviously a very 
important role to play in the scheme of mobilising resources for deve
lopment through borrowing. But the targets of small savings collec
tions have not been fulfilled under the Plans. Wliile there was a large 
shortfall in the earlier Plans, there was a relatively small shortfall in 
the collections from small savings under the Third Plan. This improve
ment was due to the requirement that for automobile registration. 
deposits should be kept with Post Office Savings Bank rather than com
mercial banks and not due to any substantial increase in the small 
savings collections as such. 

Public Debt since 1 95 1  

Since 1 95 1 , there has been a phenomenal increase in the internal 
public debt of India. The outstanding internal debt of the Government 
of India has increased by more than four times and that of the States 
by seventeen times (including loans from Centre) between 1 95 1 -52 and 
1969-70. The major part of the States' debt is in the form of inter
government debt. The total internal debt of the Government of India 
steadily increased from Rs. 2,469.53  crorcs at the end of March, 1 95 1  
to Rs. 3,082.75 crores at the end of March 1 956  and to Rs. 10,653 . 84 
crores at the end of March, 1 970. Borrowing by the Government or 
India and the State Governments has contributed considerably to solve 
the problems of mobilising financial resources for development. But 
for the success of the borrowing programmes, reliance on taxation and 
deficit financing would have been heavier for mobilising the financiaf 
resources. 

While public borrowing has been very helpful in mobilising re
sources for development, the resultant rise in public indebtedness has 
given rise to several problems associated with the growth of public 
debt in India. 

Public Debt and National Income 

The ratio of internal public debt to national income wu only 26.9 
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per cent in 1 95 1 .  It increased to 34.4 per cent in 1 956, 43.9 per cent 
in 1 96 1 ,  46.5 per cent in 1966 and declined to 40.5 per cent in 1 968.  
Including the ratio of external debt ( 19.0 per cent) the ratio of total 
outstanding public debt to national income amounted to 59.50 per cent 
at the end of 1 968. 

The ratio of internal public debt to national income in India is 
quite small compared to the ratio in most of the countries of the world. 
Economic history shows that some countries had public debt amount
ing to as much as twice their national income without any adverse 
effect on their economy. India's internal public debt at present amo• 
unts to only less than half of the national income. The magnitude of 
the debt in relation to the national income is quite small and there is 
no sign of over borrowing internally. The outstanding internal public 
debt is within the manageable limit. The faster growth of publ ic debt 
in relation to the growth of national income is indeed a matter of con
cern. But this should be treated as something inevitable in the early 
stages of economic development. The trend will be altered when the 
rate of investment on infra-structure will slow down as the economy 
reaches higher levels of development. It is absolutely necessary to 
speed up the rate of growth of the Indian economy from the point of 
view of making the burden of debt-servicing less onerous. If the tar
geted rate of growth of the economy cannot be achieved, the growing 
public debt will impose a heavy strain on the economy in future. 

Ratio of interest on internal debt to national income, the ratio of 
interest payment to tax revenue and the ratio of interest payment to 
public expenditure indicate that the present size of internal public debt 
is not imposing heavy budgetary strain. Some portion of the interest 
paid amounts to no real payment as it goes to the government and 
semi-government institutions. The ratio of debt services to tax reve
nue is quite high, but the rise in debt services has not obstructed the 
allocation of funds for other expenditures. The proportion of public 
expenditure ahsorbed by debt services has increased. But along with 
this, allocation of funds for other expenditures has also increased. 
Useful social expenditures has not been obstructed by the rise in debt 
services. 

Productive employment of the borrowed funds makes the burden
of puhlic debt less onerous. The liabilities of the government are ade
quately covered by the assets. But the public undertakings in which
the government has invested the borrowed funds are not yielding ade-
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.quate returns. The present trends in the working of public undertak
ings are highly unsatisfactory. Through efficient management and 
.appropriate price policy, the rate of return on the capital employed in 
public undertakings should be substantially raised. Securing adequate 
returns on the capital employed in the public undertakings is perhaps 
the best means of lessening the burden of debt-servicing. 

In the light of the above analysis it may be stated that the effect of 
the rapid increase in the internal public debt is not so alarming as to 
require the imposition of statutory limit on borrowing by the govern
ment. Parliament is already exercising de facto control over borrow
ing by the government and no real purpose would be served by fixing 
a l imit within which the government may borrow. In the context of 
planning for an expanding economy, what really matters is not the 
size of public debt as such, but how the public debt is managed. 
Management of Public Debt 

The most important objective of public debt management is to 
support the economic objective of 'development with stability . The 
loan operations should support and not disturb the objective of main
taining monetary stability. A study of the ownership pattern and 
maturity structure of India's public debt shows that the debt manage
ment techniques h�ve not supported the objective of maintaining mone
tary stability and they have instead disturbed monetary stability in the 
Indian economy. The growing public debt has an inflationary part of 
the consequences especially because the banking sector owns the major 
part of the government securities and the Treasury Bills and other 
short-term loans constitute a considerable portion of public debt. . 
Since the need for controlling inflation is paramount, it is necessary to 
lessen the dependence on the banking sector for government loans and 
rely more on individual investors and trusts and non-bank financial 
institutions. It is also necessary to reduce the volume of outstanding 
Treasury Bills by increasing the rate of converting them into dated 
securities. 
Rates of Interest 

There is a strong case for increasing the rates of interest on govern
ment loans and for rationalising the spread between the rates on the 
short and the long dated securities from the point of view of making 
investment in government securities more attractive. Besides other 
measures, offering higher interest rates is necessary to attract the genu
ine savings of the people to government loans. During the Fourth 
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Five-Year Plan, the government has to mobilise large amount of addi
tional resources to fill the uncovered gap in the financial resources of 
the Plan. The additional resources, according to the Planning Com
mission, are to be obtained through changes in taxation and pricing 
policies of public enterprises as well as through improvements in re
ceipts from small savings, Provident Fund contributions etc. The 
government can even fix a higher target of market borrowing and sue· 
cessfully borrow from the public by offering higher rates of interest. 
Increasing the _rates of interest on government loans will go a long way 
in facing the problem of finding additional financial resources during 
the Fourth Plan period. 

External Public Debt 

The new India came into being with a negligible amount of externaJ 
public debt. The increased export earnings during the Second World 
War period enabled India to redeem the external public debt and accu
mulate foreign exchange reserves. But after launching economic 
planning, the accumulated foreign exchange reserves were exhausted 
soon. In order to cover the investment gap and the balance of pay
ments gap, the Government of India has been forced to borrow ex
ternally on a large scale. The United States of America stands first 
among the foreign governments which have extended loans to the 
Government of India. Nearly half of India's external public debt is 
owned by the United States of America. Through several agencies the 
U.S. has supplied both soft and bard Joans. The U.K., U.S.S.R., 
Federal Republic of Germany, Japan and Canada are the other im
portant foreign Governments which have extended loans to the Gov• 
ernment of India. In addition- to the foreign governments, the World 
Bank and the International Development Association have contributed 
substantially to India's external public loans. As a result of heavy 
borrowing abroad, the outstanding external public debt of India has 
risen from a small amount of Rs. 49 crores at the end of March, 1 95 1  
to as much as Rs. 6, 1 40 crores at the end of March, 1 970. The phe
nomenal increase in external public debt has conferred certain bene
fits on the Indian economy and at the same time it has caused an in
crease in the burden of external debt servicing. 

Contribution of the external public debt to the economic devel?P· 
ment of the country should be taken into consideration while assessing 
the burden of external debt-servicing. Any quantitative measurement 
of the contribution of external loans to India's economic development 
is an elusive task. Nevertheless, a study of the purpose-wise utilisation 
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of o,t�M l�s shows the significance of the external a.sistance jn 
incr�& the proc:luctive capacity in t� IQ�ian economy. Contribu
tiQll of c:xternal loaps to � develol>Jllent of transport and communi
cations, particularly failways, ports, airways apd road transport aQd 
steel projecta, power and irription, machine tools and petroleum 
mdustrie& is quite significant, With greater efficiency in the manage
Dl�� of Ul'*' projects, their contribution to the ®velopment of the 
1.-dian economy could � further iPcreased. The siJnific!lllce of exter
nal ®bt lie• in the fact that it fimmces that �x�nditure wbich cannot 
� met by lhe co,intry's export earnings and makc;s higher rate invest
ment possible and thereby contributes to an increase in the productive 
capacity of the country. 

The; srowia.a extern.al publ� debt has created an external debt· 
awvicms problem of • �verc: nature. This is mainly because of the 
flc.i tbat tlJc iarm11 of JQlQla sv�h � rates of interest, repayment period 
IQld mQC:le pf J'Cl>�qt have pot been favourable to the Indian eco
fflUDY WIUQI iii atill in the early stage& of development. The indicator 
cl. the= dcil>t-aervicing burden, viz. the ratio of debt services to tax
revOQi,e, rJCJQ of cle.bt � to savings, tne ratio of debt services to 
gpan ell.11liap aiid the ratio qf d�t services to gross aid utilised in
cliclto dist t1le burd,-. of cxtc=mal debt servicing is very heavy. Since 
lt is incviwble to r� QQ �tornal aid at the present stage of India's 
�omic 4evel9p111,mt, f\lfther borrowing should be on liberal terms. 
lt ia gro�a that tbe lcmclhtJ copntries hav� recognised the need for 
SQfte� the teTITI$ of Joana. The Government of India should try to 
JOQUre l<tllN mi IDQJ'e liberlll tmns and to acquire the necessary debt
�cing c•pacity bJ promotlng exports, linking of debt services to 
e,:port-, unpon "1l>stituticm and more than �I by enlilfging the absorp
tive capacity Qf th1 Jn4iam �porny. 

The growing Internal public debt by itself need not be a matter or 
coneern. 

Tho mQuntlng exteqa_. p11blio Indebtedness .iso by i�Tf need not 
� a m,tter of alarm. 
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It is with regard to debt management that several defects and defi
ciencies have been noticed. This is true in respect of both internal 
and external public debt. 

It is nece55l'ay to recognise the fact that there is a case for a far 
more effective use of borrowed funds, both internal and external. 



RECENT LITERATURE OF PARLIAMENTARY INTEREST 
I BOOKS 

Barclay, G. St. J. : Commonwealth of Europe, Queenslands Press, 1 970. 
Bari, S. A. : Gandhi's Doctrine of Civil Resistance: New Delhi, Kalam

kar Prakashan, 1 97 1 .  
Black, Cyril E. and Falk, Richard A. Ed: The Future of the Interna

tional Legal Order, Princeton, New Jersey, Princeton University 
Press, 1 969-7 1 .  

The British Parliament, London, Reference Division, Central Office of 
1¢ormation, 1 97 1 .  

Cahn, Edmond : The Predicament of Democratic man, Bombay, Va
kils, Peffer and Simons (N.D. ) 

Canada : Federal Provincial Grants and the Spending Power of Par
liament : Government of Canada Working Paper on the Consti-
tution, Ottawa, 1 969. � 

Canada : Income Security and Social Services, Govemqient of Canada, 
Working Paper on the Constitution, Ottawa, 1 970. 

Chapman, Richard A and Dunsire, A. : Style . in . Administration : 
Reading in British Public Administration, London, George Allen 
and Unwin, 1 97 1 .  

Chinese Political Thought : Mao Tse-Tung and Liu Shao-Chi, The 
Hague, Martions Nijhoff, 1971 .  

Diamond, A. S. : Primitive Law, Past and Present, London, Methuen 
and Company, 1 97 1 .  

Fartyal, H, S. : Role of the Opposition in Indian Parliament, Allaha
bad, Chaitanya Publishing House, 1 97 1 .  

Fcjto, Francois : A History of the People's Democracies : Eastern 
Europe since Stalin ; by Daniel Weissbort, London, Pall Mall 
Press, 1 97 1 .  

Hartmann, Horst : Political Parties In India, Meerut, Meenakshi Pra
kashan, 1 97 1., 



Recent Literature of Parliamentary Itllerest 359 

Public Accounts Committee (Parliament of India) : 1 92 1-11-
Golden Jubilee Souvenir, New Delhi, 1971 .  

Joshi, S .  M. : Socialist Quest for the Right Path, Bombay, Sindu Pa� 
lications, 1971 .  

Korea, National Assembly : Selected Laws Governing National As
sembly of Repub/i{: of Korea : 1 97 1  Seoul, Data Compilation 
Section of Committee Bureau, 1971 ,  

Lipson, Leslie : The Democratic Civilization An Adoption, Bombay, 
Feffer and· Simons, (N.D. ) 

Matthews, E.J.T. and Oulton; A.D.M, : Legal aid and Advice under 
the Legal A id Acts 1 949-64, London, Butterworth&, 197 1 .  

Mehrotra, S .  R, : The Emergence of the Indian National Congrus, 
Delhi, Vikas Publications, 1 97 1 .  

The Monarchy in Britain, London, Reference Division, Central Office 
of Information, 1 97 1 .  

Nanda, B .  R .  ( Ed )  : Socialism in India, Delhi Vikas Publications, 
1 972. 

Narain, Iqbal : Twilight or Dawn : the Political change in India, Agra, 
Shivlal Agarwala and Company, 1 972. 

Neeraj : Nehru and Democracy in India, Delhi, Metropolitan 1972 .. 

Noorani, A.G. : India's Constitution and Politics, Bombay, Jaico Pu� 
lishing House, 1 970. 

Partridge, P.H. : Consent and Consensus, London, Pall Mall, 1 97 1 .  
Pathak, G. S. : Parliamentary Democracy, Bombay, Bhartiya Vidya 

Bhawan, 1 97 1 .  
Philippines, House of Represen,ative: Rules of the House of Repre

sentatives (adopted January 11, 1966 ) (and the) Constitution of 
Philippines, Manila, Republic of Philippines, Sixth Congress, 
1967. 

Lipset, Seymour Martin and Road, Earl : The Politics of Unreason : 
Right Wing Extremism in America, London, Heinemann, 1971 , 

Ouartim, Joao : Dictatorship and Armed Struggle in Brazil, London 
NLB, 1 971 .  

Rooke, Margaret Anne : Anarchy and Apathy : Student Unrest 1968-
70, London, Hamish Hamilton, 1 971 .  



36o Journal of Parliamentary Information 

Roy, M. N. The Future of Indian Politics, Calcutta, The Minerva 
Aaiociates, 1 972. 

The Secret Vysocany--Congress, Proceedings and documents of the 
ntraordinary Fourteenth Congress of the Communist Party of 
Czocboslovak.ia, 22, August, 1 96S London, Allen Lane, 'I'he 
Penguin Press, 1 97 1 .  

Selection of Decisions from the Chair, Illustrative of the Procedure of 
the House drawn from the 1 970 Sessions of the · Maharashtra 
Legislative Assembly Nagpur, Maharashtra Legislative Secretariat, 
Council ltall, 1 97 1 .  

Sham Lal, Mathur, Girish, Kothari, Rajni and Iqbal Narain : General · 
Elections-1 97 1  A Study, New Delhi, Pubtlcatiott!I Division, Mi
nistry of lnfonnation and Broadcasting, OoYemment of India, 
1 97 1 .  

Singhvi, L M . ,  Jain, S .  N., and Shankardass, R.K.P. (E.d. ) Law and 
the Commonwealth, Occaaional Papen for the Fourth Common
wealth Law Conference, N� Delhi 6th-1 3th January, 1 97 1 ,  
Delhi, National Publishing House, 1971 ,  

Sukhwal, B. L. : India: A Political Geo,raphy., Bombay, Allied, 1 97 1 . 

Tayar, Graham (Ed. )  : Personality and Power Studies in Political 
Acltievemmt, Londott, the Brltl11h Broadcuting Corporation, 
1 97 1 .  

Trudeau, Perre Elliot : A Canadian Charter of Human Rights, Ott1111•a, 
1 968. 

Vanloon, Richard J. and Whittington, Michael s. : The Canadia11 
Political System--EnvifOnmmt, Structure and Process, Torento, 
Mc-Oraw ltfll, 1971 . 

Wilding Norman W. and Laundy, Philip : An Encyclopaedia of Par• 
liament, ( 4fh Ed. ) London, Cassell ,  t 972. 

Il. REPOR.TS 

G&NE:IAL 

India, Law Commission : Forty-sixth Report on the Cotlltltution 
(Twemy. Fifth Amendment )  Bill, 1 97 1  . .  

India, President's Secretariat, Committee of Oovenldrs : R•port On the 
Role of Governors, 1 97 1 .  



RecenJ Literature of Parliamentary IHterut 36t 

A. PARLtAMENT 

Lok Sabha 
Committee on Goverruhent Assuatanccs, 1 97 1 -72, SecfJnd Rt·port , 

197 1 .  
Committee on Petitions : First Report ( 1 97 1 ) .  

Committee on Privileges : First Report (Fifth Lok Sabha) 1 97 1 .  
Joint Committee on offices of Profit : First Report ( 1 97 1 ) . 
Public Accounts Committee : Foutteenth Report (Action taken by 

Government on the Recommendations of the Pubi :c Accounts 
Committee contained in their I.1 2th Report (Fourth Lok Sabha ) 
on Appropriation Accounts ( Part I ) ,  1 967-68 and Audit Report 
(Part I ) ,  1 969 ( 1 97 1 ) . 

Committee on Subordinate Lesislation : Second Report ( 197 1 ) .  
RaJ,a Sabha 

Committee on Petitions : Twenty Ninth Report ( 1 97 1  ) .  
Committee on Subordinate Legislttiolt: Eleventh Report ( 1 97 1 ) . 

B. STATE Ll!OtSLATUlll!!I 
Aiwlhra htcil!da 

Vidhan Sabha, Committee on Subordinate Legislation : P/fth Report 
( 1 97 1  ) .  

General Administration Department : (Andhra St11te Administration 
Report, 1 969-70, 1 97 1 .  

Assam 
Vidhan Sabha, Committee on S"bordlnate Legislation : Seventheenth 

Report, 1 97 1 .  
Report of the ComptrfJlkr llnd A uditor GeMral of India for the year 

1 969-70 on the Government of A1sam ( 1 97 1  ) .  
Ribar 

Vidhan Parishad, Committet on Pl'i\li�: Report (Case of Shri K. 
p. Shrivatitne, Bk,ck Dimdopment Officdr, Sahebput .Kamal),  
1 970• 

Vidban Parlshad, Committee on Privileges : Report ( Casct of Shri B, 
Yadav, Ticket Collector) 1970. • 

• 1 n Hindi. 
-------------



362 Journal of Parliamentary Information 

Gajarat 
Department of Panchayat and Health : Annual Administration Re. 

port, 1 967-70 for the Directorate of Local Self Government and 
Municipalities in the State of Gujarat, 1 97 1 .  

General Administration Department (Coordination ) : Six Months of 
President's Rule in Gujarat, 1 97 1 .  

High Court : Report on the A dministration of Civil and Criminal Jus
tice in the State of Gujarat for the year 1968, ( 197 1 ) . 

State Financial Corporation : Eleventh Annual Report for 1 970-71 
( 1971 ) .  

Haryaa . 

Vidhan Sabha, Committee on Subordinate Legislation, 197 1 -72; 
Fourth Report, 1972. 

Bimacbal Pradesh 
Office of the Inspector-General of Police : Report on the Police Ad· 

ministration of Himachal Pradesh for the year 1970, 1 97 1 .  

Kenia 
India, Comptroller and Auditor General : Appropriation Accounts of 

the Government of Ker ala for the year 1 969·70, ( 1 97 1 ) . 
Vidhan Sabha : Business Advisory Committee : Thirteenth Report 

(Fourth Assembly) ( 1 97 1 ) .  
Vidhan Sabha, Committee o n  Privileges : Second Report (Fourth As

sembly) ( 1 97 1  ) . 
Vidhan Sabha, Committee on Subordinate Legislation, Third Report 

(Fourth Assembly) ( 1 97 1 ) .  
Mabanshtn 

Vidhan Sabha, Public Accounts Committee : Twentieth Report on the 
Appropriation Accounts of the Government of Maharashtra for 
the year 1969-70 and Audit Report thereon (Third Assembly) 
( 1 97 1  ) .  

Madhya Pradeah 
Vidhan Sabha, Committee on Government Assurances: Sixteenth Re

Port ( 4th Assembly) ( 1 97 1 ) • . 
Vidhan Sabha, Public Accounts Committee : Nintenth Report 

( 197 1 ) • . 



Recent Literature 01 Parliamentary lnter,st 363 

Manipar 
Vidhan Sabha, · India Comptroller and Auditor General : Report on 

the Government of Manipur for the year 1969-70 ( 1 97 1 ) ·  

Nagalud 

India, Comptroller and Auditor General : Report on the Governm• 
of Nagaland for the year 1969-70 ( 197 1 ) .  

Vidhan Sabha, Public Accounts Committee: Thirteenth Report on 
Appropriation Accounts for 1 968-69 and A udit Report for 1970, 
( 1 97 1 ) :  

Oriaa 

Department of Community Development and Panchayati Raj : An· 
nual Administration Report on the working of the Grama Pan
chayats in Orissa for the year 1 965-66 ( 197 1 ) . 

Vidhan Sabha, Public Accounts Committee, Second Report Regard• 
Ing Appropriation Accounts and Finance Accounts for 1968-69 
and the A udit Report for 1 970 relating to the Finance Depart· 
ment (Fifth Assembly) ( 197 1 ) .  

Public Accounts· Committee, First Report regarding Excess over Votetl 
Grt1nt.s and charged Appropriations (Fifth Assembly) ( 1971 ) . 

Rajaldum 
Vidhan Sabha, Public Accounts Committee : Fourteenth Repon 

(Fourth Assembly) ( 1 97 1  ) • .  
Vidhan Sabha, Committee on Petitions : Thirteenth Report (Fourth 

Assembly ) ( 1 97 1 )  • .  
Vidhan Sabha, Committee on  Public Undertakings : Thirteenth, 

Eighteenth and Nineteenth Reports on the Public Undertakings 
(Fourth Assembly) ( 1970-7 1 ) * . 

Tamil Nada 

Home Department : Report on the Administration of the Police of the 
Madras State for the year � 967, ( 1 97 1 ) .  

llural Development and Local Administration Department : Munici• 
Palities-General Administration of the District Municipalities 
in the Madras State for the year 1 965-66-Reviewed, 197 1 .  



j64 Journal of Parliamentary Information 

C. POREiGN 

llangla .,_ 
Proclamation of Independence dated 1 0th April, 1 97 1  Laws Conti

nuance Enforcement order and Letters of 1 5th October, 1 97 1  
from the Acting President ro: Recognition, 1 97 1 .  

United Klagdoa 

Jtarliament, House of Coltllilorts, Select Committee on l'rocedure, 1 970• 
7 1  : Minutes of the Further Proceedings, 1 97 1 .  

Parliament, Special Orders Conunittee of the House of Lords, 1 97 1 -
72 : First Report, 1 97 1 ,  

Law Refortn Cornrt1lttee : Eighttenth lf.eport, 1 91 t .  

11.S.A. 

National Conunission 011 Thct Cau1es and Prevention of Violenee : 
Crime, of Yiolen&e : A Staff Report for 1 969, ( 1 970) .  

National Commission Oft ltetorm at }'ederal Crirtdmd l..aw : Final Re• 
port, 1 97 1 .  

IJIIIIIII N...._. 

Advisory Committee on Adtninistrative ltrtd Budgetary Questions : 
First Report on the Budgll Blflm41es for the year, 1 972, 1 97 1 .  

Genital Alli\lbbly : Butl�t Ektimates for the Fltuutcial Ytor, 1 972 
and Information Annexes Vol, Ui, 1 9'7 1 .  

'1ellenll A!INtllbly: l'fllNl'n of C01tft,enus: Repon of tht Joint IM" 
pection Unit on United Nations documentation and mt tht Orga
nisation of the Proceedings of the General Assembly and its Main 
l,odies : note by Secretary-Geiwral ( 1 97 1  ) . 

United Nations Institute for Restarth and Trainl118 : FiltaMldt Re• 
port and Accounts for the year eruud 31st December 1 970 and 
Report of the Board of Auditors, ( 1 97 1 ) .  

m. Al.nCL:f!S 

General 

China enters the ONO by Bepin Beharl (Caravan, Oea:mber 1 ,  1 91 1  
pp. 1 1 - 12) . 

China and United Nations by Evan Luard (International Affairs, 
October 1 97 1 ,  pp. 729-44) .  



Recent Literature of Parliamentary Interest 36-' 

Fifty Years of Public Accounts Committee : The Guardian of ,,ublic 
Finance by Ashok Chanda ( Statesman, IDecember 4, 1971 ) . 

How Secular is Secular India? by V. R. Krishna Iyer (Illustrated 
Weekly of India, January 30, 1972 pp. 14-19). 

Reli&ion in Politics : A Comment, by Imtiaz Ahmed ( Economic.· and 
Political Weekly, 1anuary 8, 1971, pp. 81-1!6). 

Role of World Powers in Crisis of South Asia by Bhasker Prasad 
Mitra ·(Mainstream, January 8, 1972, pp. 31-32 & 41). 

Struggle for Dominance in Peking by Gargi Dutt (Mainstream, 1an• 
uary 8, 1972, pp. 11-12)· 

U.S.-China Detente and India's options by T. karki Hussain (Cu,.. 
rent Events, December, 1971, pp. 21-23, and 60). 

U.S. Gunboat Diplomacy in Indian Ocean (Socialist India, January, 
1972 pp. 7-9). 

Ceatre,&ate Relation, 

Governor as a Link between the Urtlon and the Slate by D.C. Jha 
(Journal of the Society for Study of State Governme14ts, July
December, 1971 pp. 313-26). 

Coatitatlon 

Constitution (25th) Amendment Bill : Why the Amendments to the 
Amendment? by krishna Kant (Natlondl Herold, Decen1ber 1, 
1971 )· 

Constitutional Amendments for Egalitarian Society by S. Mohan 
Kumaramartglam (lndlan and Foreitn Ifni�. January l ,  1972, 
pp. 9-10). 

Th• Constituent Assembly and the dovemor by P.O. 1<:aushik (lour• 
Ml of Society for Study of . Stlltt Gc,vernmenlt, July-!Ht:rm· 
ber, 1971, pp. 243-,6). 

Fundamental Righb elMWbero, by A, G, Nooram (0/linu>n, December, 
1971, pp. 8-10). 

The Ocmtrnor and Aartlcle 3,6, Problems and Cballenacs by Nalini 
Pant (Journal of the Socier, for Stlldy of Stste Goven4ment1, 
July-December 1971, pp. 294-3'12). 

Is the Constitution a hurdle to Orowth7 i,y K. N. Sivasubram11nian 
(The Financial Expre.r.r, February 16, 1972). 



366 Journal of Parliamentary Information 

The Twenty Fourth Constitutional Amendment-A Critical Review 
by K. C. Markandan (Parliamentary Studies, December, 1971 ,  
pp. 1 1-16) .  

Twenty-Fifth Amendment and After by N. G. Goray (National Her
ald, December 4, 1 97 1 ) .  

Twenty-Fifth Amendment and Social Need by R· K .  Nayak (National 
Herald, January 1 3, and 14,  1 972 ) . 

Democracy 
Direct Democracy-A Study of the American Referendum by Pene� 

lope J. Gazey (Parliamentary Affairs, Spring, 1 97 1 ,  pp. 123-39) .  
Intelligentsia in a Democracy by N. N. Sacbdeva ( United Asia, July

August, 1 97 1 ,  pp. 229-32 ) .  
Elections 

Assembly Elections by K- Naryanan (National Herald, January 3, 
1 972 ) .  

New Steps for Free, Fair Elections /Jy S .  P .  Sen-Varma (Free Press 
Journal, January 1 9, 1 972 ) .  

U.S. Presidential Election : Th e  Candidates and the Issues by Warren 
w. Unna (Statesman February 1 ,  1972 ) .  

Govemon 

The Constituent Assembly and the Governor by P. D. Kaushik (Jour
nal of the Society for Study of- State Governments, July-Decem
ber, 1 971 ,  pp. 243-56) .  

The Governor and Article 3'56 : Problems and Challenges by Nalini 
Pant (Journal of the Society for Study of State Governments, 
July-December, 1971 , pp. 294-3 1 2 ) .  

The Governor i n  Coalition Politics : A Continuing Debate on bis Role 
Identification in the Indian Federal System by Haridwar Rai and 
Jawahar Lal Pandey (Journal of Society for Study of State Go
vernments, July-December, 1 97 1 ,  PP· 273-93 ) .  

Governor as a link between the Union and the State by D. C. Jba 
(Journal of the Society for Study of State Governments, July 

December 1 97 1 , pp. 3 1 3-26 ) .  

The Governor-A Titular Head? by S. M. Sayeed (Parliamentary · 
Studiea, December, 1 97 1 ,  pp. 21-26) ,  



Recent Literature of Parliamentary Interest 367 

Governor's Power to dismiss the Chief Minister by Mahinder Singh 
Dahiya (Journal of the Society for Study of State Gover1t111ents 
July-December, 1971  pp. 327-34) .  

Guidelines for the Governors by  K.  V .  Rao (Journal of the Society for 
Study of State Governments, July-December, 1 97 1 ,  pp. 335-8 3 ) .  

The Office of the Governor i n  Pre-Independent India by Haridwar Rai 
and Jawahar Lal Pandey (Journal of the Society for Study of 
State ,Governments, July-December, 1 971 , pp. 2 19-42) . 

Goftl'Dlllellt 
Politics of Coalition in India : A Theoretical Analysis by Pashupati 

N. Iyer (Indian Journal of Sociology September, 1 97 1 ,  pp. 1 37-
66) . 

Law 
Criminal Law : Need for Radial Reform by H. R. Gokhale (Social 

Welfare, December 1 97 1 ,  p. 3 ) .  
Islamic Personal Law-Pros and Cons by Joseph Minattur (Nationa} 

Herald, February 2, 1 972) ·  
The Jurisprudence of Ombudsmen by Geoffery Samer (Public Admi

nistration (Australia ) September, 1 97 1  ) .  
Prevention of Crime : Role of the Society by V. V. Giri (Social Wei• 

fare, December 197 1 ,  pp. 1 - 2 ) . 
Problems of Adoption in India : Need for an all-India Act, by 

Savitri M. R. Sachdev (Social Welfare, December 1 97 1 ,  pp. 1 0-
1 2 ) .  

The Supreme Court of India by K, Subba Rao (Eastern Journal of 
International Law, January, 1 972, pp. 287-3 1 0) . 

Parllament 

Parliamentary Control over Public Finances by R. R. Moraka ( Young 
Indian, First Annual, December, 1 97 1 ,  pp. 1 1 5-1 1 8 ) .  

Prelates i n  Parliament by Gavin Drewry and Jenny Brock (Parlia
mentary Afjairs, Summer, 1 97 1 , pp. 222-50 ) .  

PoHtical Parties 

The C.P.I. : A Communist Party in Action by A. G. Noorani (Opin
ion, November 30, 1 97 1 ,  pp, 8-1 1 ) ·  



368 Jourfl(ll of Parliamentary Information 

China's New Diplomacy (Problems of Communism, November-Decem
ber, 1 97 1 , pp. 1-32) . 

Leninin and Maoism : Some Populist Perspectives on Marxism and 
Leninism in China by Maurice Meisner (Strategic Digest, 
August, 1 97 1 ,  pp. 20-5 l ) .  

Public Administration 
Administrative Refonn by S. Bhoothalingam ( The $tatesm,m, February 

1 7, 1 972) . 
Cost Analysis in Educational Administl'11tion by C. B· Padmanabhan, 

( Yojana, November 28, 1 97 1 , pp. 1 1 - 1 2 ) .  

India 1Sl7 1  : Law and Iuatice by L .  M .  Singbvi (Seminar, January, 
1 972, pp. 69-73 ) . 

Islamic Personal Law-Pros and Cons by Joseph Minattur(National 
Herald, February 2, 1 972 ) , 

Judiciary and the Federal System by M. Saleem I<idwai ( Parliamenta,y 
Studies, January 1 972, pp. 1 4-1 7 ) .  

The Jurisprudence of Ombudsmen by Geoffrey Samer (Public A dmi
nistration (Australia ) ,  September 1 97 1 ,  pp. 21 1-28 ) . 

11le Lokpal: An Indian Ombudsman, I, II and III by Bishwanatb 
Singh (Sunday Searchlight, December 5, 6 and 8, 1 97 1 ) .  

Polico Reforms by Shanti Pradsad ( Hindustan Times, Jpnuary 2 1 , 
1 972 ) .  

Prob1-ns of Educational Administration by C. B. Cultor (Public Ad� 
ministration (Australia ) ,  September, 1 97 1  pp. 201-209) . 

On Remodelling Panchayat Raj by R. N. Haldipur (Communily De
wlopmcnt and Panchayati Raj Digest October, 1 97 1 ,  pp. 74-
85 ) .  

Smaller States for Efficient Administration by M .  Chenoa Reddi 
( Young Indian, February 10, 1 972, PP· 1 1 - 1 2 ) .  

TIie Upper Chamber in the Indian States by Srivastava (ParHamentary 
Stu4iea, December, 1 97 1 ,  pp. 1 7-20) .  
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Age Composition and Occupational pattern of Members of Fifth Lot 
Sat,ha* 

The following Table.,; show the age composition and prior occupa
tions of Members of the Fifth Lok Sabha as well as the number of 
women Members. These particulars are based on the intonnatlon 
contained in Lok Sabha Who's Who, 1 97 1 . 

The ages taken in this compilation are as on March 1 9, 1971 ,  tbo 
date of the first sitting of the Fifth Lok Sabha. The age groups are 
divided into intervals of 5 years for the sake of convenienCJ. Details 
of age groups, occupations and number of womO]l Member$ for the 
First, Second, Third and Fourth Lok Sabhas have al� been included 
in these Tables for ready reference-

•Prepared by the Library, Reference and Information Servlce of the
Lok Sabha Secretarial 
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TABLE NO. 1 .  

Stat,_,,, WJrW/1 tM distribution fl/ Mmi"bers of Pffila Lok Sabl,t, b.)I Age-Gt-onp , 
(Ag, of Election• to Lok Sabha) 

Age GrOUPs No. of 
Memben 

25-30 Ycan I6 

31-35 Yean 27 

36--.4<> Years 62 

41.....,.s Yean 73 
46-SO Ycan 98 

sx-ss Yean 92 

56-60 Years S7 
61-65 Years 35 

66-70 Ycan 2S 
71--75 Years 9 
76-80 Years a 

sx-ss Yean I 
••TOTAL 497 

Total No. of ICltl 521 

•Date of the 1lnt alttlnl of the J'lfth Lok Sa1lba, I.& Karcb 19, 1971, h� 
been taken Into account for thil plU'l)OH. 

• •The total indicate, onl:, thOH Members who supplied the Information. 



TABLE NO. 2. 

Statement l"°'1Jing ·rlu dutribution of Member, of Pirtt Loi, Sabha, Seeond Lo1r 
Sabha' Third Lo1r Sabha, Poin"th Lo1r Sabha, and Pifrh Lo1r Sablia by 

Age-Groups• 

Age Groups 

25-30 years 

3 1-35 years 

36--.40 yeaa s 

41-45 years 

46-50 years 

, 1-.55 yea1 s 

jtl-60 years 

-61-65 years 

�o yea111 

71---75 yea1 s  

76-80 yeau 

:lh--85 years 

.. ToTAL 

Total No. of seats 

First 
Lok 

Sabha 

28 

.54 
.58 

68 

74 

93 

47 
29 
10 

499 

No. of Members 

Second 
Lot 

Sabha 

13 
60 

91 

71 

12 

4 

500 

Third 
Lot 

Sabha 

I I  

34 
64 

79 

73 
69 
.58 

.58 

21 

6 

415 

503 

Fourth 
Lok 

Sabha 

21 

38 

65 

84 
85 

69 

S4 

39 
25 

IO 

2 

493 
523 

Fifth 
Lot 

Sabha 

16 

27 

6a 

73 

98 

91 
S7 

3S 
25 

9 
a 

497 

•Date ;Of the :first sittln( of the Lok Sabha has been taken into account 
tor the purpose. 

• "The total indicates only those Members who supplied the informatim. 
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TABLES NO. 3 
S111umm1 S1i1N1l1itw rise durriburion of MnttHF1 ,i.cup to R/rli Lole S1161ia 

by their prior 0-pation• 

Number Perc:entaac 
of Prior Occupation 

I, Cultlvaton & Landholden 

2. Polit ical & Social Worken 

3, Lawycn 

4, Traders & Industrialists 

s. Teachers & Educationists 

6, Journali1t1 and Writera 

7, Civil & Military Service . 

8, Medical Practitioners 

9, Engineers, Architect• and Technologists 

10 .  Former Rulers 

I I ,  Religious MiBBionarics 

12. Industrial workers 

13 , Artists 

Total No. of ecata 

Mcmben 

176 

9:z 

93 

39 

36 

30 

I :Z  

I I  

s 

:z 

497 

S2I 

to 
total 

3S ' 4 

18 · 9 

18 • 8" 

8 ·o  

7 ' 0 

S · 9· 

2 '  2' 

2 ' 2  

I · O-

0 ' 2  

0· 4, 

100· 00 

• Some Members had more than one prior occupation. For the sake of 
this table, however, the profession which appeared predominant in the 
Members career bu been taken into account. 

• *The total indicates only those Members who supplied the information 
about their prior occupation. 
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TABLE NO. 4 
:.,ar, mmt shOrffi,g thB Priar Occupa1ion of M,ffth,rs of the First, Seco,,,l, Tldri, 

Fortrth and Pi/th Loft Sa61,as 
Pmmlt1l' to tlN toral · ·------- ------------------------

J, Lawyen, 

a. Agric:ulturists 

3 . Tradcn & Industriali11& 

4. Civi l &  Military Service. 

5· Medical Practiti<>ncn . 

6 . Tf'achers, ct c. 

7. Joumal ists & Writcn 

8. Fonner Rulen 

I . Cultivaton and Lanc:!holdcn 

z. Political & Social Worlcera 

3 . Lawyers 

4· Traders & Industrialists 

5 . Tcachen & Educationists 

6, Journalists & Writers 
7, Civil & Military Service 
8 • Medical Practitionen . 
9 .  Ena'neers, Architects and Technologists  

JO. Fonner Rulers 
11 · Religious Minionarics 
12.  Industrial Workers 
13. Artists 

373 

Third 
Lolc 
Sabha 

27 ·4  
18 , 7 

24 · 5 
10 , 3 

5 , 8 

5 .8 

0 . 9 

3 · 0  

0 .9 
2 , J  

0 , 2  
0 , 2  

First 
Lok 
Sabha 

3 5 . 6 
22 •4 
J2 ,0  

3 · 7 

4 ·9 

9 · 9 

J .  J 

Fourth 
Lolc 

Sabha 

30. 6 

22 • 9 

I7 • 5 
7 · 7 
6 - 5 

4 . 8 

3 ·2 

2 , 8  

J , 4 
I · 4 

0 , 8  
0 , 2  

0 , 2  

ScCOlld 
Lolc 

Sabha 

JO ,:I  

4 ,0 

3 . 5 
1 1 • 3 

JO ,:I  

1 ·4 

Fifth 
Lok 

Sabha 

3 5 · 4 
18 ,9 

18 - 8  

8 ,0 

7 .0 

S · 9  

J ,O  

0 '2  



TABLE NO. 5 
Statfflllnl lhowint the ,..,mb,r of Wo111111 Members elected 10 First, Second, 

Third, Fourth and Fifth Lok Sabhas 

First Lok Sabha 

Second Lok Sabha 

Third Lok Sabha 

Fourth Lok Sabha 

Fifth Lok Sabha 

. � . " , .. 

Total 
No. of 
Seats 

499 

soo 

503 

523 

52 1 

No.of Percentage 
Women to the 

Members total 

22 4 · 4  

27 S · 4  

34 6 , 7 
3 I  S · 9 

22 4 · 2 



APPENDICES 
I. Statement showing the work transacted by the Lok Sabha 

during the period 1 st October to 3 1 st IDecember, 1 97 1 .  

JI. Statement showing the work transacted by Rajya Sabha 
during the period 1 st October to 3 1 st IDecember, 1 97 1 .  

III . Statement showing the activities of the State Legislatures 
. during the period 1 st October to 3 1 st December, 1 97 1 .  

IV. List of Bills passed by the Houses of Parlaiment and assented 
to by the President during the period 1 st October to 3 1 st 
December, 1 97 1 .  

V. List of Bills passed by State Legislatures during the period 
1 st October to 3 1 st December, 1 97 1 .  

VI, Ordinances issued by the Central and State Governments dur
ing the period 1 st October to 3 1 st December, 1 97 1 .  

VU.  Party Position i n  Parl iament and State Legislatures : 

A. ( i )  Lok Sabha ( State-wise ) .  

( i i ) Lok Sabha (Party-wise ) .  

B .  ( i ) Rajya Sabha ( State-wise ) ,  

( ii )  Rajya Sabha (Party-wise) . 

C. State Legislative Assemblies. 
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APPENDIX I 

�tat,ment •/rowl'nti ti# aior.t tran.rc� 6y Lolc Sab/tll dllring ti# Perwd October 111 to 
Dclt:mber J lit, 1971 

Period of the Session-November, 15 to Oec:e1nber 23, 1971 

,2, Nmnber of meetings held-3 1 

·3, Total nmnber of 1ittin1 hour-156 houn and 2 1  minutes 

-4. Number of divisions held-29 

:S, GoVBIINMIINT BILLS : 

(1) Pending at the commencement of the session 
(a) Introduced 
(in) Laid on the Table a passed II)· f.a,jya Sabha 

42 

' 
(i!J) Retumed by Raj:,a Sabha witll 1 ny amendment/reoommtnd•· 

tion and laid on the Table , .J 1 

(v) Referred to Select Committee 
('DI) Referred to Joint Committee , 1 NIL 

(ui1) Reported by Select Commit\11 NIL 

(via) Reported by Joint Commitlrt NIL 

(ix) o:scussed 
(x) Passed , 47 
(xi) Withdrawn 

(xii) Neptived 
,(xiii) Part-di1cu1sed 
, (xiv) Discussion po1tponed 
(xr,) Returned by Rajya Sabha without 111y recommendation 

(xr11) M ,tion for c:,nc:urrence to refer the Bil l  to Joint Committee 
adopted 

,(1n1n) Pending 11 the end of the 1e11ion 
,6, PRIVATE Ml!MBl!RS' BILLS : 

NIL 
NIL 
NIL 
NIL 

9 

NIL 
8 

<•) Pending at the commencement of the sessi,n 59 

(i,) lutroducod 16 

, {iu) Laid on the Table as passed by Rajya Sabha NIL 
(i,,) Returned by Rljya Sabha with 111y amendment and laid on •lie 

Table . . , • , , , , , , NIL 

, (t1) Reported by Joint ,Committcc , NIL 
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378 Appendices 

(tit) D!scu,sed 
( rii1) Passed 
(WI) Withdrawn 

(IX) Neptived 
(x) Circulated for elicit ing opinion 
(Xt) Part-discussed 

(xii) Discussion postponed 
(,a'it) Motion for c:rculation of Bill neptived 
(.xi11) Referred to Select Committee • 
(xv) Removed from the Register of Pending B:tls 

(.xw) Pending at the end of the session 

7. NUMBBII OF DISCUSSION HELD UNDBII RULi! 193 : 
(Matters of Urgent Public Importance) 

(i) Notices received 
(ii) Admitted 
(iit) Discuss!on held 

8 .  NUMBER OF STATBMl!NTS MADI! tml>IIR RULB 197 : 
(Cal ling-attention to matters of urgent pub!c importance) 

Statement made by Min'sters 

9. H,tr-an-hour di1CU11ion held 

10. STATUTORY RESOLUTIONS : 

(1) Notices received 
(it) Admitted 

(ii,.) Moved 
(iv) Adopted 
(v) Negatived 

(flt) Withdrawn 

J I .  Go\l!IINMl!NT RlsoLUTIONS : 

(t) Notices received 
(i1) Admitted 

(iii) Moved 
(iv) Adopted 

12. PRlvATB MBMBBRS' Rl!aoLUT1oNS: 

(t) Received 
(it) Admitted 

(iii) Discuned 

J 
NIL 
NIL 

2 
NIL 

llllL 
NIL 
NIL 
Nill 

73 

2 

13 

I 

58 
14. 
13 
8 

s 
NIL 

I 
I 

6-
s 



(ifl) Withdrawn 
(fl) Neptived 

(fll) Adopted 
( vii) Part-disCIISICd 

(aw) Discussion postponed 

I3 , GoVIIIINMIINT MDTIONS : 

(1) Notices received 
(ii) Admitted 
(iii) Moved 
(ifl) Adopted 
(fl) Part DiSC1188ed 

Appendices 

•(Substitute ml'ltion a.iopteJ) 

14. PRIVATB MIIMBBIIS' MoTIONS : 

(i) Received 

(ii) Admitted 
(iii) Moved 
(s'fl) Adopted 
(fl) Discussed 

(fli') Negatived 
(fin) Part-diacuued 

(fliii) WithdRwn 

IS, MonoNS Rt. MoDIPICATION oP STATUTOltY RVLB : 

(1) Received 
(ii) Admitted 

(iii) Moved 
(ifl) Adopted 
(fl) Negatived 
(fll) Withdrawn 
(flil) Plirt-disc:usacd 

16. Number of Parl 'amentarY Committees created, if any, durin1 the 
se11ion . . • • , , · 

17. Total number of Vi1itor's Paaaes iuued during the 1C11ion 

NIL 
:a 

NIL 

NIL 

s 
s 
3 
,.. 

NIL 

7 1  
1 7  
:a 

NIL 
:a 
a 

NIL 
NIL 

NIL 

NIL 
NIL 

NIL 
16,88 1 

1P .  Maxlmum number of Visitor's Panet inued on any 1i11a)e day, and , 12 1 1  
date on wh'ch issued . . . . . . • . on 3- za-1971 

19, NVMBmt OP ADJOURNMBNT MOTIONS : 

(i ) Brou,ht before the House , 

(ii) Admitted llnd dipc:uned 
} NIL. 



Appendices 38o 

C iH) 9 1rr: !  i, vi:w of a:lio·unm,nt Motion aJmitted on the subject, Nil 
{iv) Consent withheld by Speaker outaide the House • 31 
(v) C ns:nt given by S p �aker biat leave not sranted by House Ni l ,  

-:20, TOTAL NUMBER OP QUBSTIONS A.l>MITTBD 

W �ed . ffl 

(ii) Unstirred (Including Starred Questions converted as Unstarred 
Questions) : 2,765 

(iii) Short-notice Questions 
tlater on withdrawn ) 

;.21, NUMBER OP RIIPoRTS OP VARIOUS PARLIAMENTARY CoMMITTIBS PRBSINTl!D 
TO THI! Los: SABHA 

(i) Estimates Committee 6 

(ii) Public Accounts Committee 16  

(iii) Committee on Public Undertakinp 10 

( iv) Business Advisory Committee , 3 

(v) Committee on Absence of Mem�ers from the sittinss of the House, , Nil, 

(vi) Committee on Subordinate LeJislation I 

(vii) Committee on Petitions I 

.(viii) Committee of Privileses I 

(ix) Committee on Private Members Bills and Resolutions 

(x) Committee on Government A11urances I 

(xi) Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes • , • • , • • • 6 

(xii) Joint Committee on Offices of Profit 

•{xii i )  Rules Committee Nil 

·{xiv) Committee on the conduct of a Member during President's Addreu. 

(xv) Joint Co:nmittee on salaries and Allowances of Membera nf Parlia-
ment. 1 

(xvi) Committee on Subordinate Legislation, 

{xvii) Joint Committee on offices ofProfttJ • 

· 112. Niamb:r of Mem!>�rs granted leave of absence 

·2_3, Pet itions pr_esented 

Nil 

Nil 



Appendices 

:z4. NBw MIIMIIIRS SWORN IN :-

"SI .  
No. Name of Member and Con1tit11ency 

1 . Shri C. Subramaniam 
[Krishnagiri -Tamil Nadu] 

:z. Shri Moh'°raj Kalingarayar 
[Pollachi-Tamil Nldu] 

25. OBITUARY R.EPIIRENCBS MADI! JN THB HOUSE 

"SI.  Name and Particulars of Members 
"N o .  

1 .  Shri K .  Madhava Menon Member ofConstitutent Assembly 

38I 

Date of 
taking 

Oath 

1 5- 1 1 - 1971 

Date on 
which 

Reference 
made 

r s- 1 1 - 1971 

-:z. Shri Hafiz Mohaml"l\ad Ghzanfarulla Member of the Central Le9isla-
tive Anembly • • . • • . • . . • 1 5-1 1- 1971 

']. Dr. Syed Mahmud Member of First and Second Lok Sabha. 15-1 1-1971 

4 . Shri P. T. Punn00&e Member of First and Second Lok Sabha . . is- 1 1-1971 

-s. Shri K. Kelappan Member ofFirat Lok Sabha. 1 5-1 1- 1971 

6. Shri Mahendra Majhi Member of Third and Fourth Lok Sabha. 1 5· 1 1 · 197 I 

1. Shrl Yashpal Singh Member of Third and Fourth Lok Sabha. , s- 1 1-1971 
8. Shri Rajendra Kohar Member of Third Lok Sabha 29- 1 1 - 1971 

9. Shri G.M. Sadiq Chief Minister ofJammu & Kashmir 1 3-1 1 - 1971 

-.ro. Shri Bhagwandin Misra Member of Second Lok Sabha. 1 3-1 1- 1971 



AP!»BNDIX U 

Sia,.,,..,., s"'1winl rhe roork Tr-1,d :luriltt th, 78th Sanon of Rajya Sallh2 

1 . Period of the aeasion-

2. N umber ofmeetlnp held 

3. Total number of sittina hours-

4, Number of divisions he{d-
GoVBRNMBNT BU.LS 

November 15, 1971 to D-mber,24, 1971 .  

3 1, 

1 58 hn. 39 Minutes 

(i) Pending at the commencement of the aea1ion, , ! 
(ii) . Introduced . 7 

(iii) Laid on the Table as passed by Lok Sabha 44 
(iv) Re-turned by Lok Sabha with any amendment/recommendation and 

laid on the Table , . . , , . , , . Nil 
(v) Referred to Select Committee Nil 

(vi) Referred to Joint Committee . Nil 
(vii) Reported by ScJ� Committee , Nil 
(viii) Reported by Joint Committee • Nil 
(ix) Discusaed , Nil 
(x) Passed Nil 

(xi) Withdrawn Nil 
(xii) Negatived . Nil 
(xiii) Part-discussed Nil 
(xiv) R eturned by Lok Sabha witlwut any recommendation Nil 
(xv) Discus..ion poswoned . Ni i  
(xvi) Pending at  the end of the session I S  
6 ,  PRIVATE M!MBBRS' BILLS : 

(i) Pendina at the commencement of the session . 66 
(ii) Introduced 3 

fiii) Laid on the Table as paued by Lok Sabha • Ni£ 
(iv) Returned by Lok Sabha with any amendment and laid on the Table. NII 
(v) Reported by Joint Committee Nil 

(vi) Diacu11ed , 3 
(vii) Pl88ed Nil 

(vi i i) Withdrawn 3 

1 
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·(ix) Nept ived 
(x) Circulated for eliciting opinion 
"(xi) Part-di1cusaed 
(xii) Dl1cuuion poatpOl!fd 

, (xiii) Motion for circulation of Bill negatived 
(xiv) Refened to Select Committee 
(xv) Pending at the end oftbe aesalon 

· 7. NUMBBR OP DISCUSSIONS HBLD UNDIR RUUS76 : 
(Matten of Urpnt Public Importance) 

(i) Notices received 
(ii) Admitted , 

(iii) Discussion held 

'.:S, NUMBIIR OP STATIIMBNTS M,\DB UNDIR RULB 18o:  
(Cllling attention to mstters of urgent public importance ) 
Statements made by Ministers 

·"9. Half-an-hour discussions held 

IO, STATUTORY RBsoLUTIONS : 

( i) Notices received . 

(a i) Admitted 

.(i i i) Moved 
(iv) Adopted 

(v) Negatived 

fvi) Withdrawn 
• I I .  00 1BRNMBNT Rl!soLUTIONS : 

f i) Notices received 
(ii) Admitted 

(ii i) Moved 
(iv) Adopted 

12 .  PRIVATE MBMBIRS' ReSOLUTIONS : 
(i) Rc:vceived 
(ii) Admitted 

·(ii i) Discussed 
(iv) Withdrawn . 
(v) Ncptived 

(vi) Adopted 
(vi) Part-discussed 

·<viii) Discussion postponed 

Nil 

Nil 
NII 
Nil 
65 

35 
4 
3 

13 

14  

13 
7 
6 

N i t  

I 

10 
10 

2 (1 withdrawn, 
Ni l 
Nil 
Nil 
Nil 
Nil 



, 3 . OOVBRNM!NT MoTIONS : 

Ci) Notica received 

(ii) Admitted 

fiii) Moved 

{iv) Adopted 

(v) Part-disCUlsed 

14. PRIVATI MBMJIBRS' MOTIONS : 
Ci) Received 

(ii) Admined 
(iii) Moved 
(Iv) Adopted 
( v) Part-discussed 
(vi) Negatived 

(vii) Withdrawn 

1 5. MOTIONS RB.JARDING MODIFICATION OP STATUTORY RULi! : 

(i) Received 

C i i) Admitted 

(iii) Moved 

(iv) Ado(lted 

(v) Negatived 

(vi) Withdrawn . 
(vii) Part-di1cu11ed 

3' 

3·. 

r 

• Nit. 

Nn 

1i 
4S. 

1 

Nil 
Ni l 
Nil 
N ii  

1 

Nil 

J 
1 6. Number of Parl iamentary Committees creat,,d, if any, during the sca1ion Nil 

17. Total number of Visitor,' Pu,.,. issued durinc the ses1ion 3795 
18 .  Muimum number of Visiton' Passes iuued on any single day, and date 

on whichiuued. • . . . . , . . . 2 14 

1 9. NuMBBR OP MOTION POR PAPBRS UNDlllRULB 167 : 

(i) Broucht before the House 

(ii) Admitted and diacusaed 

ao. TOTAL NuMaD <'P QUBSTIONS ADMITTm : 

(25-1 1 -71:):• 

i Nil 
J 

(i) Starred 449' 
(1i) Unetur�d ( including Starred Questions converted aa Unstured 

Quationa) IOIC> 
C iii) Short-notice Question, I :  



Appendices 

a1 . NUMBBll OP RIIPOIITS OP VARIOUS PAJU.IAMENTAJIY COMMITTI!l!S PltBSBNTID TO{ 
LAID ON THI T ABLB OP THI RA)YA SABHA : 

(i) Public Accounts Committee 
(ii) Committee- on Public Undenakings 

(iii) :Business Advisory Committee Nit. 
(iv) Committee on Subordinate Ltgialation 
(v) Comm,ttee on Pet.tiona, 
(vi) Committee of Privileges Nil  

((vii) Committee on the Welfare of  Scheduled Castes and Scheduled Tribes. 6-
(viii) Joint Committee on Offices of Profit r 
(ix) Rules Commit tee Nil• 
(::) Committee on Subol dinate L,gislatir n  I ·  
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APP&iDn IV 
Lill of Bilb ptlflld 6.Y t� Hou,11 of Pdrliairmtl and -,e41 to 6,y IA, P,,rilnt 

tlrm,,. th, p,riod Octobtr 1, 197 1  IO Decffllb,r 31, 1971 

Serial 
No. 

a 

Title of Bill 

1 The Constitution (Twenty-fourth Allleadment) Bill, J971 

a The PreventiOD of Food AdultcratiOD (Amendment) Bill, 1971 

3 The Defence of India Bill, 1971 

4 The International AiJ'PC)rtl Authority Bill, 1971 • 

5 The Stamp and &cite Dutiea (Amendment) BiB, 1'71 

6 The Industrial Dispatea (Amendff'ellt) Bil, 1971 

7 The Railway Paaeeqer 'Paret Bill, 1971 

8 The Tu: on Postal Articles Bill, 1971 

9 The Inbmfi Air Travel T.u: Bill, 1971 

10 The Air Corporations (Amendment) Bill, 1971 

11 The Bmeraency Rhb (Goods) lna'llrllDee Bill, 1971 

1a The Bmeraency Risks {Undertublp) lnaUIIIDce Bill, 1971 

13 The Small Coins (Offences) Bill, 1971 

14 The Forward Contract• (Rqulation) Amendment Bill, 1971 

15 The O>al Belri� Areas (Acquisition 1111d Dnelopment) Amend· 
ment 111d Validation Bill, 1971 . • • • , · 

16 The Arma (Amendment) Bill, 1971 , 

17 The Comptre>ller and Allditor-Gcneral'• (Dutiea, Powers and Condi• 
tiom of Service) Bill, 1971 • • • • • • • 

18 The Visva-Bharati (Amendment) Bill, 1971 

19 The Appropriation (Railways) No, 3 Bill, 1971 

ao The Naval and Aircraft Prize Bill, 1971 

a1  The Appiopriation (No. 4) Bill, 1971 

2a The ranjab Appropriation (No. a) Bill, 1971 

23 The Companiea (Surclwae on 1DC01De-tu:) Bill. 1971 • ., 
---- · 

393 

Date .r Anent 
by the 

Preaident 

3 

s-u- 197 1 

30- 1 1- 1971 

4- 12- 1971 

8- 1:a-1971 

8-1:a-1971 

8-1a-1971 

9-1:a- 1971 

9- r:a- 1971 

9-1.a- 1971 

9- 1:a- 1971 

10-12- 1971 

10-12- 1971 

l l• l:1• 1971 

n- rz- 1971 

1,- 12- 1971 

IS• IZ•I971 

15- rz- 1971 

16-rz-1971 

18- rz-1971 

18- 12- 1971 
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I 2 3 

24 � Ja:,mtl Sbippina Com11111y (Acqui1ition of Shares) Bill, 1971 23- 12- 1971 

25 The Catina Coal Mina (Emergency Proviaioa.1) Bill, 1971 23- 12- 1971 

26 The Aaian Refl'IC:toriea Limited (Acquisition of Undertatln1) Bill, 
1971 23- 12- 1971 

27 The Baentill Commoditiea (Amendment) Bill, 1971 23- 12- 1971 

28 The Indian Tarifl' (Amendment) Bill, 1971. 23- 12-1971 

29 The Uttar Pradeah Cantonments (O>ntrol of Rent 1111.i Eviction) 
(Repel11 Bill, 1971 • • • , , , , , 23- 12- 1971 

30 The �vention of Inslllts to National Hoa.our Bill, 1971 23- 12• 1971  

3 1  The O>ntempt of Courts Bill, 1971 24- 12- 1971 

32 The I)elhi Road Transport Laws (Amendment) Bill, 1971 24-12- 197 1 

33 The Industries (Development and Realllation) Amendment Bill, 
1971 24- 12- 197 1 

34 The t111ion Territories Taxation Laws (Amendment) Bill, 1971 24- 12-1971 

3 S The Penonal Injuiiea CBmerFncy Provisions) Amendment BIO , 
1971 2s- 12- 1971 

36 The Pc� Injupes (Compensation Insurance) Amendment Bill, 
1971 25- 12- 1971 

37 The Manipur (Hill Are•) District Councils Bill, um 26- 12- 197 1 

38 The O>nstitutios, '(Twritty-Sixth Amtndment) Bill, 1971 28- 12- 1971 

39 The Supreme Court Judp (Conditions of Service) Amendment 
Bill, 1971 • , , , , • • • 30-12-1971 

40 The Hi1h Court Judges (Conditions of Service) Amendment Bill, 
197.1 30- 12- 1971 

41 The Commiu:ons of Inquiey (Amendment) Bill, 1971 • 30-12-IV,1 

42 The Companies (Amendment) Bill, 1971  30-12-1171 

41 The North-Eatcm Are• (Reorganisation) Bill, 1971 30- 12-19'11 

44 The Delhi Sikh GUzdwaru Bill, 1971 30- 12-19'11 

4S The Government 'of Union Territories (Amendment) Bill, 197 1  . 30-12-1971 

46 The North-Eatern Council Bill, 1971 30-12-1971 

47 The O>nstitutioa. (Twenty-Seventh Amendment) Bill, 1971  30-12- 1971 



APPENDIX V 

LW of Billa paned 1>11 the State Legwlaturu during the period lff October 
to 31st December, 1971 

The A.P. Electricity Supply Undertakln,a (Acquilition) Extenal.on and Amendment Bill, 1988.• 

The Motor Vehicles (The Andhra Pradesh) (Amendment) Bill, 1971.• 

The Andhra Pradesh Record of Rilhts in Land Bill, 1971. 

The Andhra Pradesh Entertainments Tu: (Amendment) Bill, 1971. 

The Andhra Pradesh (Krishna and Godavari Delta Area) Draina,e cea 
(Amendment) Bill, 1971. • •  

The Andhra Pradesh Motor Vehicles Taxation (Third Amendment) :SW. 
1971.• •  

The Andhra Pradesh .Appropriation (No. f )  Bill, 1971. • • 

· The Punjab Cooperative Societies (Haryana Third Amendment) Bill, 1971. 

The Punjab Village Common Lands (Regulation) Haryana Second Amend-
ment Bill, 1971. I 

The Haryana Co-operative Su1ar Mills (Constitution and Tenure of 
Committees) Bill, 1971. 

The Punjab Panchayat Samitis and Zila Parishads (Haryana Second 
Amendment) Bill, 1971. 

The Punjab A,ricultural Produce Markets (Haryana Third Amendment) 
BW, 1971. 

The Haryana Restrictions on (Development and Re,ulation of coloniel) 
Bill, 1971. 

The Punjab Public Service Commission (Additional Functions) Haryana 
,Amendment Bill, 1971. 

The Punjab Municipal (Haryana Amendment and Validation) Bill, 1971. 

The Punjab New Capital (Periphery) Control Haryana Amendment BW, 

1971 . .  

•BWs awaiUnl assent. 
• •Bills passed by the council only. 

39S 
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The Faridabad Complex (Regulation and Development) BID, 1971. 
The Punjab Entertainments Duty (Haryana Second Amendment) Bill, 197L 
The Punjab General Sales Tax (Haeyana Second Amendment) Bill, 1971. 
The Indian Stamp (Haryana Amendment) Bill, 1971. 
The Punjab Courts (Buyana Amendrneot) Bill, 1971. 
The Punjab Wild Life Preservation (Baryana Amendment) Bill, 197L 

Kerala 

The Kerala Cooperative Societies (Amendment) Bill, lHL 

'nie Calieut Un!verai.ty (Amendment) Bill, 1971. 

The Kerala University (Second Amendment) Bill, 197L 
The Ierala Cultivaton• 811d Tenants' (Temporary Protec:tion) Amendment 

Bil, 1971. I ' : • I 
The Kerala Appropriation (No. 5) Bill, 1971. 

I • 

Madhya Pradesh Appraprtatiain (No. 4) BW, lt7l. 
Madhya Pradesh Civil Defence (Amendment) Bill, 1971. 
Madhya Pradesh Panchayat (Amendment) Bil, 1971. 
Madhya Pradesh Agricultural Proc!uce llaretinl (Ammdmerat and. 

valiclaUoa) .SW. 1971. 

Madhya Pradesh Gramdan Bill, 1969. 

The Rajasthan Municipalities (Amendment) Bill, 1970. 
The lia;utban. Sho.P• and Commercial Establishments (Amendment) Bill,. 

197L 

The Tamil Nadu Fleet Operaton Stqe Carria1ea (Acquisition) Bill. 197L 
The Tamil Nadu Prohibition (Suspension of Operation) Bm, 1971. 
The Tamil Nadu Excise BID, 1971. 
Tamil Nadu General Sales Tax (Fourth Amendment) Bill, 1971. 
The Tamil Nadu Practitioners of Homoeopathy Bill, 111'11 .u amended by the 

Joint Select Committee. 
The Tamil Nadu Payment of Salarliel (Amendment) Bill, 197L 
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The Tamil Nadu Co-operative Societies (Second Amendment) Bill, 1971. 
The Tamil Nadu Legislature (Prevention of Disqualiflcation) Amendment 
BW, 1971. I 
The Indian Stamp (Tamil Nadu Ameridment) Bill, 1971. 

The Tamil Nadu Betting and Entertainments (Amendment) Bill, 19'11. 

The Madurai City Municipal Corporation (Amendment and ExtenaioD of 
Term of office) Bill, 19'11. I 

The Tamil Nadu Entertainments Tax (Amendment) Bill, 19'11. 

The Tamil Nadu Co-operative Societies (Amendment) Bill, 1971. 

The Tamil N&du Agricultural Produce Markets (Amendment) Bill, 1971. 

The Tamil Nadu Appropriation {No. 3) Bill, 1971. 

The Tamil Nadu Appropriation (No. 4) Bill, 19'71. 

Uttar Praclesh 

U.P. Town Improvement (Amendment) Bill, 1N'70. 



APPBNDDt VI 

� iSflllll b,y Ill, a.ntrlll ""4 Stau Gofllffllflllllll dllri,w IM lfriotl OctolMr It 1971 
ro � 3 1 ,  1971  

Serial Subject Date of Date on Date of 
No, Prom\llption which laid Ceaation 

before the 
Hbuse 

2 3 4 

I, The Forward Contract, 
(Ref111ation) Amendment 
Ordinance, 1971 ,  , 1 1- 10-71 15- 1 1-71  

2. The Cokina Coal Mine. 
(Emergency P�visions) 
Ordimnce, 1971. • • 16-10-71  15- 1 1-71 

3, The Alim Refractories 
Limited (Acquisition of 
Undertal(ng) Ordinance, 
1971 , 17• 10-71 IS• 1 1·7I 

4. The Jayanti Shipp!ng 
Company (Acquisition of 
Shares) Ordinance, 1971 . 17- 10-71  15-1 1-71 

5. The Small Coins (Offences) 
Ordi1111Dce, 1971 .  22- 10-71 15-1 1-71 

6. The St11111p and Excite 
Duties (Amendment) 
Ordinance, 1971.  22- 10-71 15- 1 1-71 

7, The Railway Pauenger 
Pares Ordinance, 1971 • 22- 10-71 1s-n-71 

8. The Tu on Postal Articles 
Ordinance, 1971. 22- 10-71 15-1 1-71 

9, The Inland Air Tnvel Tu 
Ordinance, 1971. 30- 10-71 15-11-71 

10. The lndUllriea (Develop. 
ment and Reaulation ) 
Amendment Ordinance, 
1971 .  1 - 1 1-71 15- 1 1-71 

1 1 • The Delhi Road Tnnsport 
Laws (Amendment) 
Ordinance, 1971. 3-11-71 15- 1 1-71 

1:a. The Vina-Bharati (Amend- 3- 1 1-71 15-1 1-71 
ment) Ordi1111Dce, 1971 . 

s 6 

Replaced by 
le,illation 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do, 

Do. 

Do, 
Do. 



I 

1 3-

I ,  

a. 

3. 

... 

5, 

I ,  

a.  

3 ,  

4. 

s. 

ApJ¥ndic�s 

a 3 4 

TIie Motor Vehicles (Re-
�tioning 11111. Control) 

r9- 1 1-11 r 1s-u-71 
lnance, 1971. 

.... 

Himadtol Pral,rh 

The Indian Stamp (Hima-
chll Pradesh Amendment) 
Ordinmc:e, 1971 . 

The H. P. Puaen� Good, Taation -
ment) Ordinance, 1971 .  

The H .  P. General Salee 
Tu (Amendment) Ordi-
nance. 1971 .  

The H. P. Entertainment 
Duty(Amcndment) Ordi-
nmce, 1971 . 

The PllnJab Motor Vehicles 
Taation (Himachal Pra-
desh Amendment) Ordi-
DIIICC, 1971. 

Madhya Pradesh Enter-
tainment tax and Adver-
tiaement Duty (Amend-
ment) Ordinance, 1971 . 

Madhya Pradeah Tu on 
S ale Prlce and Purchase 
Price Ordinance, 11>71 . 

Indian Stamps (Madhya 
Pradesh Amendment) 
Ordinance, 1971.  

Madhya Pradesh Motor 
vehicle Taxation (Amend-
rnent) Ordinance, 1971.  

MadhJ• Pradesh Motor 
vehicle (Passenger Tu) 
11mendment Ordinance, 
1971 ,  

r9-11-11 

r,-11-11 

r9- u-71 

'9- n-71 

MolAYa Prolwli 

10-11-71 

10-1 1-71 

10-u-71 

10-n-71 

10-u-71 

- ·  

3 ! 9 

' 6 

(26-12-71 Lasmd umer 
article 1aa., 
� of t  

tit'lltloa 

.. 

-

-
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2 3 

6, Bhopal University (Amendment 8-12-71 
and Validation) Ordinance, 
1911. 

7, Madhya Pradesh Panchayat 8-12-71 
(Third Amendment) Ordi-
nance, 1971 ,  

8. Madhya Pradesh GoVCTnmcnt 24-12-71 
Servants (Aire ofSupcrllnI)1,1•-
tion) Amendment Ordinance, 
1971. 

Oris111 

1 ,  The Utkal University (Vice- 19-10-71 
Chancellors' continuance in 
Office) Ordinance, 1971 . 

2. The Oriasa Contingency Fund s-1 1-71 
(Second Amendment) Ordi-
nance, 1971 .  

3, The Orisaa Contingency Fund 10.12-71 
(Third Amendment) Ordi-
nance, 1971.  

4, The OriHa Prevention of Land 18-12-71 
Enetoachment Ordinance, 
1971 , 

s. The Orlssa Entertainments Tax 29-12-71 
-{Amendment) Ordinance, 
1971 . 

6. The Orissa Sales Tax Amend- 29-12-71 
ment Ordinance, 1971. 

7. The Orissa Motor Vehicles 29-12-71 
Taxation Laws (Amendment) 
Ordin a nee, 1971 . 

4 

4-1-72 

4-1-72 

6-1-72 

' 6 

Replaced by the 
Orisaa Preven• 
tation of Land 
Encroach m e n t 
Bil l ,  1972 passed 
during the Third 
Session. 

Replaced by the 
Orisaa Enter-
tainments Tax 
(Amend m e n t )  
Bill , 1972 passed 
durin1 Third 
session. 

Replaced by the 
Orissa Sales Tax 
(Amend m e n t ) 
Bill , 1972 passed 
durin1 the Third 
Se11ion, 

Repl�d by the 
Oriasa Motor 
Vehicles Taxa
tion Laws (Am
endment) Bill, 
1972 passed 
during Third 
Senion. 
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1, The R1j1athan Taxation 8-12-71 
LIW11 (Amendment) 
Ordinlllc:C, 1971,  

z. The Rajaathan Paasen- 20-12-71 
ger, and Goods 
Tuation (Amendment) 
Ordinance, 1971 ,  

4 

Tamil Nadu 
1 ,  The Tllllil Nlldu Pro

hibition (Suspension of 
Operation) Ordinance, 
1971, 

28-8-71 

6 

The Tamil Nad11 
Prohibition (S1111pen
aion of Operation) 
Act, 15171. 

z, The Tamil Nadu Ab
kiri Ordinance, 1971 ,  

6-9-71 10- 1 1-71 The Tamil Nlldu 

Uttar Prrulah 
I , Uttar Pradesh Kriahi 30-10-1971 31-12-1971 

Utoadan Mandi Samitis 
(Afpablik VyaW11tha) 
Ordinance, 1971.  

2. The Uttar:Pradesh Land 
Temires (Regulation of 
Tl'llllfen (Re-cnac:tment 
111111 Validation) Ordi-
nance, 1971, 

12-11-1971 31-12-1971 

Bxc:iae Act 1971 , 

22-1-72 Uttar Pradesh Kriahl Ut
padan Mandi Suniti1 
C�palcalil:: Vyawutha) 
V1dbeyu:, 1971, 

Uttar Pradesh Land 
Tenure, (Rqulatiaa 
of Tranafen) (Re-enact
ment and Validation) 
BIii, 1972, 

3. Uttar Pradesh Co-ope- 13-11-1971 31-12-1971 17-1-72 
radw Societies (Amend-

Uttar Pradesh Co-opera
tivc Soc:icties (Amend
ment) Bill, 1972, ment) Ordinance, 1971. 

4. Uttar Pradesh Kriahi 13-u-1971 31-12-1971 22-1-72 
Viswavidyalaya (Sanaho 
dhan) Ordinanc:e, 1971. 

Uttar Pradesh Kriabi 
Viabwavidyalaya (San
ahodhan) Vidheyak, 
1971. 

5. The Uttar Pradesh Tua- 13-u-1971 31-12-1971 The Uttar Pradesh Tua-
tion Lawa (Amendment) tion Laws (Amend-
Ordinanc:e, 1971 . ment) Bill, 1972. 

6. Uttar Pradesh Suprame 23-12-1971 31-12-1971 18-J-1972 Uttar Prad!'9h SIJIIJ'ClllC 
(Regulation of Supply (Regulation of Supply 
and Purc:lwe and Re- and Purc:hue and Re-
covery of Purchase Tax) covery of Purdu!9e 
{Amendment) Ordinance, Tu) (Amendment) B11l, 
1971 . 1972. 

7. The Utter Pradesh Exc:iae 27-12-1971 31-12-1971 22-1-72 Thci9�ttar 
(�e;.;:; 

(Amendment) Ordi- Bill, 1972, nanc:e, 1971 , 

8,The Uttar Pradesh Antarim 27-12-1971 31-12-1971 24-1-72 Thkl��ila �� 
Zila Parishads (Sanshod- (Sanshodhln) v idhe-dban) Ordinance, 1971. yak. 197,.  
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APPBNDIX Vil 
A. PARTY POSITION JN LOK SABHA 

(I) 8tate-Wl11 
(Aa on Marth 1, 1972) 

CPI (M) CPI DMK J. S. Conll'fle UIPG Other Unatt
ached 

Total 
(0) Parties 

-----·-------------------------------------------------------- -
(I) (2) (3) (4) (5) (6) (7) (8) (9) ( 10) ( 1 1 )  (u) 

Andhn Pr-;desh 41 37 1 2(a) 41  
Assam 

Blh•r 

Gujarat 

Haryana 

Hlm1ch1l Pradesh 

J-mu and Kashmir 

Kerala 

Madhya Pradesh 

Mahar•sbtra 

Manlpur 

Me1halay1 

M,..ore 

Naaaland 

Orlsaa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Welt Bengal 

Union Terrltorlea 

Andaman & Nicobar 
lalands 

Arunllc:bal Prade1b 
Chandiaarh 

Dadra and Nqar 
Havcli , 

Delhi 

Goa, Daman 111d [)fa 

Poodic:horry 
Tripura 

Ang)o-lodi10 

14 

53 

24 

9 

4 
6 

19 

37 

45 
2 

2 

27 

.20 

13 

23 

39 
85 

40 

7 
2 

I 

2 

.2 

13 

39 ' 
I I  

7 

4 

' 
6 2 3 

2 1  

41 

2 

27 

13  

8 :a 

14 

9 4 

73 5 
1 3  20 3 

7 
I 

::a 

13 
( 1  Vaunt) 

2 3 2(b) I 53 

• 2(c) 2 24 

I ' 
4 
6 

7 (d) 19 

IO ' I (e) 37 

2(1 ) I 44 
(1 Vacant) 

2 

I 
(1 Vacant) 

27 

3(1) 1 8  
( .2  Vacant) 

1 1 •  
(1 Vacant) 

5 2 :a(h) 23 

23 r 2(1) 311 

4 :a s, 

::a(J) 39 
(I Vacant) 

I 

r(k) 

r 

7 

... 2 

. -. . .. , ,,,
..,t •,::,"""' 

(r V1C111t) 
1 

2 

2 ::a<•> ·------------�-----------------
TOTAL 524 3511 25 24 23 

•B, cludoa the Speaker, who la not a member of an, Party. 
(a) T1lenaana Praia Samit! . 2 
(b) S0cialla1Pvty 2 
(c) Swat1111tra • . 2 
(d) Muallm Leacue 2 

Re,olutlonary S�list Party :a 
Kcrala Con,n11 3 

Cc) Socialist Party 
(f) Socialist Party 

Porward Blod, 
(a) Swatantra 
(Ji) Swatantr a 
(I) Muslim Llque 

Porward Bloc• 
(j) Socialill Party . . 

Revolutionary Socialist Party 
Ck} Nomlnatld by the Proaldcnt 

3 
� 
I 
I 

Z2 13 13  U 5 15• 
( eac:ludlo I 
Speaker 

and 8 
vacanclca 

---� 



d,,..iiJl Vil (Coitrl.) 

A. PAR.TY POSITION IN LOIC SABHA 

CU) Puu-WII• 

N- of Part� 

Con,re11 Party 

c.P.I. CM) 

C.P.I. 

D.M.K. 

Jan Sanp 

Con,re11 (0) 

0,1,n Pa,n,1 

tJPIG 

Swaatanb'I 

Sociallat Party 

Mmlim League 

Revolutionary Socialist Party 

Kerala Con,re11 

Forward Block 

Telenpna Praja Samiti 

Unattached 

Vacancies 

TOTAL 

. 

. 

• 

• . 

sir,,,,,,, 

358 

:zs 
24 

23 

:z:z 
13 

13 

7 

5 

3 

3 

3 

:z 
:z 

J:Z 

• 

(euludia, Speaker) 



State, 

A. P. 

AIHm 

Bihlr 

Gujarat 

Haryana 

Hlmachal Pradesh 

J & K 

Kerala 

Madhya Pradeah 

Mlharllhtra 

Manipur • .  

Meghalaya 

Myaoro 

Nap)and 

Orlaaa 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

u. p. 

W, Bengal 

Arunachal Pradeah 

Delhi 

Mlzoram 

Pondicberry 

Nominated 

No, of Cong Con� Seats (0 

J8 JS 

7 5 
:a:a J:I I 

I I 4 3 

5 4 I 

3 3 

4 4 

9 

16 9 I 

19 12 

I J 

J:I 5 5 

IO 2 2 

7 3 
IO 5 
18 2 3 

I 

J4 14 8 

I6 3 

3 

I 

12 2 

243 I07 25 

A.""'"'1bc VII (t:Ofll4,) 

B. PARTY POSITION IN RAJYA SABHA 

(i) State wile 

(Al on Februal'J 7, 1972). 

JS Sw• CPI SP CPI DMlt ML BKD AKALI RP PB PB BANGLA RSP SMS PSP IND & VICIII-
(M) DAL (M) CONG O!her1 cle• 

J 2 3 
J I 2 

3 2 2 

4 2 

:a 

:a 

5 

3 

2 

3 6 J 

4 3 3 

2 5 3 

2 

10 

15 II JO 9 8 7 4 4 ) ''(. 24 

401 



A#ffllbi VII (Cod.) 

Na- of Party 

Consre11 

Conare,1 (0) 

Jan Sanp 

Swatantra 

C.P.I. • 

S.P. 

C.P.I.(M) 

D.M.K. 

Orlrn Parri• 

Muslim Le11pe 

B.K.D. 

Abli D1l 

R.P. 

Ponnrd Block 

F.B. (M) 

Ban1l1 Consre11 

R.S.P. · 

S.M.S. · 

P.S.P. · 

B. PARTY POSfflON IN L\JYA SABHA 

(II) Plll'O-W• 

Independent and otJaen 

Vac:anclea 

'l'orAL 

•j . 

101 

ZS 

15 

I I  

1 0  

9 

8 

7 

4 

.. 
3 



C. PARTY POSITION IN STATE LEGISLATIVE ASSEMBLIES 

State, 

Andhra Pradesh 
(as on 29- 1-72) 

Assam 
(as on 28- 10-71 )  

Haryana 
(as on 20-1 -72) 

Himachal Pradesh 
(as on 17- 1-72) 

Jammu & Kashmir 
(as on 3 1- 1 2-70) 

Kerala 
(as on 14-2-72) 

Madhya Pradesh 
(as on 3-2-72) 

Maharashtra 
(as on 26- 12-70) 

Meghalaya 
(as on 17- 1 1-70) 

Nagaland 
(as on 27- ro-7 1 )  

Orissa 
(as on 27- 10-7 1)  

Rajasthan 
(as on 9-2-72) 

Tami l Nadu 
(as on 1-2-72) 

Uttar Pradesh 
(as on 2-2-72) 

Goa, Daman and Oiu 
(as on 3 1- 12-71) 

Pondicherry 
(as on 3 I·S·7 I)  

Tripura 
(as on 28- 10-7 1) 

Seats 

288 

126 

11 1  

60 

7S 

134 

297 

:1171 

41 

52 

140 

184 

23 5 

426 

32 

30 

3 3 

Cong. Cong. Swat. JS CPI CPI 
(0) CM) 

230 IO 3 s 

75 7 

ss 5 4 

40 7 2 

6 1  4 

33 3 16 3 1  

191  63  

191 1 3  6(n) 8 2 

4 

49 3 S  4 2 

10, 26 17 

1.f 6 8 

229 58 2 41 4 

3 

6 3 3 

19 3 

(a) Peoples Democratic Group-2, Communist Legislature Front-12.  
(b) 14 seats are vacant. 
(c) Revolutionary Communist Party-I , Unattachcd-1 .  

SSP PSP 

I 

3 • 

8 • 

IO 

6 ' 

4 

6 

• 

18 :a 

(d) Vacant-13 . 
(c) Includes Vishal Haryana Part y-9, Atali-1 ,  and Independent Opposition-1. 
(f) 3 seats arc vacant. . , ,  (g) Lok Raj Party (Jan Sangh & Lok Raj Party makes "Samultta V•dhyak Dal ). 
(h) National Conference. 

Rep. Other 
Parties 

2 14(a) 

z(c) 

u(e) 

9(g) 

3(h) 

26(j) 

17(1) 

2 23(0) 

3.f(P) 

sz(r) 

,fo(S) 

1(t) 

I (X) 

j9(Z) 

26(bb) 

7(dd) 

ilpt,ndu (COIUtl,) 

Ind, Nom. Muslim For- DMK Total 
Leque ward 

Block 

8 27.fCb) 

:I I  1 13(d) 

3 ,S(f) 

z 6C 

3 7 1 (i) 

I 1 1  133(t) 

• I z87(m) 

IO :17 1  

3 .fl 

sz 

s l.fO 

6(v) I?S(W) 

3 6 7 1 83 23S(Y) 

,. .fl7(U) 

2 3 r(cc) 

2 16 30 

:a 3 33 

(i ) Vacant-4 
(j) Incl�es Kerala Congress-I) •  Revolutionary Socialist Party-6; Kersla Socialist Party-1; Kanhaka Tho1hilali Part,-; Con,res, so. 

ciahst Party-2. 
(k) Vacant-1 . 
(I) Includes Lok Sevak Dal-I3 ;  Pragatisheel Vidhayak Dal-4. 
(m) Vacant-10. 
(n) Includes I Independent. 
(o) Peasants and Worken-21 ; Hindu Sabha-1; Shiv Sen-1 . 
(P) All Partv Hill Lcadc,rs Conferen�. . . r (r) Includes Nagaland Nauonahst Orgm1sation-45: United Front o Naplmd-7. 
(s) Includes Utkal Congres-34; Jharkhand-4; Jana Congre-1 ;  111111 Speaker-1. 
(t) B.K.D. 
(v) Includes Hon'ble Speaker. 
(w) Vacant-9. 
(z) Tamil Arasu Kazhagam. 
{J) Including Hon. Speaker. 

'b -• & H 'b'· n.. s (�� t11.c:tudcs B.K.D.-56; Muslim MaJlis-1 ;  Unattached-z (Hon le Speu.er on " .....-puty peakrr). 

(bb 
�-

) 111.cl.� Maharashtrawadi Gomantalt Party (Bandodtar'.s Gtoup)-10; Maharsshtmoad1 Gomanlalr. Plll'l1 (Naik', Group�, u,.1180 Goazi, S...W,ira's Group 7 · United Goans PrDlfCISIYe GtoUP-j, 
( cc) Vaaint-

' 
(dd) Con 11 Ia.eludes Hon, Speaker. 

are. �ure Party (Socialist). 

41 1 
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